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1884 (Saha)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Sheakk k  in the Chair]

MEMBERS SWORN

Shri Match arasa Matcharaju (Nara- 
sipatnam)

Shri Salam Tombi (loner Manipur)

ORAL ANSWERS TO QUESTIONS 
Central institute for Drag Checking 

+
/  Shri Bamesbwar Taatla:

*** \  Shri Shree Narayan Dm:

Will the Minister ot Commerce aad 
tadustry be pleased to state:

(a) the progress made so far in Im-
plementing the assurance given by 
Government for setting up a Central 
Institute to re^check the qu a lity  of 
drugs produced by the public sector 
unite; and •

(b) the ateps taken by the Hindu-
stan Antibiotics Ltd., to improve the 
quality of its products?

H i  Minister ef Industry ia  t t e  
MM Mry «f Om u h t w  and b t u t r r  
(Shrt Kammgo): (a) and (b). A
statement is placed on the Table of 
the House.

STAttUENT

Cfĉ  Ube establishment of a  Central 
Drug Racontrol Inctitute ia still, vuMwr 
2tt(Al)U9—1.

1*54
consideration in consultation wfth 
the Council of Scientific and Indus-
trial Research.

(b) The products of the Hindustan 
Antibiotics Ltd. are subject to rigor-
ous tests according .to standards laid 
down by the Drugs Act and Rule* 
thereunder; the tests are carried out 
In the quality control laboratory ot  
the Factory.

Shri Ramcahwar Taatla^ Is thee*.
any truth in. a recent report that a 
fly or some kind of a matter was 
found in some injection manufactured 
by the Hindustan Antibiotics?

Shri Kannngo: It is a very ancient 
story. It has been discussed in both
the Houses,

Shri Shree Narayan Das: May I
know the details of the scheme and 
by which time it is going to be 
finalised?

Shri KanangQ; For .the time being, 
the scheme will be confined to the 
public sector projects of drugs only. 
As the four drug mumifarturlag 
plants are still in the process of build-
ing, the Institute will take a little 
time to come along-

Shri Harl Vishnu Kamathi Is th*ra
any machinery to ensure that th* 
quality of drugs ottered for sale In 
the market is the same as the quality 
of the drugs manufactured in  the 
factory, that is to say, there i t  no 
adulteration thereof?

Shri Kannngo: Of course. The, 
drugs or at least those manufactured 
in the public sector projects ace 
bottled and the packing is so fool-
proof that it could not be opened.

Shgtroati VlmJa Deri: Has i t  come
to the nottee of the Government that 
large quantities of sob-standard



medicines ere distributed, sometimes 
with fatal consequences, and U so 
what are the steps taken by the 
Government?

Shrl Kanungo: I t depends. There 
is an organisation of the Drugs Con-
troller which examines all types of 
drugs which are issued in the market 
by the various manufacturers. He 
has rights to seize and take whatever 
ctepa a i provided by the Drugs Act 
passed by this Parliament.

Shrl Umanath: May I know whe-
ther the Government contemplates 
any severer statutory provisions in the 
cases referred to in the previous 
question?

Shrl Kammgot If any provision is 
thought of, it will be brought in the 
form of a Bill.

Commonwealth Prime Ministers’ 
Conference

+,
f  Shrl Harish Chandra 

Mathur:
Shri Kaghuaath Singh:
Shrl D. N. Tiwary:

, Shrl M. L. Dwlvedl:
•234. Shrl S. C. Samanta:

1 Shrl Shree Narayan Das:
( Shrl Basappa:
| Shrl Venkatascbbaiah:
L Shri U ladhar Kotoki:

Will the Prime Minister be pleased 
to state:

(a) when the next meeting of the 
Commonwealth Prime Ministers will 
be held; and

(b) the venue of meeting?
Ifea Minister of State la  the Minis-

try  t f  External Affairs (Shrlmati 
Lakshmi Menon): (a) It has been sug-
gested that the next meeting might 
take place on 10th September for 
about a week.

(b) London.
Shrl Harish Chandra Mathur: At

the last Commonwealth Prime Minis-
ters’ Conference, it was agreed that 
thn  next meeting would be either in 
India or in 'Canada. May I  know

1*55 Oral Answers

the reasons for not sticking to  tha t 
agreement? May I take it that the 
future meeting? would be a t the 
different capitals of the Common-
wealth countries?

Shrlmati ijfcJim i Menon: To begin 
with, I do not know whether there 
was an agreement regarding the 
venue of the next Commonwealth 
Prime Ministers’ Conference.

Shri Harish Chandra Mathur: May I
know whether this meeting would be 
exclusively to discuss Britain’s entry 
into the European Common Market 
or whether the Prime Minister- is 
also inclined to raise the question of 
racial discrimination arising out of 
the Immigration Act passed by the 
United Kingdom?

Shrlmati Lakshmi Menon: Usually, 
there is no agenda for these confer-
ences. This meeting is specially 
called to discuss Britain’s entry into 
the European Common Market. At 
such meetings, the international situ-
ation is also discussed.

Shri Raghonath Singh: May I
know whether India is going to sug-
gest any item for the agenda of the 
Commonwealth Prime Ministers' Con-
ference?

Shrlmati I«ahnhm> Menon: I have
stated that there is no agenda.

Shri Hem Banuu May I know whe-
ther Government are aware of the 
fact that some Commonwealth coun-
tries including Pakistan have made m 
request to the British Prime Minis-
ter to include the pattern of nego-
tiations that U.K. had with the other 
members of the European Common 
Market, and if so, what the reaction 
of our Government is to this request 
made by those Commonwealth coun-
tries?

Shrlmati Lakshmi Menon: I think
the hon. Member knows more about 
these negotiations than I. I do not 
know what suggestion* the other 
countries have made to the 'United 
Kingdom.
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a * * -
Mr. Speaker: Now. Shri Shree 

Nta«y«n*T)w.

S**l Hem Baroa: Arising out of
the answer to my supplementary 
question, and as a  corollary to it, may 
I ask one question?

Mr. Speaker: I have now called Shri 
Shree Narayan Das. If I have time,
I shall call the hon. Member later.

Shri Shree Narayan Daa: May I
know whether this meeting is going to 
be attended by the hon. Prime Minis-
ter only or whether some other 
Ministers are also going to accompany 
him?

A t  *.

Shrimati Lakshml Menon: The
House will recall that in the state-
ment that I made the other day, I 
said that the Finance and Trade 
Ministers had also been invited to 
attend this conference.

Shri Tyagi: I could not exactly
follow what the hon. Minister said 
with regard to the agenda. Are not 
items of agenda circulated amongst 
all the Prime Ministers? Is the 
agenda taken up just suddenly on the 
spot?

Shrlmati Lakshmi Menon: I have
stated twice that there is no agenda 
for such conferences.

Sbri Tyagi: Are they meeting with-
out an agenda?

Shrimati Lakshin! Menon: Yes, Sir.

Shri Vaaadevan Nalr: May I know 
whether Government are aware that 
a large number of Indian children 
are refused admission in the primary 
schools in London and other places, 
and if so, whether the hon. Prime 
Minister intends to take it up with 

"the Prime Minister of England?
Mr. Speaker: That is a suggestion 

for action.

Sferi Vaaadevan Nalr: It is a specific 
question.

Mr. Speaker: I have said that it is 
a  suggestion for action. The hon.
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Member suggests that (the hon. Prijai
Minister should take it up.

Shri Vasolevaa Nalr: I want to
know whether the hon. Prime Minis- 
ter intends to .take up this question.

Mr. Speaker: There is no agenda,
and, therefore, intentions alfp cannot
be expressed at present.

Shri Nath Pal: May I point out to 
the hon. Minister that threre was ao 
agreement that the Commonwealth 
Prime Ministers’ meeting should be 
held outside the U.K., but there was 
an understanding that in order ,to 
emphasise the equal partnership of 
the other member-nations, the meet-
ing may be held in other capitals 
also. May I know whether ithe Gov-
ernment of India offered to hold the 
meeting in Delhi, particularly, in view 
of the not-very-good health of the 
hon. Prime Minister, and if so, what 
the response of the U.K. Government 
was? I want to know whether we 
offered to hold it in Delhi. Why 
must we always go to London? It is 
a kind of acceptance of the superi-
ority of the U.K. Government

Shrimati Lakshmi Menon: There is
no question. . . .

Mr. Speaker: I think what the hon. 
Member wants to know is whether a 
suggestion was made that it should 
be held in Delhi.

Shrimati Lakshmi Menon: No, we
have not made any suggestions.

Shri Hem Baraa: Arising out of my 
supplementary question earlier, may 
I know whether the U.K. Govern-
ment do not keep us informed of the 
nature of the discussions or the 
items that are to be included in the 
agenda, that are suggested from time 
to time by the other Commonwealth 
oountries?

Shri Nath Pal: There is no reply
to this question?

Shrimati I.akshml Menon: I have
stated thrice that there is no agenda 
for such meeting*.
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l i r .  S **ker: H ie regular agenda
m ay not be there, but the hon. Mem-
ber wants to  know w to h n  tftfer* are 
informal discussions between the 
Prion* Minister* that there would be 
discussions on particular subjects. 
That is perhaps what the hon- Mem-
ber wants to know.

Shrlmati Lakshmi Meson: I have
already stated that this particular 
meeting has been called mainly to 
discuss the implications of Britain’s 
entry into the European Common 
Market. At such meetings, they also 
discuss the world situation and what-
ever other international issues there 
may be which are of interest to the 
parties concerned.

Shrl p . C. Bocoomh: May I  know 
whether the recently passed Immi-
gration Act of the United Kingdom is 
also going to  figure in the discussion*?

Mr. Speaker: If the agenda is not 
known, what can be said about what 
is going to happen there?

a m  Vldya Charan Sbakla: May I 
know whether the Government of 
India have found out why these con-
ferences are always held in London...

Mr. Speaker: Why should the hon. 
Member go on hammering that ques-
tion again and again? That question 
hittf been answered so many times. 
Next question.

8&ri Hem Barua: I want to ask a 
piece of information from you. In 
view of the Prim e Minister’s delicate 
state of health, do you particularly 
advise him  to go to London?

Mfr. Speaker: My advice was never 
arited.

Transistor Radio

+
f  Shri Subodh Haasda:
|_Shri 8 . C. Samanta*

Will the Minister of Commerce and 
l a d n t r j  be pleased to state:

(a) whether it is a tact that an 
Indian firm has been given licence

for the manufacture of tranajftQr jyU ar 
in collaboration with a Japanese 
fihn;

(b) whether this firm ha* started 
manufacturing transistors; and

(c) what percentage of indigenous 
material is being used by the firm for 
its manufacture?

The Minister at Industry in  the 
Ministry of Commerce and Industry 
(Shri Kannngo): (a) to (c). No, Sir.

Shrl Snbodh Hanada: May I knew
whether Government contemplate the 
manufacture of transistor radio with 
any other foreign collaboration?

Sltfi Kannngo: No, Sir.

Shri S. C. Samanta: How many
private firms have already approach-
ed Government for permission to im-
port parts of transistor radio, and 
have they been allowed to import?

Shri Kammgo: Yes. Out of the 
allocation of foreign exchange for 
import of components of radios, both 
valve and transistor, 50 per cent are 
eligible for transistors.

Skri Hada: Shri S- C. Samanta’s
question asking the number of Indian 
firms which have been given licences 
for the manufacture of transistor 
radios has not been covered. Further 
to that, I  would like to aak whether 
Government are taking note of the
faot tha t many of these Anns are 
more interested in importing part* 
rather than manufacturing the entire 
radio? Therefore, have Government 
any phased programme for these 
firms?

Shri Kanaago: These firms are
assembling radios. They were doing 
with valve type radios. Now Govern-
ment have permitted them to  import 
50 per cent, of their import entitle-
ment in transistor materials. They 
are assembling it. The question of 
manufacturing the whole range is 
being considered. No proposals have 
come so far.
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Shri S. M. Banerjee: May I know
whether .Bharat Electronics -have also
atal'lte",planufacturing transistor se~?
.~ so, are they doing 50 in' consulta-
tion with the .Ministry' of Commerce
and .Industry? .

,Shri .Kanungo: .No. With Bharat
~eCtronics, tfiere is no such proposal.

Shri Sham Lal Saraf: When will we
be in a position to manufaature com-
p,lete transistqr sets? '

Shri Kanungo: The manufacture of
basic materials will take a loni time.

Import of Cotton

r Shri S. C. Samanta:
*236J Shri M. L. Dwivedi:

'] Sbri Raghunath Singh:
L :.Ilri A. S. Saigal:

Will the Minister of (:ommerce and
Industry be pleased to state:

(a) whether Government are keen
to build up a reserve of unspecified
quantity of cotton to be carried for-
ward for the next year;

(b) if so, whether Government
have already initiated talks with the
U.S. Government to explore the pos-
sibility Qf obtaining Icotton under
PL 480 or in exchange for Indian
manganese ore; and

(c) what is the position at pre-
sent?

The Minister of International
Trade in the Ministry of Commerco
and Industry (Shri Manubhai Shah):
(a) to (c). A statement is laid 'on
the Table of the House.

STATEMENT

Owing to the poor crop of the cur-
rent season (Lst Sejitember, 1961-
31st August, 1962, the carry-over
stocks of cotton at the end of the
season are likely to be substantially
lower than the stocks a:u the begin-
ning of the season. In order to build
up the stocks to the required level

and also 19 augment .supplies dudng
the curr.ent :~a~n,' the 'O<>vE7~e~
have already arranged the ..import ,of
abOut' 6'5 4lkh '~ales' of'foreign cot-
'ton and ar.e expiori:qg ,possibilit~1J
'of importing further quantities. .',I'be
Government have in !their view vari-
ous sources for securing the requir-
ed quantities of foreign cotton, of
which the J>.L. 480 aid programme
is one. Negotiations with the U.s.
~uthorities for an allocation under
the aid programme are still in pro-
gress. There is, however, no specific
proposal for importing American cot-
ton against export of manganese ore.

Shri S. C. Samanta: From the
statement, I find that Government
have various sources in view for
securing the required quantities of
foreign cotton. May I know what
are those sources other than PL
480?

Shri ~nubhai Shah: VVe are
buying against barter, against world
tenders; we are also buying from
Russia, Egypt and East African coun-
tries.

Shri S. C. Samanta: Which are
the countries with whom we are
having barter arrangements?

Shri Manubhai Shah: Rupee pay-
ment countries mostly and also with
many others party to party basis,

IShri Shree Narayan Das: What
is Ithe difference in price of cotton
imported from Egypt and from USA?

Shri Manubhai Shah: The ~taple
length and quality vary with coun-
tries and therefore, the price varies.
We buy where we get the best and
the more superior qualities at com-
petitive prices.

Shri kem Barua: In view of the
fact that Indian cotton mills need
55-56 lakh bales of cotton, what is
the percentage of shortfall that is
proposed to be imported?

Shri Manubhai Shah: The short-
fall is of the order .of a million bales.
It comes to less than 20 per cent.
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, Shri Dmanath: May I know whe-
ther millowners are still being re-
fused futureco.tton quota of Indian
cotton. unless they take American B
type at higher prices than their
Iridian .counterpart? If so, why?

Shrj Manubhaj Shah: No, Sir.

Grant of Visas by Pakistan

*237. Shri Shree Narayan .Das:
Wil~ ithe Prime Minister be pleased
to state:

(a) the present position with re-
gard to. restrictions imposed by
Pakistan in the matter of granting
various categories of visas;

(b) whether there has been any
change in the attitude prviously
taken by Pakistan; and

(c) if so, the nature of such
change?

The Minister of State in the Min-
istry of ExternaJi Affairs (Shrimati
Lakshmi Menon): (a) The restric-
tive policy adopted by the Govern-
ment of Pakistan is continuing.

Cl:) Weare not aware of any
change in this attitude of Pakistan.

(c) Does not arise.

Shri Shree Narayan Das: What
are the important points of differ-
ence regarding this?

Shrimati Lakshmi Menon: The
point of difference is that we are
for liberalisation of visa policy
whereas Pakistan is not. Instead o.f
liberalising, they are imposing more
restrictions on the movement of
people.

Shri Shree Narayan Das: May I
know whether any further restric-
tions have been imposed with re-
gard to. granting of visas?

Shrimati Lakshmi Menon: Yes,
Sir. We have already stated in the
answer of 7th August, 1960 that the
Pakistan Government has introdue-
€d a svstem+of- cash security doposit.,
of Rs. 100 rh 'r~spect of pa;sports for;'

India. Then; there are also restric-
tions ori: travel with' regard" to the
the A, :g and Ccategorfes o:f visas.
For instance, if a person travels with
C visa, he is no allowed to' get an-
other visa during the calend~'r year,
and there are m3iy other restr]ctions.
Then there aret'estrictions' about
issuing of visas also.

Shri S. M. Banerjee: May I know
whether any recent communication

has been received from Pakistan
giving their viewpoint on this?

Shrimati Lakshmi Menon: They say
they do not want to encourage peo-
ple to travel in order to conserve
foreign exchange.

Shri H. P. Chatterjee: Will the hon.
Minister enlighten us whether these
restrictions are not against the
Nehru-Liaqat Pact?

Shrimati Lakshmi Menon: Yes, the
hon, Member is right. This restriction
is contrary to the agreement.

Shrimati Renu Chakravartty: What
is the number of visas which India
has granted and the number granted
by Pakistan during the last six
months? Has the number of visas
issued by us been much in excess of
that granted by Pakistan?

Shrhnati Lakshmi Men~n: If the
hon. Member would like to know, I
can give the figures for the first three
months of this year.

Shrimati Renu Chakravartty: Yes.

Shrimati Lakshmi Menon: These
are fortnightly figures:

Period
From W. From E.
Bengal to Pakistan to

E. Pakistan \Xr
• Bangal

First half of January 4,67I
Second half of January 5>417
First half of February 4,70I
Second half of February 3,966.
First half er March. 6,294

7,246
8,793
8507

7,I25
10,335

~l". Speaker: Next q."v~stion.. Shri
Blbhuti Mishra.
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.Shrimatl Renu Chakravartty: Sir, I
want to know .

•
Mr. Speaker: Figures have been

.given now.

Shrimati Renu Chakravartty: I
want to know the percentage of re-
jections.

Mr. Speaker: She should not com-
pel me to go back now.

Shrimati Renu Chakravartty: This
-is a very important thing.

Indo-Argentina Trade Relations

*238. Shri Bibhuti Mishra: Will the
Prime Minister be pleased to state:

(a) the manner in which the change
.in Government of Argentina that took
place in the month of March, 1962
has affected Indo-Argentina trade
.and other relations; and

(b) whether the new Government
-has been recognised by the Govern-
ment of India?

The Minister of ~tate in the Minis-
tty of External Affairs (Shrlmati
Lakshmi Menon): (a) The recent
-change of Government in Argentina
-has not affected trade or other rela-
~tions between India and Argentina.

(b) Yes, Sir.

!Sf')f••.~f~ fl{!Sf +f- ;:;rRifr ~

~ fen ;:;ror ~~ q,= enT~ >;[~'=~r q~ ~

aT ~~ ~~ or~r ~ <TT if~r~r ~ ?

Mr. Speaker: The question, is whe-
:ther there has been any increase in
the trade.

Shrimati Lakshmi Menon: No
-change at all, Sir. '-'

Shri Harl Vishnu Kamath: Has the
.new Government which has been in-
ducted in office in Argentina after the
recent coup d'etat promised to
adhere to the Indo-Argentine Trade
Pact concluded last year when Presi-
dent Frondizi was in India along
with others?

Shrhnati Lakshml Menon: There is

no trade pact between India and
Argentina.

Shri Harf Vishnu Kamath: Trade
agreement.

Shrimati Lakshml ' Menon: There is
no trade agreement between India
and Argentina.

Recommendations of Jute Wage
Board.

*239. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
interim relief recommended by the
Jute Wage Board has not yet been
implemented in the jute mills in
Kanpur and Soujaneva;

(b) if so, steps taken by Govern-
ment in this matter; and

(c) whether the employers who
filed a writ in Allahabad High Court
have lost?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathtr: (a) to (c). Necessary infor-
mation has been called for from the
Government of Uttar Pradesh. Their
reply is awaited.

Shri S. M. Banerjee: The interim
relief recommended by the Jute Wage
Board was due to be enforced. Thp
employers of Kanpur went in a writ
petition against it and they have lost
the writ. It was in the newspapers in
the first week of April. So, I want
to know when the information will
be available.

Shri Hathi: I have also read in the
newspapers that the writ application

.,.has been dismissed. We have asked
the UP Government to send a copy
of the judgment and also what action
they have taken subsequently.

Mr. Speaker: As soon as it is re-
ceived, it might be passed on to the
hon. Member.

Shri S. M. Banerjee: I want to know
whether an agreement has been
reached between the representatives
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of the employers' and employees that
this amount is to be paid in 'five m-
stalments and if so why instalments
have bee~ fixed. '

Shri Hathi: The State Government
are pursuing the matter. But, I would
not like to say these things unless I
get official information from the U.P.
Government.

Shri Dinen Bhattacharya: M~ I
know whether, in view of the rise
in prices and in viewo! the delay in
disposal by the Jute Wage Board,
Government is contemplating advising
the Wage Board and the owners of
West Bengal Jute Mills to give further
interim relief to the jute workers?

Shri Hathi: The Wage Board is
charged with the function of giving
relief and fixing the wage structure.
They have given interim relief. In
the final result we shall see what
they are recommending.

Shrj Dinen Bhattacharya: There
has been a further increase. . .

Mr. Speaker: Order, order. Shri
Banerjee.

Shri S. M. Banerjee: I want to know
whether Government would persuade
the employers to pay this for which
they have already taken a decision;
and, at the same time, go ahead with
the Wage Board. Will the good offices
of the hon. Minister be used?

Shri Hathi: The U.P. Government
are already pursuing the matter.

Wage Board for Coal Industry

+
*241.1 S~ S. M. Banerfee:1. Shn A. K. Gopalan:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 151, on the 23rd March, 1962
and state:

(a) whether the Wage Board for
the Coal Industry has since been con-
stituted;

(b) if so, who are the members;
and

(c) what are the 'precise terme of
reference? •

The Minister of LabOur in the Min·
istry of Labour and Employment
(Shrl Hathi): (a) to (c). Composition
and -terms of reference of the Wage
Board 'are 'being finalised.

Shri S_M. Banerjee: I want to know
-whether it is a fact that the Chair-
man of the Wage Boards for Juter
Rubber and 3 others is again being.
appointed the Chairman of the Wage
Board; and, if so, whether there is.
only one man.

Ml-. Speaker: Let that fact be
given first.

The Minister Of Planning and
Labour and Employment (Shri,
Nanda): I do not think they have
taken a decision so far as to who will
be the Chairman of this Board. But,
we have to weigh this one considera-
tion as to whether the same man
should be placed in several boards
and whether we are going to have
more wage boards or not. The ques-
tion of suitability has to be consi-
dered. I do not think there are too
many people who have got that back-
ground, and, therefore, will be suited
for this.

Shri S. M. Banerjee: I want to know
whether in determining the composi-
tion of the Wage Board, the member-
ship of the INTUC, the AITUC and
other organisations will be taken Into
account and the claim of the AITUC
will not be rejected because the
INTUC figures are inflated.

Shri Nanda: It is always being con-
sidered on the basis of the strength
of the various organisations.

Shri Indrajit Gupta: May I know
whether it is a fact that the Govern-
ment has decided, when framing the
terms of reference of the Coal Wage
Board, that any upward revision in
wages will not be considered outside
the existing price structure of coal?

Shri Nanda: If we are to confine
ourselves to the present price struc-
ture, then the wage board need not
be set up.
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SIiri IlJidrajit 'Gupta: The answer
was no] 'audible, Sir.

~Shri'Nuda: I said that if any up-
~ward~revision"had 'to be 'confined to
'the existing' 'piice structure, then,
there would have been no need for a
wage board. The fact is that the
wage 'board is free to give its re-
commendation.

Shri Oza: Has the work of any
wage board suffered because the
same chairman has been appointed
on several wage boards?

'Shri Hathi: No; it has not suffered
at all.

~ ~o sro ~~: 'fi~ ~;s~ ~
~;;rorTi if ~0 ~~ 0 eT0 If,0 ~To 'fiT

~T;:nfl:riT~ q'T~ 'fiT Cf<l"TCfint cR;r ~ ?

Shri Hathi: It is not a question of
anybody's claim. As my senior col-
league said, we do take into consi-
deration the representative character
of the unions.

Central Housing Board

*243. Shri Basappa: Will the Minis-
ter of Works, Housing and Supply
be pleased to state:

(a) whether the Central Housing
Board has been established; .and

(b) what is the exact purpose of
this Board?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S. Naskar): (a) Not yet.

(b) Broadly, the basic objectives
would be:-

(i) to raise additional funds from
the private sector through
shares, deposits, debentures
etc. for enlarging the hous-
ing programme;

(ii) to promote housing activity
and provide the machinery
needed for the creation of a
sound mortgage market in
housing; and

(ill)' to ensure that the funds,
made available by the Central
Government to -th~' Board,
together with the additional
funds raised by it (the latter)
are appropriately and fully
utilized for Housing.

Shri Basappa: May I know whether '
the Life Insurance Corporation will
be channelling its loans through the '
Central Housing Board for the con-
struction of houses and also whether
the' Central Board will come to the,
assistance of the State housing boards?

The Minister of Works, HOUSingand
Supply (Shri Mehr Chand Khanna):
The Housing Board has not 'yet .been
formed. We are looking into the
matter and I am hoping that we
should be able to take a final deci-
sion within the next few months. As
regards the LIC, I think they have
already given Rs. 60 crores for hous-
ing in the Third Plan period. That is
over and above Rs. 140 crores that
we are giving. That makes a total
of Rs. 200 crores.

Shrimati Renu Chakravartty: May
I know whether anything has been
laid down as to the rent within which
these houses will be built and what
will be the categories of people for
whom they will go?

Shri Mehr Ohand Khanna: Actual-
ly the idea is to construct houses of
low cost perhaps both in the urban
and the rural areas. The details have
not yet been worked out.

~ "0 ~ 0 fi~T : If' ~ \if'A"iTT

~m ~ f'fi ;;rr ~T~ ~ q-)i
q'i'f ~T~, \re l't '<F<TT ~ srf~f.rf<T~<f
if; ~ l'i' Cf<fT~~ mCfiR if ~<:r
mCfiRT ~ 'fir"{ q-mTmti ~T f~~-q~l

'fiT ~ I 1fR ~t, a-t f'Ff f'Ff ~T ~
~<: t:f&fl't m<r ~"h:f'Ff f'Ff ~ fC[q"&f

l't ?

P.lT ~ ""~ ~l : om!" ~ mCfiR)
l'i' ~m~or)i q'i'f ~T "!~ ~ I +r~'
l't ~ ~ ~r q'i'fT ~ I
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~T ~o ~ro f[~~T : +f. ~;lft<l OfW

.-~ OfTa" 'fi<: <:~T ~ I

9;ft:lf~ ~~ : 11R"'1t<r ~~ ~
. ~H'1T ~r~iJ ~ f'fi 'flfT ~;:ll:T<l OfTi if;

Ofr't if ?:r;;:lf ~ifiT<:T ~ 'fiT~ ~~'-T-f'fiafGRl

.~~~ ~ ?

~ i.T~~ <:.<f~T : ffi f'fi ~Fr
~11T 'fi~ ~, OfNI" <:f;J<l ~T if aT
~~f~ OfTi Of;; 'TT ~~ ~, ~f'fi'1 ~t<r

.. OfTi ~11T a'fi Of'1Tif~T ~ I ~1T<:~+f.1

. ~rll:t<r OfTi Of"fTlfTaT ;;r~"{T OfTa" ~ f'fi
\1tr 'fiT ~l=or;:'=T<:f;Jlf ~<:'fiT<:T~ ~Tm I

~ II0 ~ 0 f[cf~T: l1u >rH <l~
~T f'fi ;;fT ~':[Tlf orW Ofif<:~T~, 'flfT \3"ij"
if <:r;;:lfT 1.f;>rfaf'1f'=T ~·if I \3"if 'fiT ~~

,OfTi ~ 'flfT ~l=Of;:!:T<:~1TT~h 'f<lT ~~
~ if \3"'11.f;mllf f~\.9pr~T 'fiT ~ ~ I
lff~ ~t,aT \3"~ 'fiT Cf"llTq:j~ f'1~T ~ ?
~T i.TQ:<::q;:~ l1'f~T : ;;for 1.f;~t<r orW

Ofit'TTI aT ;;r~"{T OfTa ~ f'fi \1tr 'fiT ~h
U;;:<l ~'fiT<:T 'fiT mtrn if ~~!:T ~T1TTI

Shri Ramanathan Chettiar: What
are the terms and conditions under
which the LIC has offered Rs. 16
crores for this purpose?

Shri Mehr Chand Khanna: I am
talking from memory and I think the
loan is Rs. 60 crores and not Rs. 16
.erores. It is to be repaid over a long
period of time and it carries a cer-
tain rate of interest which may be 4
or 5 per cent. If the hon. Member
wants any specific information, and if
he were to write to me I shall gladly
supply the information.

Shrimati Renu Chakravartty: I
want to know whether the Ministry
has reviewed what has happened to
the various housing schemes of the
Central Government and how many
'Of them have been left unused be-
cause people are unable to pay rent
and also whether the Central Housing
Board before it Proposes to take up
the schemes will look into this ques-

Oral Answers

tion of rent so that it is within the
power of the people to utilise it?

Mr. Speaker: Let it mature. Now is
not the time for considering them;
they have not considered these de-
tails so far.

Shri Mehr Chand Khanna: I may
submit that for the latter part of the
question, I have already replied that
the whole thing is in a fluid stage. As
regards the first part of the question,
I would invite the attention 'Of the
hon. Member to a four page folder,
it actually contains 36 pages and it
was circulated to all Members of
Parliament and it contains a full pic-
ture of the various housing schemes,
the extent they have been imple-
mented and the money allocated to
the various States.

Shri Hari Vishnu Kamath: Will this
Central Housing Board function in-
depently of the Planning Commission
or will it be a limb of the Planning
Commission?

Shri Mehr Ohand Khanna: It will
be under the Ministry of Works, Hous-
ing and Supply and if it is ever set
up, the Planning Commission shall
certainly be consulted. .

Shri Shiv Charan Gupta: May I
know whether the Central Housing
Board will attend to the problems of
the Union Territories as well 'Or
separate housing boards are proposed
to be created for the Union Territo-
ries?

Shri Mehr Chand Khanna: I am a
Member representing Delhi. I shall
certainly see that Delhi is included.

Export of Salt to Japan

+r Shri M. R. Krishna:
''-'244 ~ Shrtmati Maimoona
l Sultan:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether an agreement has been
concluded between the Governments
of India and Japan recently for supply
of Indian salt to the latter;
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.( b) if so, what are the main terms
r<of the sagreement: 'and

(c) how much salt is likely to be
<exported to that country under the
. agreement annually?

The Minister of International Trade
~in the Ministry Of Commerce and In-
dustry (Shrl Manubhai Shah): (a)

."The State Trading Corporation has
: recently concluded an agreement for
~ale of salt to Japan.

.' {b) and (c). About 250,000 metric
tons of salt per year will be exported
to Japan under this agreement. The
quality will be coarse marine salt
with 94 to 95% Nacl standard.

.Shri M. R. Krishna: May I know
'whether it is a fact that Japan is
.also importing salt from Pakistan and,
:'jf so, what is the price that they are
-paying for it?

Shrl Manubhai Shah: They want to
buy some quantity from us. They buy
1'rom both the countries.

Shri M. R. Krishna: May I know
'whether it is a long-term agreement
-or a short one?

Shri Manubhai Shah: It is a long-
- term agreement.

l!olT ;:r0 ~T 0 faof~T \ifT 'fiTlfa-
. \ifJ1IT., l1TfOfi~m'1 ~<:OfiT<:'fiT .,lfOfi 'fiT

~ <:~ ~ ;q'R \jfT cr~ m<:a- ~Ofir<: 'fiT
~ <:~T~, ~., ~T.:rTGffTlfCfTif fOfia-"l'T~
~ ;q'R "lTr<:Cf~ 'fiT "I'lfOfi~~ ~T"lT
.it fiSfOfi<:~T~ 1:1T~T;? if fiSfOfi <:~ ~ ?

'!oft l=f1~:nf m~: ~4 I~Ia { ~Cf
~m~lf ~ ~T~u~a-~ 'f1:1ITOficr~t ll<:
-u'fi ~ GffT~a-"T m<r ~1 ~ f;;rn;ft
liwr ~c GffT~ I ~~f~q; ~T ~m-ifc

~T~~ I

!!.IT 'fiT 0 ~ 0 l!ta' : \ifT ;q'TCf 'fiT
;pf'fi ~ <:TQ:ID<r<: '1lfOfi ~ <:TTOfiT~c~
;:p:fOfi ~ ? ;q'R 'f<1T .

!!.IT ;:r;p:mY ~T{! : If'(T., ~n;c ~,
m<r<: 'fiT "I'lfOfi cf ~1 ~Ta- ~ I

w.;<r&l ;:r~)~lf: mi<:, ;q'ti<: I ~
~Ofil{l'GI"{~ ~iSfm 'fi'<:~ a-Tf1ll<:;q'Cf.,T
~ er<: ~o \ifTli' mfOfi cr~f<: ~iSf
~ ~T 'fi'<: ~crror ~ ~~' , cf ;q'Cf.,T \jf~
Cf<:~:? .,~' I

Shri S. C. Samanta: How much at
this salt is meant for edible purposes
and how much for industrial pur-
poses?

Shri Manubhai Shah: This is mostly
edible. We are told that they con-
sume it also for industrial purposes
by further refining it.

Shrt Oza: In view of the fact that
.salt is required for industrial pur-
poses also, may I know whether the
Government will examine the possi-
bility 'Of exporting the inland salt
from Kandla to Japan?

Shri Manubhai Shah: Kandla is
included because Kandla is having
marine salt. It is only the Kharagoda
and Sambhar salts which are not sale-
able there; because, as the hon. Mem-
ber himself knows, the price of these
salts is very much higher than the
marine salt. We are trying to in-
crease the internal production and
double up our export to Japan by
further approaches to the Japanese
Government and the Japanese impor-
ters .

Shri Raghunath Singh: How does
the internal price compare with the
price elsewhere?

Shrt Manubhai Shah: These two
are quite different, because the in-
ternal price has not much relation.
Also, I would not like to disclose the
price at which we promote this ex-
port to Japan.

• Boosting up of Exports

*245. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have taken
measures to enlist the cooperation of
international agencies and institutions
to boost exports;
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(b) if so, what steps have taken in
that direction; -and

(c) with what results?

The Minister Of International Ttade
in the Ministry Of Commerce -and
Industry (Shrl Manubhai Shah): (a)
to (c). Both GATT and ECAFE, of
-which India-is a member, have passed
-resclutions -with a view to -securing
wider access for products of less deve-
loped countries in the markets Q,f the
industrialised countries. The tariff
negotiations held under the auspices
of GATT have also been helpful.

Steps have been taken to bring to
the notice of the United Nations and
its specialised agencies items available
for export from India and likely to
be used in connection with their
various pro-grammes.

Shri P. C. Borooaih: May I know
whether these measures are being
taken through the State Trading
Corporation and, if so, whether there
is any objection for the State Trading
Corporation taking up the exoprt
trade and, if so, what is the reaction
of the Government?

Shri Manubhai Shah: The State
Trading Corporation is a vital limb
for promoting foreign trade, but it is
not an exclusive sort of organisation.
There is a very large quantity of
trade to be dealt with. As a matter
of fact, 95_per cent. of the trade is
outside the STC. So, every agency
is being permitted to enter into in-
ternational trade.

Shri P. C. Borooah: Since a depart-
ment of International Trade has now
been established, may I know whether
there is any agency other than the
StateTrading Corporation to boost up
our exports?

Shri Manubhai Shah: The original
question is quite different: what type
of international trade agencies we are
taking advantage of in order to pro-
mote foreign trade. As the House is
aware, the GATT a~d the ECAFE;are
the two principal international bodies
for this purpose. As far as the pro-

motion of foreign trade is concerned.
-it is ,being done through diverse:'
agencies including' _the STC.

Shri Hem Barua: In view of Bri-
tain's entry into the ECM, may I
know if it is a fact that it will more-
specifically affect our export of cotton
textiles and, if so, what steps the'
Government are taking in that direc--
tion and whether .these two interna-
tional agencies would explore markets
for our cotton textiles so thM the-
export may be promoted?

Shri Manubhai Shah: As I had the'
privilege to clarify it several times.
we are most concerned with the entry
of the United Kingdom into the
ECM, and we have made commodity-··
wise studies. We have placed our
views and we are continuously placing
our views before the United Kingdom-
as well as before the other six coun--
tries, in th-e talks, as to what adverse-
and other effects the entry of UK in
the European Common Market is-
going to cause to our foreign trade.
So also, we are making it known in-
specific terms what will be the type-
o'f association terms and conditions-
that we would like to have with the·
U.K. and with the six countries in
case the European Common Market.
agreement is finalised with the United
Kingdom.

Shri Hari Vishnu Kamath: Are any
complaints being received, as they
were some years ago, from certain:
foreign importers regarding export of'
shoddy goods from some quarters in'
India, which differ in quality from:
samples submitted earlier?

Shri Manubhai Shah: Shoddy trad-
ing is of course a bad thing and we
do not support it at 'all, It is not that
India's trade consists only of that.
Sniiall: quantities of sub-standard
goods sometimes go out and we have-
been concerned about it. I can assure
the House that maintenance of:
standard and quality control are
going to be insisted upon in future.
to cover as many commodities as possi-
ble throughout the length and breadth
of the country ..
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Indutrial Relations in Heavy
Electricals Plant, Bhopal

*246. Shri Vidya Charan Shukla:
--Willthe Minister of Labour and Em-
_ployment be pleased to state:

(a) whether Government's atten-
tion has been drawn to the statement
of the General Secretary of M.P.
Indian National Trade Union Cong-

.ress improving the authorities concern-
·ed to hold an impartial and thorough
inquiry into the whole question of
industrial relations and their handling
.In Heavy Electricals Plant in Bhopal;
..and

(b) whether any action has been
taken on this demand?

The Minister of Labour in the
Ministry of Labour and Employment

• (Shri Bathi): (a) and (b). Yes. It
is proposed to have the industrial
relations in Heavy Electricals Ltd!.

studied by the Evaluation and
Implementation Division of the Labour

.Ministry.

S.hri Vidya Charan Shnkla: Is it
- a fact that while the INTUC union
has been officially recognised accor-
ding to the tripartite agreement, the

·Heavy' Electricals Servants Trade
Union is being dealth with by the
officiais in settling the labour dis-
putes in Bhopal and this has created

'.a gre,at deal of discontent among the
workers there'?

Shrf Hathi: All these matters will
be looked into by this division later
on.

Shri Vidya Charan Shukla: I want
to know whether it is a fact or not.

iShri Hathi: Unless we look into, the
matter, it would not be safe to an-

. nounce an opinion.

The Minister of Planning and
Labour and Employment (IShri

.Nanda): The management are dealing
with both the unions.

Shri Indrajit Gupta: Last time when
- this question came up at the time of

the strike, it was stated here that

the management of this concern had
accepted the code of discipline.
I would like to know whether under
that' code of discipline, any grievance
procedure, as stipulated, has subse .•
quently been formulated and brought
into implementation?

Shri Nanda: I cannot offhand say
whether this particular concern has
brought into implementation the
grievance procedure. But it is a part
of the code of discipline and I presume
it has done so.

Shri S. M. Banerjee: May I know
whether it is a fact that the C1JgTee-
ment was reached with the other
union and not the lNTUC union,
because the INTUC union could not
deliver the goods and that is not the
representative union in Bhopal?

IShri'Nanda: These are assumptions
which I am not prepared to concede.
It depends on the enquiry that we
are going to hold.

Shri Vidya Charan Shukla: What
are the implications of recognising a
trade union?

Shri Nanda: Negotiations. collec-
tive bargaining, reaching agreeme-nts
-all that is part of recognition.

Shri Phizo
+

r
Shri Raghunath Sinrch:
Shri D. C. Sharma:
Shri Subodh Hansda:

*247. ~ Shri S. C. Samanta:'I Shri B. K. Das:
Shri A. V. Raghvan:
l Shri D. N. Tiwary:

Will the Prime Minister be pleased
t state:

(a) whether it is a fact that Phizo
the Naga rebel leader has disappear-
ed from London some time back and
IS supposed to be trying to stage a
come-back to Nagaland; apd

(b) the reaction of the Government
of India thereto and the steps taken
in this regard?

The Minister of State in the Minis-
try of External Affairs (Shrlmati
Lakshmi Menon): (a) The Govern-
ment have seen press reports regar-
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cling the reported intention of Phizo
to return to Nagaland. According to
Our information. he was away from
London for a brief period and
returned back on the 3rd April 1962.~. -'

(b) The Government are surprised
that though Phizo has been granted
U.K. citizenship, at his own request,
he is still trying to bolster his claim
to the leadership of the rebel Nagas,

Our High Commission in London
have informed the U.K. Government
that the grant of U.K. citizenship to
Phizo would not confer on him the
right of free entry into India which
we might refuse and ,that we might
arrest him should he try to enter
India.

Shri Raghunath Siugh: May 1
know whether the Government of
India have taken up the issue of the
disappearance of Phizo with the
U,K.. Government and whether he has
.:~ken politi<;al asylum there?

Mr. Speaker: The answer has
been given that the U.K. Govern-
ment has been informed that once

112 had acquired the citizenship of
U.K., he is not automatically
entitled now to come here and if he
makes an attempt to enter India. he
might be arrested":i;J

l!.lT '{ 0 ~,,, fg:of~r : if' lfQ: ;;rr.,.,T

;;rTQ:aT~ f'F CflfTlfQ: orm ~'i'f ~ f'F f'li'ifT

~ a" Cf'fa orl1-Tif f'F~r 'iflrQ: ~~T ~1:fT ~

~h .
~i;lm ,{~T~:~flr ~ 'ifCfTCfaT ~T

Q:r '1([1 I CfQ:aT 'FQ~' ~ f'F CfQ:~;:~'1

CfTq~ 'Cf~T ~T ~ I

l>;(f'{O ~'o f[~~f : ~f'F'1 mr'ifT

~Cf'1T ~ Tf' ~~ if; liarfor'F ~~". ;;rTQaT

WI

~~1.:f~'{QT~ : ~Tq ~'1 ~ ~~'1T

'CfrQ:~~ ~T<::~'1 Et;qm 'ifT ~:q;:rT ~ CfQ

~T~ ~ ~r~ I

~I' ~ '{O (:fTo ~~) : CfQ ~tT a~1:f.

~ 'FT 'r~a OfaT~' I
-==

'1,"{e.l{~ ~~l{ : ~ aT 1:f~r ~ar .
~~lT I Order, order. The information'

that the hon. Minister has got on that:'
point has been given. Now, if again.
it is said that it is wrong, then the!'
Minister will also have to say that
it is wrong. How long are we to go"
on Iike that?

. Shri Hem Barua: May I know-
whether Mr. Phizo's attempt to bols-·
ter up leadership for the Naga rebels»
is having any impact on the Naga •.
hostiles in Naga land; if SO', if there
has been any impact on them, what,
steps Government have taken t01
counteract that impact'!

Shrimati Lakshmi Menon: There
has not 'been impact on the Naga,
people at all.

, ..
Shrimati Renu Chakravartty: May'

I know if the attention of Govern-·
merit has been drawn to a letter in ,
London Times saying that Mr. Phizo .
has been in communication with.
General Cariappa regarding the-'
release of our airmen; if so, whether-
the Government of India has takers.,
any notice of this particular pointt,

Shrimati Lakshmi Menon: We have-
seen the report. We have not taken
any notice o-f it. We have not paid.
any attention to it.

Shri p. R. Patel: We have got.
friendly relations with Great Bri->
tain; A rebel has been given the ~
citizenship of England. I want to-:
know whether any protest has he en
sent to England on this point?

Shrimati Lakshmi Menon: He has:
been given citizenship on the basis of'
his Indian citizenship,

Shri P. C. Borooah: May I know.'
whether there was an offer from Mr.,
Phizo about the release of our airmen"
under the custody of Naga hostiles.,
and whether his temporary absence"
'from the United Kingdom has any re~,
lationship with this offer?
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Shrimati Lakshmi Menon: No, Sir.
We were told that these airmen will
be handed over to us on t.he 22nd
March, 1962, but since then nothing
has been done.

Shrimatl Benu Chakravartty: I
would like to know whether Mr. Phizo
had any contact with any Indian air-
lines, because it is stated in that let-
ter that it was he who arranged for
the Observer's correspondent Mr.
Gavin Young Ibeing sent to Naga
land.

Shrimati Lakshmi Menon: It is possi-
ble that he might have arranged for
sending Mr. Gavin Young there. He
might also have contact with those
people through Burma.

Shri S. M. Banerjee: As put by
Shrimati Renu Chakravartty, I want
to know whether Government's atten-
tion was drawn to the news recently
published in the Indian Express
wherein it has been said that Mr.
Phizo had written a letter to the
family members of these captives that
he is in constant touch with General
Cariappa and further details could be
had from him; if so, I would like to
know whether this question has been
posed to General Cariappa and what
are the facts?

Shrimati Lakshmi Menon: General
Cariappa is a private person. If he
writes to Mr. Phizo we are not going
to interfere 'and find out what he
has written.

Mr. Speaker: That she has answered,
that they have taken no notice of it
(Interruption) .

Shri Hem Barua: May I know
whether Government are aware of
the fact that there has been a wide-
spread .impression in Nagaland that
Mr. Phizo is returning to Nagaland
because of temporary absence from
London and his whereabouts were
not located; if so, may I know whe-
ther the Government would propa-
gate amongst the rebel Nagas or the
Nagas in general that Mr. Phizo is
at present in London or he is return-
ing to London as otherwise if tn~t

Impression is kept growing that maj'li
step up hostile activities?

Shrimati Lakshmi Menon: The fact:'
that. Mr. Phizo is not in Nagaland
should convince the people that he is,,
not there.

Mr. Speaker: Now, perhaps, today's-
answer will convince them.

?,IT110 m 0 f[ci~T : +f ~ \ifT'Rf~
::m;:a-i ~ fCfi <f<tT~CfiT~ CfiT~~ Gfffi <fiT
qaT ~ fCfi f;;rn Cffif 'ii.'T\;fT~.~ Et;.
GfTi~ Et; ~m m<IT ~T, a-T ~ CfiT.
q'Tw fCfi<tT~T<H ~T, mCfi'f ~ 'rr~:a"TlT"
'P)\;r) ~ 'TFT f;:rcp~T ?

'>tUf&{ t:1'~"Wf :l;fGf ~~ <fiT <flIT

~T ~T~T ?

p;ft t:1'o ~To f[~iT : ~~ ll'~t a<fI

'l~<t ~ fCfi ~ CfiTq'TW fCfil:fT~<tT ~T ?

'>tUf&{ t:1'~"Wf : l:f~ OWQ Wc]:
a'lilifm ~ I

Shri S. C. Jamir: Previously, Shri'.
Phizo was in Nagaland and he went·
to London of his own accord and
acquired British citizenship. So, why
not drop the matter? If he wsihes
to come back to India, let him come
by all means. By discusssing this
matter in this House we are givmg
him undue importance which is not
necessary.

Mr. Speaker: It is a suggestion for
action.

Award in Bank Dispute
•

*248. Shri Nath Pai: Will the Min--
ister of Labour and Employment be,
pleased to state:

(a) whether it is a fact th.at pro--
ceedings before the National Indus-
trial Tribunal set up in March, 1960"
to adjudicate the dispute in banks ..
have been concluded; and

(b) if so, When the award is ex-c-
pected to t>~ out?
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The Minister- of Labour in the l\1in-.
·istry of Labour and Employment
·.(Shri Hathi): (a) Yes.

(b) By the middle of June, 1962.

Shri S. M. Banerjee: If the award
·is likely to be out by the middle of
June, may I know whether it is l1kely

·to be discussed in this House in. this
·particular session, as the session will
continue up to the end of June?

Shri Hathi: We have been told
that they will be able to finalise the
report by the 15th May 1962. So, we
hope to receive it soon, later on, and
if time permits, we .can discuss it in
the House. That depends upon the
House.

Proposed Closure of Titagar Jute Mill

*249. Shrimati Renu Chakravartty:
'Will the Minister of Commerce and
ladustry be pleased to state:

(a) whether it is a fact that Titagar
·Jute Mill No. 1 was applied for per-
mission to close down;

(b) if not, what are its new pro-
posals for production;

(c) whether it has any effect on
-employment position of its workers;
.and

(d) what has been Government's
reaction to the proposals?

The Minister of International Trade
·iR the Ministry of Commerce and
Industry (lShri Manubhai Shah): (a)
et has been ascertained that no corn-

·munication for the closing down ot
the Mill has so far been received by
·the Government of West Bengal.

(b) to (d): Do not arise.

Shrimati Renu Chakravartty: Do we
take it that the Titagar Jute Mill
No. 1 has not sent any 'intimation

'whatever of its intention to close down
to the Central Government?

Shri Manubhai Shah: So far no
intimation has come to us, but for
the information of the hon. Member
I may say that informally we have
come to know that they are likely to

approach us., So ta,r, there was no
formal approach. "

Shrimati Renu Chakravartty: May.
I know whether Government has
made any enquiries as to the m'ills
that have been permitted to be tele-
scoped with the firm understanding
that there will be no. further unem-
ployment, in view of the fact that
most of the jute worker" continue to
be temporary workers and within a
short period they are retrenched and
the total labour force has come down
by thousands?

Shri Manubhai Shah: I can assure
the hon. House that under the work-
ing time agreement there 'is no re-
trenchment except natural wastage.
Besides that, the hon. Member has
raised many other inter-linked ques-
tions. I can say that so far no jute
mill has closed down which may
cause either loss of production or loss
of employment.

Shri Priya Gupta: May I know
whether under the provisions of the
Industrial Disputes Act the closing
down of the mills ex parte without
consultation with the labour represen-
tatives. tantamounts to lock-out and
whether lock-out is allowed under
the provisions of the Industrial Dis-
putes Act?

Shri Mannbhai Shah: This ques-
tion is on the basis of many assump-
tions. Firstly, it has not approached
us for closure. The working time
agreement with the Indian Jute Mills
Association has worked well for the
last many years. Every time a closure
proposed, it has to be approved both
by the Central and State Government
and it is approved on the condition
that there is no displacement of
labour, the working time is sold out
to other mills, employment continues
and production continues.

'Enemy Firms' and 'Enemy Property'

*250. Shri Hari Vishnu Kamath:
Will the Minister of Commerce and
Industry be pleased to state:

(a)
accords

whether Government
recognition to the

still
terms
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'enemy firms' and 'enemy property';
and

(b) if so ,the names of such 'enemy
firms' and description of such 'enemy
property'?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). A statement is Ia'id on the
Table of the House.

STATEMENT

There are no 'enemy firms' in India
now. There is, however, a Custodian
of Enemy Property who administers
the properties which originally be-
longed to persons and firms who
during the period of the Second
World War were "enemies".

Shri Hari Vishnu Kamath: The
answer given in the statement is
wholly inconsistent with the Presiden-
tial Order of the 10th April on the
Government of India Allocation of
Business Rules, providing for a sub-
entry "Department of Internat'ional
Trade" under the Department of Com-
merce and Industry. According to
that Presidential Order there is a
sub-head in the "Department of Inter-
national Trade" which definitely men-
tions control of trade with the enemy;
that is what it says as item No. 17,
"control of trade with the enemy and
enemy firms and custody of enemy
property". How does the Minister re-
concile this discrepancy between his
answer and the Presidential Order?

Shri Manubhai Shah: The bono
Member could have saved the time of
the House by asking a simple ques-
tion. This is residual work left after
the second world war in which certain
enemy property held in custody by the
Central Government are to be man-
aged and distr'ibuted by this Ministry
in the Department of International
Trade. And that is what I have said--
there are no 'enemy firms' in India.

Shri Hari Vishnu Kamath: Then
does the Ministry propose to appeal to
or request the President to delete the
first half of the sub-head and retain
only the second half? He has to
262 (Ai) LSD-2.

delete the first half, that is, trade with
the enemy and enemy firms. That 'is
not necessary now. The war is over
and We are friendly with the whole
world. For India there is no enemy
at all in the world.
Shri Manubhai Shah: There are

international sort of names allotted to
these types of activities. All I can
assure the hon. Members is that we
have no enemies any more nor any
enemy property. Only thing is that
we are the custodian of certain pro-
perty which has been accmulated as
former enemy property.

Shrt Hari Vishnu Kamath: Then
delete the first half.

Central Government Officials Posted
in Dhanbad

*251. Shri P. R. Chakraverti: Will
the Minister of Labour and EmplOY-
ment be pleased to state:

(a) whether Government are aware
of the difficulties experienced by the
Central Government officials employ-
ed in (1) Office of the Coal Mines
Provident Fund Commissioner; (Ii)
Office of the Coal Mines Welfare Com-
mission; (iii) Office of the Chief In-
spector of Mines; and (iv) Office of
the Regional Labour Commissioner
because of the lack of good working
conditions and adequate residential
quarters in the small town of Dhan-
bad, recently recognised to be the
Headquarters of the district; and
- (b) if the answer to part (a) above

be in the affirmative, whether Gov-
ernment propose to have a review of
the condit'ions in which these officials
are made to work and make better
facilities available to them?

The Minister of Labour in the Min-
istry" of Labour and Employment
(Shri Hathi) : (a) Yes.

(b ) Necessary steps for providing
add'itional accommodation and other
facilities are being taken.

Shri P. R. Chakraverti: Do the
Government realise that if the officials
are left to themselves they will never
find any possibility of having accom-
modation?
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Sfcrl Bathi: Therefore we have a
programme of building quarters 
there also.

Shri t .  R. Cfaato a Vett l : Have Gov-
ernment also any information about 
the working conditions of the people 
who are all hurled together in small 
coinfested groups?

Shri Hathi: There Is a shortage of 
office accommodation also. That has 
come to the notice of Government and 
we are expanding the office buildings 
also.

Shrimati Savitri Nigam: May I
know if there is a particular scheme 
for the construction of houses which 
is going to be completed in the near 
&ture?

Shri Hathi: So far as quarters are
concerned, we have already taken a 
decision and they are being construct' 
ed.

ShH S. C. Samanta: May I know 
whether any financial help or loan 
is proposed to be given to those who 
have lands and want to construct 
houses?

Shri Hathi: No, Sir. This pro-
gramme consists only of building extra 
office accommodation and quarters for 
the staff.

Shrim ati Renu Chakravartty: May
I know whether the offices of the 
Chief Inspector of Mines and of the 
Regional Labour Commissioner will 
be bifurcated and a part of this work 
will be taken to the area of Bara- 
jaroda because of difficulty of com-
munications which makes it difficult 
for the workers to rush up to Dhan- 
bad all the time?

Shri Hathi: It is a suggestion for
action.
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I shall read it in English also.
(a) and (b). A statement is laid 

on the Table of the House. [See Ap-
pendix I annexure No. 39J.
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Shri Nambiar: At what stage is the 

construction of the fertiliser factory 
in Neyveli which is going to produce 
a by-product from Neyveli in lig-
nite?

Shri Nanda: I do not have details 
about Neyveli at the moment. If m f  
hon. colleague has it, he might give 
the information.

Shri Yallamanda Reddy: How many 
of these factories have commenced 
production and, if so, in which State?

Shri Nanda: At the beginning tH 
the Third Five Year Plan we had in  
production five units.

Shri Thlnuaate Ba«t la i t  a fact 
that the lke»ce issued to a  company 
to  start a fertiliser ffcctory in Ytt»*
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f c h a p a t a a m  h a s  n o t  b e e n  u t i l i s e d ?  I f  
so , a r e  a n y  a l t e r n a t i v e  a r r a n g e m e n t s  
b e in g  » m a d e  t o  s t a r t  t h e  f a c to r y  
t h r o u g h  s o m e b o d y  e ls e ?

S h r i  N a n d a :  T h e r e  is  a  p r o c e d u r e  
a b o u t  t h a t  w h ic h  i s  f o l l o w e d  a n d  
a f t e r  a  c e r t a i n  p e r io d  o t h e r  s t e p s  a r e  
t a k e n .  B u t  m y  in f o r m a t io n  is  t h a t  
a  l i c e n c e  h a s  b e e n  i s s u e d  a n d  a c c o r d -
in g  t o  t h e  t e n t a t i v e  p h a s e d  p r o g r a m -
m e  s u b m i t t e d  b y  t h e  p a r t y  t h e  p l a n t  
w i l l  g o  i n t o  p r o d u c t io n  b y  t h e  1 s t 
M a rc h , 1904.

M r .  S p e a k e r :  S h r i  M o r a r k a .

S h r i  T h i r u m a l a  R a o :  S i r ,  'm y  q u e s -
t io n  h a s  n o t  b e e n  a n s w e r e d .  M y  
q u e s t i o n  w a s  'w h e th e r  t h e  t h a t
w a s  a l l o t t e d  a  l ic e n c e  h a s  b a c k e d  
o u t  a n d ,  i f  i t  is  a  f a c t ,  w h e t h e r  a n y  
a l t e r n a t i v e  a r r a n g e m e n t  is  b e in g  
m a d e .  H o w  c a n  h e  s a y  t h a t  th e  
f a c to r y  c a n  g o  in to  p r o d u c t io n ?

S h r i  N a n d a :  I  h a v e  a n s w e r e d  a c -
c o r d in g  to  t h e  in f o r m a t io n  b e f o r e  m e  
t h a t  a  t e n t a t i v e  p h a s e d  p r o g r a m m e  
h a s  b e e n  s u b m i t t e d  b y  th e  p a r ty .  
T h is  is  m y  in f o r m a t io n .

S h r l  M o r a r k a :  M a y  I k n o w  w h e th e r  
t h e  p r o g r e s s  m a d e  s o  f a r  b y  t h e  v a r -
io u s  f a c to r i e s  is  a c c o r d in g  to  s c h e -
d u le  a n d  to  t h e  s a t i s f a c t io n  o f  G o v -
e r n m e n t  o r  w h e t h e r  th e s e  f a c to r ie s  
w o u ld  s t a r t  p r o d u c t io n  o n ly  in  t h e  
f in a l  y e a r  o f  t h e  T h i r d  F iv e  Y e a r  
P la n ?

S h r l  N a n d a :  I n  a  n u m b e r  o f  c a s e s  
t h e y  w i l l  a d h e r e  to  t h e  s c h e d u le ;  in  
s o m e  c a s e s  t h e r e  m a y  b e  d e la y .

Shrl Shhrananjappa: I n  r e g a r d  to  
t h e  f a c t o r y  t h a t  is  p r o p o s e d  t o  b e  
lo c a te d  in  M y s o re ,  m a y  I  k n o w  it*  
c a p a c i ty  a n d  w h e n  i t  w o u ld  b e g in  
f u n c t io n in g ?

M r .  S p e a k e r :  I t  w o u ld  b e  d e f f ic u lt  
to  jf iv e  a n  a h s w e r  w i th  r e g a r d  to  
e a c h  f a c to r y .

S h r i  S h a n  L «1 S a r a f :  I s  t h e  h o n . 
M in is t e r  a w a r e  t h a t  d a t a  h a v e  b e e n  
c o l le c te d  a n d  p r o j e c t  r e p o r t  p r e p a r e d  
t o r  t h e  f f t c t o r y  t o  b e  s e t  u p  in  K a s h -
m ir ?

S h r i  N a n d a :  T h e y  a r e  c o n s id e r in g
t h a t  a lso .

S h r i  M . R . K r i s h n a :  M a y  I  k n o w
w h e th e r  w e ig h ta g e  w o u ld  b e  g iv e n  
to  th e  S t a t e s  w h ic h  a r e  p r e d o m in a n t -
ly  a g r i c u l t u r a l  a n d  i f  so  w h a t  is  t h e  
r e a s o n  f o r  t h e  G o v e r n m e n t  o f  I n d ia  
t u r n i n g  d o w n  t h e  r e q u e s t  o f  t h e  
A n d h r a  P r a d e s h  G o v e r m e n t  f o r  t h e  
s e t t in g  u p  o f  a  f a c to r y  i n  t h e  p u b l ic  
s e c to r?

S h r l  N a n d a :  T h e r e  a r e  to  b e  tw o  
f a c to r ie s  in  A n d h r a  P r a d e s h .

S h r i  M . R . K r i s h n a :  I m e a n  i n  th e
p u b l ic  s e c to r .

S h r i  U . M . T r iv e d i :  T h e  h o n .  M in -
i s t e r  s a id  t h a t  a  f a c to r y  w i l l  b e  lo c a t -
e d  in  M a d h y a  P r a d e s h  a lso .  M a y  I 
k n o w  th e  p la c e  w h e r e  i t  w i l l  b e  
lo c a te d ?

S h r i  N a n d a :  T h e  in f o r m a t io n  is  in  
t h e  s ta t e m e n t  t h a t  h a s  b e e n  la id  o n  
th e  T a b le .

S h r im a t i  R c n u  C h a k r a v a r t t y :  T h e
statem ent d o e s  n o t  s h o w  h o w  m a n y  
of those f a c to r ie s  a r e  in  t h e  p u b l ic  
sector and h o w  m a n y  a r e  in  t h e  p r i -
vate sector. May I k n o w  w h a t  i s  
t h e  l ic e n s e d  c a p a c i ty  a n d  th e  e x is t in g  
capacity o f  t h e  p r iv a t e  s e c to r  a n d  
th e  p u b l ic  s e c to r?

S h r i  N a n d a :  I  h a v e  a  s t a t e m e n t  b e -
fo r e  m e — i t  w i l l  t a k e  t im e  to  r e a d  i t  
o u t— w h ic h  g iv e s  p r e c i s e ly  t h e  n a m e s  
o f  t h e  v a r io u s  f a c to r ie s  in  t h e  p u b l ic  
s e c to r  a n d  th e  p r iv a t e  s e c to r  in  d if f e -
r e n t  S ta te s  a lo n g  w i th  o t h e r  r e l e v a n t  
in f o r m a t io n .

M r .  S p e a k e r :  T h a t  a ls o  m ig h t  b e  
p la c e d  o n  t h e  T a b le .

S h r i  N a n d a :  I s h a l l  d o  so.

S h r i  M o r a r k a :  T h e  h o n . M in i s t e r
s a id  t h a t  s o m e  o f  t h e  p r o j e c t s  0tm 
l ik e ly  to  b e  b e h in d  s c h e d u le .  M a y  I  
k n o w  w h a t  s t e p s  G o v e r n m e n t  i s  t a k -
in g  to  a v o id  d e la y  a n d  e n s u r e  p r o -
d u c t io n  in  t im e ?

H i e  M in i s t e r  o f  8U *1 M id  H e a v y  
I n d u s t r i e s  ( S h r i  C . B n b r a a n n b u n ) :
M ay  i  s u b m i t  t h a t  t h i s  q u e s t i o n
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should be put to the hon. Mint«t»r 
for Heavy Industries who is in charge 
of fertilisers.

Mr. Speaker: The hon. Minister
could have suggested that

Slavery in NEFA 
+

f Shri Rish&ng Keishlng:
\ Shri P. C. Borooah:

W il l  t h e  Prime Minister b e  p le a s e d  
to  s t a t e :

( a )  s in c e  w h e n  G o v e r n m e n t  took 
u p  t h e  w o r k  f o r  e m a n c ip a t io n  of 
s l a v e s  in  N .E .F .A .;

( b )  t h e  n u m b e r  o f  s l a v e s  e m a n c i -
p a t e d  s o  f a r ;  a n d

(c )  t h e  a m o u n t  s p e n t  o n  th i s  p r o g -
r a m m e  i n c lu d in g  r e h a b i l i t a t i o n  o f  t h e  
f r e e d  s la v e s ?

The Minister of State in the Min-
istry of External Affairs (Shrimati 
l<akshrol Menon): ( a )  T h e  G o v e r n -
m e n t  is  a  c o n t r a c t in g  p a r t y  t o  t h e  
S l a v e r y  C o n v e n t io n  o f  1926. O u r  
C o n s t i t u t i o n  d o e s  n o t  p e r m i t  s l a v e r y  
and, s in c e  in d e p e n d e n c e ,  t h e  G o v e r n -
m e n t  h a v e  b e e n  m a k in g  a l l  p o s s ib le  
e f f o r t s  t o  e r a d i c a t e  t h i s  e v i l .

( b )  O v e r  3,000 s l a v e s  h a v e  b e e n  
e m a n c ip a t e d  t i l l  t h e  31s t  M a r c h ,  1962, 
o f  w h o m  a  v e r y  l a r g e  n u m b e r  w a s  
l i b e r a t e d  d u r i n g  t h e  y e a r  1961-62 
a f t e r  t h e  G o v e r n m e n t  f ix e d  t h e  t a r g e t  
d a t e  o f  t h e  31s t  M a r c h ,  1962, f o r  t h e  
c o m p le te  a b o l i t io n  o f  s l a v e r y  i n  N E F A  
S o m e  s la v e s  in  t h e  m o r e  r e m o t e  v i l -
la g e s  i n  t h e  i n t e r i o r ,  h o w e v e r ,  s t i l l  
r e m a i n  to  b e  l i b e r a t e d  a n d  t h e  N E F A  
A d m i n i s t r a t i o n  a r e  t a k i n g  v ig o r o u s  
s t e p s  f o r  t h e i r  e m a n c ip a t io n .

( c )  A  t o t a l  s u m  o f  R s .  1,08,410 w a s  
s p e n t  u p to  t h e  30t h  S e p te m b e r ,  1961, 
o n  t h e  e m a n c ip a t io n  o f  s la v e s .  A n -
o t h e r  R s . 4 l a k h  w e r e  a l l o t t e d  f o r  t h i s  
p u r p o s e  f o r  t h e  s e c o n d  h a l f  o f  t h e  
y e a r  1961- 62. T h e  e x a c t  a m o u n t  
s p e n t  f r o m  t h i s  a l l o t m e n t  w i l l  b e  
k n o w n  a f t e r  r e p o r t s  h a v e  b e e n  r e -
c e iv e d  f r o m  a l l  p o s t s  i n  t h e  i n t e r io r .

Shri Rishang Krisbin;: May I know 
whether the emancipated slaves are 
rehabilitated in the places where they 
were kept or they are sent back to

the villages where their patents er 
relatives live?

Shrimati lakshm i Msneet They axe
at liberty to go back to their Villages. 
The problem of rehabilitation has not 
arisen at all because there is plenty 
o f  land.

Shri Basomaiari: May I knew
w h e t h e r  t h e  G o v e r n m e n t  i s  aware of 
t h e  f a c t  t h a t  t h e r e  i s  s l a v e r y  s y s t e m  
in  p la c e s  o t h e r  t h a n  N.E.F.A i n  t h e  
t r i b a l  a r e a s  i n  t h e  s o u t h  . . .

Mr. Speaker: We are all talking of
s l a v e r y  in  t h e  N.E.F.A. j u s t  a t  pre-. 
s e n t .

Shri P. C . Borooah: M a y  I  know
w h a t  t r a d e s  t h e  e m a n c ip a t e d  slaves 
a r e  p u r s u in g  a t  p r e s e n t ?

Shrimati Lakshmi Menon: There is
p le n ty  o f  la n d  i n  t h e  N.E.F.A. T h e y  
r e h a b i l i t a t e  th e m s e lv e s  e i t h e r  b y  
g o in g  b a c k  to  t h e  v i l l a g e s  o r .  . . .

M r. S p e a k e r :  T h e y  s e t t l e  d o w n  o n  
t h e  la n d .

Shri Hari Vishnu Kamath: Is it a
f a c t  t h a t  C h in e s e  a g e n t s  o p e r a t i n g  in  
o r  n e a r  N.E.F.A. a r e  e x p lo i t i n g  t h i s  
t r a g i c  e v i l  in  t h e  c o u r s e  o f  t h e i r  p r o -
p a g a n d a  a g a i n s t  I n d ia ?

Shrimati Lakshmi Menon: It is not
t r u e .

Shri Hari Vishnu Kamath: She does
n o t  k n o w  p e r h a p s .

Mr. Speaker: I t  is  j u s t  p o s s ib le .  

Shri Bern B a r u a :  M a y  I  know whe-
t h e r  t h e  t r a d i t i o n a l  s l a v e s  e m a n c ip a t -
e d  in  t h e  T r i b a l  b e l t  are rehabilitated 
i n  t h e  s e n s e  t h a t  t h e y  are given fin-
a n c i a l  a s s i s t a n c e ?

Shrimati Lakshmi Menon: I have
a n s w e r e d  the question.

Shri Hem Barna: Financial assis-
ta n c e ?

Mr. Speaker: Financial Assistance
to the liberated slaves?

Shri Hem Barma: Yea.
Mr. Speaker: Whether they are

given any financial assistance?



Shrbnati la k ih n l Menon: There is 
provision for financial assistance if 
they need it

Mr. Speaker: The question-hour is 
over.
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Employees’ Provident Fond Scheme

'KM. Shrlmati Maimoona Saltan:
Will the Minister of Labour and 
Employment be pleased to state:

(a) whether Government have of 
late decided to decentralise the 
administrative pattern of the Emp-
loyees’ Provident Fund Scheme;

(b) if so, what is the revised pat-
tern; and

(c) the reasons which prompted the 
Government to amend the previous 
set-up?

The Minister of Labour in the 
Ministry of Labour and Employment 
(Shri Hathi): (a) No.

(b) and (c). Do not arise. 

Hindustan Antibiotics Ltd., Plmpri

•242. Sturi Bhagwat Jha Asad: Will 
the Minister of Commerce and Indus-
try be pleased to state:

(a) the present capacity of output 
of the Hindustan Antibiotics Ltd., 
Pimpri; and

(b) whether there is any expansion 
programme of the plant to meet the 
increase demand in the country?

The Minister of Industry In the 
Ministry of Commerce and Industry 
(Shri Nltyanand Kaannyo ): (a) and
(b). A statement is laid on the Table 
of the Sabha.

St a t x me n t

(a) The Hindustan Antibiotics 
U nited  have fixed tentatively the

following targets of production of
antibiotics during the year 1962-83:—

P e r a n n u m  
(i) B u lk  p e n ic illin  50  m illio n  m ega

u n its
(ii) T e tracyc lines 1000 k ilog ram
(iii) S trep tom ycin  and  

d ih y d ro s trc p to m -
y cin  2000 k ilog ram

( b )  A c c o r d in g  t o  p r e s e n t  in d ic a t io n  
th e  e x p a n s io n  p r o g r a m m e  o f  t h e  
C o m p a n y  is  a s  fo l lo w s :—

P er a n n u m
(i) T e tracyc lines  1500 k ilog ram

(ii) S trep to m y cin  an d  
d ih y d ro s tre
p to m y c in  60 ,0 0 0  to  90 ,0 0 0

k ilogram
(iii) H am y cin  i s  k ilog ram

(A  new  an tifu n g u l
antibiotic)

(iv) V ita m in  ‘C ’ 48 tons

Indian Journalists Expelled from 
Nepal

f  S h r i  A . V . R a g h a v a n :
I Shri Raghunath Singh:

*254. J Shri D. C. Sharma:
I Shri Surendranath 
[  Dwivedy:

W ill  t h e  Prime Minister b e  p le a s e d
to  s ta t e :

( a )  t h e  n u m b e r  o f  I n d ia n  n e w s m e n  
e x p e l le d  t h i s  y e a r  f r o m  N e p a l ;

( b )  w h e th e r  t h e r e  w a s  a n y  c o n s u l -
t a t i o n  o n  o ff ic ia l l e v e l  b e f o r e  t h e  
e x p lu s io n  w a s  e f fe c te d ;  a n d

(c )  w h e t h e r  a n y  p r o t e s t  w a s  lo d g e d  
w i th  t h e  N e p a le s e  a u th o r i t i e s  i n  f o 1* 
c o n n e c t io n ?

Hie Minister of State In the Minis' 
try of External Affairs (Shrlmati 
I«akshml Menon): ( a )  T w o .

( b )  N o .

( c )  I t  w a s  n o t  c o n s id e re d  n e c e s s a r y  
to  lo d g e  a  f o r m a l  p ro te s t .

Fund for the Unemployed
*255. Shri Ram Harkh Yadav: WTO

t h e  M in i s t e r  o f  Labour and B 
loyment b e  p le a s e d  t o  s ta t e :

W ritten Answers 1*94VAISAKHA 7, 1864 (SAKA)
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i t )  whether Government has made 
any proposal for the creation of a 
fund at the Centre and in the States 
for assisting the unemployed;

(b) i f  s o ,  t h e  u p - t o - d a t e  p r o g r e s s  
m a d e  i n  r e g a r d  t o  t h e  a b o v e  p r o -
p o s a l ;  a n d

( c )  i f  n o t ,  w h e n  i t  is  l i k e l y  to  be 
p u t  i n t o  p r a c t i c e ?

H ie Minister of Labour in the 
Ministry of Labour and Employment 
(Shri Hathi): ( a )  t o  ( c ) .  A  p r o v is io n  
of R s. 2 c r o r e s  h a s  b e e n  m a d e  i n  t h e  
T h i r d  F iv e  Y e a r  P l a n  t o  p r o v id e  
r e l i e f  f o r  p e r s o n s  t h r o w n  o u t  o f  e m p -
lo y m e n t .  A  d r a f t  s c h e m e  h a s  b e e n  
d r a w n  u p  f o r  t h e  p u r p o s e  a n d  t h e  
s a m e  is  u n d e r  c o n s id e r a t io n .

Nuclear Keactor

f  Shri RaghiuuUh Singh:
*256. ^  Shri Shree Narayan Das:

[_ S h r i  S o n a v a n e :

W il l  t h e  Prime Minister bfe p le a s e d  
to  s ta< o  w h e t h e r  i t  is  a  f a c t  t h a t  t h e  
e x p o r t  o f  p a r t s  o f  a  n u c l e a r  r e a c t o r  
b y  a  J a p a n e s e  f i r m  t o  I n d i a  h a s  b e e n  
s to p p e d  b y  th e  J a p a n e s e  G o v e r n m e n t  
u n l e s s  I n d i a n  G o v e r n m e n t  f u r n i s h e s  
p r o o f  t h a t  t h e  r e a c t o r  w i l l  b e  u s e d  
f o r  t h e  d e v e l o p m e n t  o f  a to m ic  e n e r g y  
f o r  s t r i c t l y  p e a c e f u l  p u rp o s e s ?

The Minister o f  State in the Minis-
try of External Affairs (Shrimati 
Lakshmi Menon): T h i s  is  n o t  a  f a c t .  
A s  is  w e l l  k n o w n ,  g lo b a l  t e n d e r s  f o r  
the c o n s t r u c t io n  o f  a  c o m p le te  a to m ic  
p o w e r  s t a t i o n  a t  T a r a p u r  w e r e  i n v i t -
e d  a n d  s e v e n  t e n d e r s  w e r e  r e c e iv e d .  
N o n e  o f  t h e s e  o r i g i n a t e d  f r o m  J a p a n .  
N o r  has t h e  G o v e r n m e n t  o f  I n d ia  
m a d e  a n y  a p p r o a c h e s  t o  J a p a n  f o r  
t h e  s u p p ly  o f  p a r t s  o f  a  r e a c t o r .  T h e  
s to p p in g  o f  t h e  im p o r t  o f  p a r t s  o f  a 
n u c l e a r  r e a c t o r  f r o m  J a p a n  i n t o  India 
d o e s  n o t  t h e r e f o r e  a r is e .

Guarantee Scheme ter L osu  to Small 
Scale Industries

*j|S7. Shri Harish Chandra Mathur:
W ill the Minister of Commerce aad 

Industry be pleased to state:

(a) the progress that has been 
made by Government’s guarantee 
scheme in liberalising loans to Small 
Scale Industries;

( b )  t h e  a m o u n t  o f  l o a n  a d v a n c e d  
u n d e r  t h i s  s c h e m e  b y  d i f f e r e n t  b a n k s ;  
a n d

( c )  t h e  s t e p s  p r o p o s e d  t o  b e  taken
to  s t i m u l a t e  t o  b a n k s  i n  t h e  m a t t e r ?

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri K a n u n g o ) :  ( a )  to (c). A state-
m e n t  is  l a id  o n  t h e  T a b le  o f  the
House.

S t a t e m e n t

( a )  A  f e w  o f  t h e  c r e d i t  i n s t i t u t i o n s  
h a v e  l i b e r a l i s e d  t h e i r  m a r g i n  r e q u i r e -
m e n t s  o n  a c c o u n t  o f  t h e  g u a r a n t e e  
c o v e r  a f fo r d e d  b y  t h e  C r e d i t  G u a r a n -
te e  S c h e m e . I t  is  e x p e c t e d  t h a t  i n  
t h e  lo n g  r u n  l i b e r a l i s a t i o n  m a d e  b y  
t h e  c r e d i t  i n s t i t u t i o n s  w o u ld  b e  m o r e  
s ig n i f ic a n t .  A  d e t a i l  s u r v e y  is  b e in g  
c o n d u c te d  b y  t h e  R e s e r v e  B a n k  o f  
I n d ia  in  th i s  c o n n e c t io n .

( b )  U p to  t h e  e n d  o f  M a r c h ,  1962,
t h e  R e s e r v e  B a n k  o f  I n d i a  r e c e i v e d  
2523 a p p l ic a t i o n s  f o r  g u a r a n t e e  o f  
lo a n s  a m o u n t in g  to  R s. 8,92,69,071 a n d  
i s s u e d  2348 g u a r a n t e e  c e r t i f ic a te s  in  
r e s p e c t  o f  lo a n s  a m o u n t in g  to  R s. 
7,63,28,800. T h e  in f o r m a t io n  r e g a r d -
i n g  a c t u a l  l e n d in g  b y  t h e  c o n c e r n e d  
b a n k s  u n d e r  t h i s  s c h e m e  is  n o t  a t  
p r e s e n t  a v a i l a b le .  T h e  R e s e r v e  B a n k  
o f  I n d i a  is , h o w e v e r ,  c o n d u c t in g  a
s u r v e y  o f  s u c h  a d v a n c e s .

( c )  T h e  f o l l o w i n g  a r e  s o m e  oi t h e  
m a in  s te p s  t a k e n  to  s t i m u l a t e  g r e a t e r  
i n t e r e s t  in  c r e d i t  i n s t i t u t i o n s :—

( i )  T h e  R e s e r v e  B a n k  o f  I n d i a  i s  
a r r a n g i n g  p e r io d i c a l  m e e t in g s  
w i t h  t h a  r e p r e s e n t a t i v e s  o f  
s p e c i f i e d  a n d  ru m - s p e c if ie d  
c r e d i t  i n s t i t u t i o n s  a t  i m p o r -
t a n t  c e n t r e s .  T h e  s u g g e s -
t i o n s  m a d e  At t h e s e  m e e t in g s  
f o r  im p r o v in g  t h e  w o r k i n g
a n d  u t i l i t y  o f  t h e  s c h e m e  a n  
e x a m i n e d  a n d  i m p le m e n te d  
w h e r e v e r  p o s s ib le ;
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(H ) I t  h a s  b e e n  d e c id e d  b y  t h e  
R e f in a n c e  C o r p o r a t io n  to
extend r e f in a n c in g  f a c i l i t i e s  
i n  r e s p e c t  o f  t e r m - l o a n s  to  
s m a l l - s c a le  i n d u s t r i e s  w h ic h  
a r e  g u a r a n t e e d  u n d e r  t h e
s c h e m e  a n d  a r e  o th e r w is e  
e l i g i b l e  f o r  r e f in a n c e  a n d

( i i i )  S c h e d u le d  B a n k s  h a v e  b e e n  
p e r m i t t e d  to  b o r r o w  a d d i -
t i o n a l  f u n d s  f r o m  t h e  R e s e r v e  
B a n k  in  r e l a t i o n  to  t h e
i n c r e a s e  i n  t h e i r  a d v a n c e s  t o  
s m a l l - s c a l e  i n d u s t r i e s .

Recommendations of Textile Wage 
Board

• £ 58. S h r i  S . M . B a n e r j e e :  W il l  th e  
M in i s t e r  o f  L a b o u r  a n d  E m p lo y m e n t
b e  p le a s e d  to  s ta t e :

( a )  w h e t h e r  a  d e c i s io n  h a s  s in c e  
b e e n  t a k e n  to  im p le m e n t  T e x t i l e  W a g e  
B o a r d  r e c o m m e n d a t i o n s  in  A th e r to n  
W e s t  a n d  E lg in  M o. 2 M ills  a t  K a n -  
p u r ;

( b )  i f  n o t ,  t h e  r e a s o n s  f o r  t h e  s a m e ;

( c )  w h e t h e r  th e  f in a n c ia l  c o n d i t io n  
o f  t h e  m i l l s  is  q u i t e  s o u n d  n o w ; a n d

( d )  i f  so , t h e  a r g u m e n ts  a d v a n c e d  
b y  t h e  m i l l o w n e r s  f o r  t h e  n o n - im p le -
m e n ta t i o n  o f  t h e s e  r e c o m m e n d a t io n s ?

T h e  M in i s t e r  o f  L a b o u r  i n  t h e  
M in i s t r y  o f  L a b o u r  a n d  E m p lo y m e n t  
( S h r i  H a t h i ) :  ( a )  a n d  ( b ) .  N o . As 

b o th  t h e s e  u n i t s  a r e  c o v e r e d  b y  p a r a
7 o f  t h e  G o v e r n m e n t  R e s o lu t io n  o n  
t h e  T e x t i l e  W a g e  B o a r d ’s R e p o r t ,  th e  
B o a r d ’s r e c o m m e n d a t io n s  d o  n o t  a p p ly  
to  t h e m  a t  p r e s e n t .

( c )  a n d  ( d ) .  T h e  m a t t e r  is  b e in g  
lo o k e d  in to .

Trade Detofatian to Latin American 
Countries

*289. S h r i m a t i  M a im o o n a  S a l t a n :  
W il l  t h e  M in i s t e r  o f  C o m m e rc e  a n d  
I n f ln r ty y  b e  p l e a s e d  t o  s t a t e :

( a )  w h e t h e r  a t r a d *  d e le g a t io n  
s p o n s o r e d  b y  t h e  E n g i n e e r in g  E x p o r t  
P r « m o t to n  Council h a d  r e c e n t ly  c o n e  
• a  a t o u r  <g Lotto American c o u n -
tries;

( b )  i f  so , w h a t  c o u n t r i e s  w e r e  v i s i t -
e d  b y  t h e  T r a d e  T e a m ;

(c )  w h e t h e r  t h e  a s s e s s m e n t  o f  t h e  
m o t io n  o f  I n d i a n  e x p o r t s  t o  th o s e  
c o u n t r ie s  w e r e  e x p lo r e d  b y  t h e  T e a m ;  
a n d

( d )  w h a t  s te p s  a r e  b e in g  t a k e n  t o  
u t i l i s e  f u l l y  t h e  e x p o r t  p o s s ib i l i t ie a  
f o u n d  in  th o s e  c o u n tr ie s ?

T h e  M in i s t e r  o f  I n t e r n a t i o n a l  T r a d e  
i n  t i l e  M in is t r y  o f  C o m m e rc e  and 
I n d u s t r y  ( S h r i  M a n u b h a i  S h a b ) :  ( a )
Yes, Sir.

( b )  T h e  d e le g a t io n  v i s i t e d  B ra z i l ,  
A r g e n t in a ,  C h i le  a n d  P e r u  in  L a t in  
A m e r ic a .  E n  r o u t e  t h e y  a ls o  v i s i te d  
U .S .A . a n d  J a p a n .

(c )  a n d  ( d ) .  T h e  d e le g a t io n  d is c u s -
s e d  t h e  e x p o r t  p o s s ib i l i t ie s  f o r  I n d i a n  
E n g in e e r in g  g o o d s  w i t h  C h a m b e r s  o f  
C o m m e rc e  a n d  t r a d i n g  in t e r e s t s ,  lo c a l  
G o v e r n m e n t  o ff ic ia ls  a n d  I n d ia n  E m -
b a s s ie s  a n d  C o n s u la te s  e tc . T h e r e  a r e  
g o o d  p r o s p e c ts  f o r  s o m e  o f  o u r  e n -
g in e e r in g  g o o d s  in  t h a t  a re a .

T h e  p r e l im in a r y  r e p o r t  o f  t h e  d e le -
g a t io n  h a s  o n ly  j u s t  b e e n  r e c e iv e d  
a n d  is  u n d e r  e x a m in a t io n .

P e t r o - C h e m ic a l  I n d u s t r i e s

*260. S h r i  P . C . B o ro o a h :  W il l  t h e  
M in i s t e r  o f  C o m m e rc e  a n d  I n d u s t r y
b e  p le a s e d  t o  s t a t e :

( a )  w h e th e r  i t  is  a  f a c t  t h a t  l ic e n s -
in g  o f  n e w  p e t r o - c h e m ic a l  in d u s t r i e s  
h a s  b e e n  k e p t  i n  a b e y a n c e  p e n d in g  a 
fin a l d e c i s io n  in  r e s p e c t  o f  a l lo c a t io n  
o f  o p e r a t io n s  b y  th e  p r i v a t e  a n d  p u b -
lic  s e c to rs ;

( b )  i f  so , w h a t  a r e  t h e  m a in  r e a s o n s  
fo r  k e e p in g  th e s e  c a s e s  i n  a b e y a n c e ;  
a n d

(c )  h o w  m a n y  a p p l ic a t i o n s  l o r  
s u c h  l ic e n c e s  a r e  u n d e r  c o n s id e r a t io n ?

T h e  M in i s t e r  o f  I n d u s t r y  i n  t h *  
M in is t ry  o f  C o m m e rc e  and industry 
( S h r i  K a m n t e ) :  ( a )  N o , S i r .

( b )  a n d  <c). D o  n o t  a r i s e .



M  Depaty Hick Cimat—toner’s visit 
to Malda District 

f  Shri Snfcodh Haasda:
J  Shri 8. C. Samanta:

*W1- I Shri B. K. Das:
[  Shri Raghunath Slngfa:

W ill the Prime Minister be pleased 
to state:

( a )  w h e t h e r  i t  i s  a  f a r t  t h a t  P a k i s -
t a n  D e p u t y  H ig h  C o m m is s io n e r  i n  
I n d i a  w a s  a l lo w e d  t o  v i s i t  M a ld a  D is -
t r i c t  i n  W e s t  B e n g a l  i n  t h e  f i r s t  
w e e k  o f  A p r i l ,  1962; a n d

( b )  i f  so , t h e  r e a s o n s  t h e r e f e r ?

Ttb* Minister of State in the Minis-
try of External Affairs (Shrlmati 
ijJwhm l Menon): ( a )  Y e s ,  S ir .

( b )  T h e  n o r m a l  p r a c t i c e  is  t h a t  
R e p r e s e n t a t i v e s  o f  f o r e ig n  c o u n t r i e s  
s t a t i o n e d  i n  C a l c u t t a  c a n  v i s i t  f r e e l y  
a n y  p a r t  o f  t h e  S t a t e  w i t h o u t  a n y  
p r i o r  p e r m is s io n .  T h e y  a r e  m e r e l y  
r e q u i r e d  to  g iv e  p r i o r  i n t i m a t i o n  o f  
t h e i r  i t i n e r a r y  to  t h e  G o v e r n m e n t  o f  
W e s t  B e n g a l .  I n  th i s  c a s e  t h e  P a k i s -
t a n  D e p u ty  H ig h  C o m m is s io n e r  a t  
C a l c u t t a  s p e c i f i c a l ly  r e q u e s t e d  f o r  
p e r m is s i o n  t o  v i s i t  t h e  D i s t r i c t  o f  
M a ld a  w h i c h  w a s  a c c o r d e d  to  h i m  b y  
t i i e  S t a t e  G o v e r n m e n t  in  c o n s u l t a -
t i o n  w i t h  t h e  G o v e r n m e n t  o f  I n d ia .  
H e  c o m m u n ic a t e d  h i s  i t i n e r a r y  t o  t h e  
S t a t e  G o v e r n m e n t ,  w h o  i n  t u r n ,  m a d e  
t h e  n e c e s s a r y  a r r a n g e m e n t s  f o r  h i s  
t o u r  o f  t h e  a r e a .

Rehabilitation of Refugees in W e t#  
Bengal

*>62. Shrlmati Rena Chakravartty:
W ill  t h e  M i n i s t e r  o f  W o r k s ,  Hmutng 
and Supply b e  p l e a s e d  to  s t a t e :

(a) whether funds under different 
heads have been made available to 
the West Bengal Government for re-
fugee rehabilitation;

(b) whether it is a fact that the 
State Government doe« not agree to 
the suggestion implied in the decision 
to wind up the Union Rehahflltnttan
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Ministry that the Ba#t Pakistan r»- 
fugee problem has been solved;

(c) whether the assessmseat of the 
residual problem in rehabilitation of 
refugees in Eastern region has been 
completed; and

(d) if so, whether a copy ot  the 
assessment report will be laid on the 
Table?

The Minister of Works, Housing 
and Supply (Shri Mehr Chand 
Khanna): (a) Funds are made availa-
ble to the West Bengal Government 
for rehabilitation from year to year 
in accordance with the amounts sanc-
tioned in the budget. Rs. 461'98 lakhs 
have been provided in the budget for 
1982-63.

(b) No decision as yet has been 
taken to wind up the Department of 
Rehabilitation.

(c) The final assessment in respect 
of West Bengal has not been made so 
far.

( d )  Does not arise.
Steel prices in U.BA.

*263. Shri Hari Vishnu Kamath: 
Will the Minister of Planning be 
pleased to state :

(a) whether the attention of Gov-
ernment has been drawn to recent 
reports of rise in steel prices In 
U .S A .:

Ob) whether the Third Five Year 
Plan will be affected thereby; and

(c) if so, in what manner and to  
what extent?

The Minister ot Planning and Lab-
our and Employment (Shri Nanda):
(a) to (c). The question w ill b ean s- 
wered by the Minister of S teel and 
Heavy Industries on a subsequent 
date.

Allocation ot Fond far Maaipor 
Daring Second Plan 

*104, aktf Rtshang BM A tar WiQ
th» of fet pbMUftd
to  at***
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(a) the t o t a l  a l lo c a t i o n  o f  f u n d  f o r  
the Setibnd F iv e  Y e a r  P l a n  o f  M a n i-
pur,

(b) the total expenditure;

(c) the amount not utilised; and
( d )  t h e  r e a s o n  f o r  t h e  n o n - u t i l i s a -

t i o n  o f  t h e  f u n d ?

The Minister of Planning and Lab-
our and Employment (Shri Nanda):
( a )  R s . 625.23 la k h s .

( b )  R s . 621 17 la k h s .

( c )  D o e s  n o t  a r is e .

(d) D o e s  n o t  a r i s e .

Border Incidents

'  Shri Harish Chandra Mathur: 
Shri Prakash Vir Shastri: 

*265. ^ Shri H. P. Chatteijee:
Bakshi Abdul Rashid:
Shri Abdul Ghani:

W il l  t h e  Prime Minister b e  p le a s e d  
t o  s t a t e :

( a )  w h e t h e r  b o r d e r  in c id e n ts  b y
P a k i s t a n  d u r i n g  t h e  y e a r  1961-62 
h a v e  in c r e a s e d  c o n s id e r a b ly  a s  c o m -
p a r e d  to  th o s e  in  t h e  p r e v io u s  y e a r ;

(b) w h a t  a c c o u n ts  f o r  s u c h  a  s i t -
u a t io n  a n d  G o v e r n m e n t ’s  r e a c t io n  in  
t h e  m a t t e r ;  a n d

(c) whether a detailed statement 
will be laid on the Table?

V ie Minister of State in the Minis-
try of External Affairs (Shrimati 
ijfcA m i Menon): (a) to (c). Collec-
tion of complete information upto 
31st March, 1961, from the six State 
Governments concerned, will take 
some more time. Reply has been re-
ceived so fa r  only from one State 
Government A comparison between 
1WKM51 and 196J-S2 can only be made 
after reports from all the six State 
Governments have been received. A 
staietnaot will be placed on the Table 
of th« House as «oon as possible.

Nepa Mills
*t$6. Shrimati Maimoena Sultan:

W ill t h e  M in i s t e r  o f  Commerce and' 
Industry b e  p le a s e d  t o  s t a t e :

( a )  w h e t h e r  t h e  N e p a  M il ls  a r e  
s u f f e r in g  f r o m  u n d e r - p r o d u c t i o n  o n  
a c c o u n t  o f  la c k  o f  t e c h n ic a l  p e r s o n n e l ;  
a n d

( b )  i f  so , w h a t  s t e p s  G o v e r n m e n t  
a r e  t a k in g  to  im p r o v e  t h e  s i tu a t io n ?

The Minister of Industry in the 
Ministry of Commerce and Industry 
(Shri Kanango): ( a )  a n d  ( b ) .  A  s t a t e -
m e n t  is  p la c e d  o n  t h e  T a b le  o f  t h e  
H o u se .

S t a t e m e n t

O n e  o f  t h e  r e a s o n s  f o r  t h e  s h o r t f a l l  
in  p r o d u c t io n  is  d u e  to  t h e  l a c k  o f  
r i g h t  t y p e  o f  te c h n ic a l  p e r s o n n e l  w i t h  
s u f f ic ie n t  e x p e r ie n c e  p a r t i c u l a r l y  to  
w o r k  t h e  p a p e r  m a c h in e  to  i t s  r a t e d  
c a p a c i ty  o f  1,200 f e e t  p e r  m in u te .

A  te a m  o f  f o r e ig n  e x p e r t s  h a s  v i s i -
t e d  th e  M ills  to  e x a m in e  a n d  s u g g e s t  
s te p s  to  im p r o v e  th e  s i tu a t io n .  T h e  
te a m ’s  r e p o r t  is  a w a i t e d .  I n d i a n  c o u n -
t e r p a r t s  h a v e  b e en , a t t a c h e d  to  t h e s e  
e x p e r t s  to  a c q u i r e  s u f f ic ie n t t r a in in g .

Vocational Education in Nagaland

*267. Shri P. C. Borooah: Will the 
Prime Minister b e  p le a s e d  t o  s ta t e :

( a )  w h e th e r  t h e  a t t e n t io n  o f  G o v -
e r n m e n t  h a s  b e e n  d r a w n  to  t h e  s t a t e -
m e n t  o f  t h e  E x e c u t iv e  C o u n c i l lo r  o f  
N a g a la n d  (M r .  H o k e s h i  S a m a )  s t r e s -
s in g  th e  n e e d  o f  in t r o d u c in g  a n d  p r o -
m o t in g  v o c a t io n a l  e d u c a t io n  i n  Naga-
la n d ;

( b )  i f  so , w h e th e r  a n y  s c h e m e  ha* 
b e e n  d r a w n  u p  f o r  t h e  p u r p o s e ;  and

( c )  w h a t  a r e  th e  d e ta i l s  o f  th i*  
s c h e m e ?

Hie Minister of State in the Mhiis- 
try of External Affairs (Shrimati
i.nirnhtwi Menon): (a) to (c). Tb* 
Government have seen report* in tha



*3*3 W ritten. Answers APRIL  27, i m  W rttttn  Anmww zfQ#

p r e s s  o f  t h e  s t a t e m e n t  m a d e  b y  S h r i  
H o k e a h i  S e r n a  o n  t h e  ix g ip o r ta a c e  o t  
v o c a t io n a l  e d u c a t io n  f o r  N a g a  b o y s  
a n d  g i r l s .  T h e y  h a v e  a ls o  b e e n  a d v is e d  
b y  t h e  N a g a la n d  A d m i n i s t r a t i o n  t h a t  
a  s c h e m e  to  p r o v i d e  f u r t h e r  f a c i l i t i e s  
l o r  t h e  v o c a t io n a l  t r a i n i n g  i n  N a g a -
l a n d  is  u n d e r  p r e p a r a t i o n  a n d  e n -
v i s a g e s  t h e  c o n v e r s io n  o f  t h e  j u n i o r  
t e c h n ic a l  s c h o o l  a t  K o h im a  a n d  t h e  
c o t t a g e  i n d u s t r i e s  t r a i n i n g  c e n t r e s  a t  
T u e n s a n g  a n d  M o n  i n to  P o ly t e c h n ic s .  
T h e  c o u r s e s  i n t e n d e d  to  b e  in c lu d e d  
i n  t h e  s y l l a b u s  a r e  b la c k a m i t h y ,  c a r -
p e n t r y ,  m a s o r ta r y ,  c a n e  a n d  b a m b o o  
w o r k ,  b a s k e t  m a k in g ,  a u to m o b i le  e n -
g in e e r in g ,  m e c h a n ic a l  a n d  e l e c t r i c a l  
e n g in e e r in g ,  w e a v in g  a n d  w o o d  c a r v -
in g .

Buffer Stock. Agency for Jute

*268. Shrimati R tnu Chakravartty:
W ill  t h e  M in i s t e r  o f  Commerce and 
Industry b e  p l e a s e d  to  s t a t e  w h a t  a r e  
t h e  “ a d e q u a te  c o n t r o l s ”  e x e r c i s e d  b y  
G o v e r n m e n t  o v e r  t h e  o p e r a t i o n  o f  t h e  
B u f f e r  S to c k  A g e n c y  f o r  J u t e ?

The Minister of International Trade 
in the Ministry ot Commerce and 
Industry (Shri Manubhai Shah):
W h ile  G o v e r n m e n t  d o  n o t  e x e r c i s e  
a n y  d i r e c t  c o n t r o l  o v e r  t h e  o p e r a t i o n s  
o f  t h e  B u f f e r  S to c k  A s s o c ia t io n ,  t h e y  
e x e r c i s e  a n  o v e r - a l l  s u p e r v i s io n  
t h r o u g h  th e  J u t e  C o m m is s io n e r .

Cost of Operation Against Hostile 
Nagas

223. Shri V id y a  Charan Shukla: 
W il l  t h e  P r i m e  Minister b e  p le a s e d  
t o  s t a t e  t h e  t o t a l  c o s t  o f  o p e r a t i o n s  
a g a i n s t  t h e  h o s t i l e  N a g a s  i n  t h e  y e a r s  
1000 a n d  1961?

The Prime Minister and Minister of 
External Affairs and Minister of 
Atomic Energy (Shri Jawaharlal 
N ehru): It is  o n e  o f  t h e  d u t i e s  o f  t h e  
Armed Forces t o  r e n d e r  aid t o  t h e  
civil a u t h o r i t i e s  i n  t h e  m a in t e n a n c e  
of l a w  a n d  o r d e r .  N o  s e p a r a t e  a c -
counts a r e  maintained in respect of 
soch aid. I t  is, therefore, not possible 
to specify the total cost ot operations 
against the hostile Nagas in the years
1960 and 1961.

M a M ftf*  SOJMHft

f  Shri Raghunath Singh:
224. /  Shri Blbhutl Mishra:

[ Shri hdnjtt Gupta:

W il l  t h e  P r i m e  M i n i s t e r  b e  p l e a s e d
to  s t a t e :

( a )  w h e t h e r  i t  i s  a  f a c t  t h a t  S h r i
H .B .T . D id i  o f  M a ld iv e  i s l a n d  h d 3  m e t  
C o m m o n w e a lth .  S e c r e t a r y  o f  t h e  E x -
t e r n a l  A f f a i r s  M i n i s t r y  a n d  p l e a d e d  
t h e  c a u s e  o f  t h e  f r e e d o m  o f  M a ld iv e  
is l a n d ;  a n d

( b )  i f  so , Government’s reaction 
th e r e to ?

The Prime Minister and Minister of 
External Affairs and Minister of 
Atomic Energy (Shri Jawaharlal 
Nehru): ( a )  a n d  (b > . V es, S i r .  S h r i  
D id i h a d  r e q u e s t e d  t h a t  h i s  c ia i i r .  to 
t h e  S u l t a n a t e  o f  t h e  M a ld iv e  i s la n d s  
s h o u ld  b e  r e c o g n is e d  a n d  t h a t  t h e  
f r e e d o m  o f  t h e  i s l a n d s  f r o m  t h e i r  
c o lo n ia l  s t a t u s  s h o u ld  b e  t a k e n  u p  by 
I n d i a  e i t h e r  a t  t h e  U .N . o r  a t  t h e  
C o m m o n w e a l th  P r i m e  M in i s t e r s ’ C o n -
fe re n c e .  He w a s  i n f o r m e d  t h a t  
a c c o r d in g  to  i n f o r m a t i o n  a t  p r e s e n t  
a v a i l a b l e  w i t h  t h e  G o v e r n m e n t  of 
I n d ia  n e i t h e r  h is  c l a im  to  t h e  S u l t a -
n a t e  o f  t h e  M a ld iv e s  n o r  h i s  a l l e g a -
t io n s  o f  t h e  f u l l  c o lo n ia l  s t a t u s  o f  the 
M a ld iv e  a p p e a r  to  b e  s u b s t a n t i a t e d .

v tr  tm r*  fVrrfw tjn

( v )  w r  ^  sr* |  w*mr

^  v m i p i
fPTT TOT f w  «TT;

(W) ft, ?Tt W  1JW
fHifVsif tt ^ rr

s u p r s s r  qrr w  :3n#»n;

nJWIIVin Wf T O p W  
k  vw wt sroffr < ?
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«tor*r o t t  < tm n t Oft
(*ft untf) : (*?) t#T ^f, sfpf? w*r 
m rffvE spct tfw r *rr«r (nr) 
i f f  fcr fa*rr *rar i

(w ) ^  feqiTfwf f t w r
f v f t i  t  ?r \so «jG5f q-̂  5rr
t o t |  i fafrs q?t xt^t s fa  w  
*ft *r£ t  i

(«t )  ^  f r r t t  t t w t  * * w O i  W T  

%*sta < i » r  % fafirs  f^nrrnt * t  
P w m ?  ^3t n f  t  i

E n c o u n te r  w i t h  P a k i s t a n i s  o n  W e s t 
P a k i s t a n  B o r d e r

226. S h r l  R a g h u n a t h  S in g h :  W ill
t h e  P r i m e  M in is t e r  b e  p l e a s e d  to  
s t a t e :

( a )  w h e t h e r  i t  is  a  f a c t  t h a t  tw o  
P a k i s t a n i s  w e r e  s h o t  d e a d  o n  th e  30th  
M a r c h ,  1962 i n  a n  e n c o u n t e r  w i t h  t h e  
I n d ia n  p o l ic e  n e a r  t h e  B h a g a t  S in g h  
M e m o r ia l  a t  t h e  H u s s a in iw a la  b o r d e r ,  
s e v e n  m i le s  f r o m  F e r o z e p o r e ;  a n d

( b )  i1 so , t h e  d e t a i l s  th e r e o f ?

The Prime Minister and Mink tcr of 
External Affairs and Minister of 
Atomic Energy (Shrl Jawaharlal
N e h r u ) :  ( a )  a n d  (fc). O n  th e  n ig h t
o f  a 0 | 31s t  M a r c h ,  19fi2, a  p i c k e t  p a r t y  
o f  t h e  P u n j a b  A r m e d  P o l ic e ,  w h i l e  o n  
p a t r o l  d u ty ,  n o t ic e d  f o u r  p e r s o n s  
c r o s s in g  t h e  b o u n d a r y  a n d  e n t e r in g  
in to  I n d i a n  t e r r i t o r y  f r o m  W e s t  P a k -
i s ta n  t e r r i t o r y ,  n e a r  t h e  b o u n d a r y  
p i l l a r  N o . 190. O n  b e in g  c h a l le n g e d  
b y  t h e  I n d i a n  p i c k e t  p a r ty ,  t h e  i n t r u -
d e r s  o p e n e d  f ire . T h e  p ic k e t  p a r t y  
a ls o  o p e n e d  f i r e  in  s e l f  d e fe n c e .  A s  a  
result o f  the exchange of fire, tw o  o f 
th e  a r e a p a s s e r s  w e r e  s h o t  d e a d  o n  
t h e  s p o t  b u t  t h e  o t h e r  tw o  m a n a g e d  to  
escape to P a k i s t a n ,  u n d e r  c o v e r  o f  
darkness, w i t h  their a r m s  a n d  a m -
m u n i t io n -  T o w  k n iv e s  a n d  s e m e  
Pakistan currency were recovered 
from th e  dead bodies.

O e n b i i  B o a r d  o f  F Q n  C e n s o r s

2*1. U n i  S e g t a m a t h  S in g h :  W i l l  
t h e  M in i s t e r  o f  I n f o r m a t i o n  n d

Broadcasting b e  p l e a s e d  t o  s t a t e  t h e  
a v e r a g e  t im e  t a k e n  b y  C e n t r a l  B o a r d  
o f  F i l m  C e n s o r s  i n  p a s s in g  t h e  films 
t o r  e x h ib i t io n  s in c e  t h e  d a t e  o f  p u t t i n g  
t h e  f i lm s  f o r  c e n s o r s h ip  a n d  i t s  f in a l  
d e c is io n  d u r i n g  t h e  l a s t  3 year*?

The Minister of Information and 
Broadcasting (Dr. B. Gopala Reddi):
T h e  a v e r a g e  t im e  t a k e n  Dy t h e  B o a r d  
o f  F i lm  C e n s o r s  f o r  s a n c t io n in g  a 
f i lm  f o r  p u b l ic  e x h ib i t io n  is  a b o u t  a 
f o r tn ig h t  f r o m  th e  d a te  o f  s u b m is s io n  
o f  t h e  f i lm  f o r  c e n s o r s h ip .

3  srroftrr 

f  «rt firtffn f iw  :
^ ■*s «s.\ « t t  rm  :

tot j w r  *r#t irf f*n

(«p) tot Jr *rnr,
% V*t I ^  fill'd
*rt% fotfr wRcfhr 
s m r  ^  nrrsfV *ft;

(sr) q ft $r, <fr o t t  *****
TOT

(»r) TOT % ?rf T O R
Vt iTTRmr 5RM ^  f l  I ;  tf\T

(«r) tot *f < rfr^ r ^t

3TR K  ?m T  SRT
t k  «ft sn m  w r  ?

* * t*  rwr wtfsnr. trrtf
q y if t a  (« f t

s ^ )  : (V) ^  t

(m ) 5IW '75rTT I

(«r) X V F K  JTRmT ’FT
srer ^  ^  m  TOffr Tnsjqfer
% fa r  % sttt* ?  v r
ih z :  p w  * r t* t  ^  *T*rr i 

(*r) ;sft *ri£f i
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j f a r i i  

r  *W»Wt :
‘ « •  W lff:

®̂nr «nr ifV’C Tfcrmr *rft «nrpf
f'TT ^  ftp :

( v )  3 R ^ ( * e u  *?r#, 
m  ¥t *wfa if vhmr-srpft if jw 
fjRpft 5^25TRf 5^;

(*0  ** ftfeimTf % VSTFTVT 
fa^PTt f[Tfa $$;

(*r) fa?r% 'rfonrf ^  ij«K$r 
f a n  «raT; *ftr

(^) ir ^  WTT ^  ffe- 
5rmt ^ro^frT % ftns[ ts n f t*  
'T3% q r  «tot |  ?

■nr if tr  TtonrTT «i*iwi H t tw
wit («fr$T^): (*) tfhc (<&). *Fm̂TT 
*rfi if gf *mre? g,w^nn tft w*m vU

T '•I I'D •JsMI'T % fl̂ 'f*icl 
f^rr ?ft% t i  *ntft t  :—

*TRH>

Vt ?faTT

^ • r n r f  
if v t  

aqfapff^t
#WTT

u u u t

u ^ »

m *

^ ° t \5?f

*mfr iffa* STM
«rfr f  i

% Sffa* *T?* $ 1

(»r) 3*pfow %mfir $  »,<*?

*n*wf *  ^pv f ifK  * m f  % ^  ^  
y im T  *reT t t : fa n  «pn»»

(*r) *  *pp goar
q-wfrre 3£*rrer mr m faw$ fpr Waifw

f* V V  g_ _ v  i V  f> «\ _**T*rar *Tj w n t  ii^ymA ^ ^pt w w n r 
vft *, ?rm f w  I vtff ftm fafff TT 
fa fw  *r*rc*rmf $  «fi=m ^  
fat? w  faifa* e f ¥ W  <m tw  ^  
«rf i vft tffr % fart? ^ r  <fr 
<fat sfafoff *t tvfaar^r xr^m  
arrft $ i ^ su  farar *f 3 § v  W tyr 

3rr*j% f i vx^ a w s r  
vt *r^cT sr-rt, arf<Brw«i sr#*fr ^n*r 
>FTrrr, gtw , ftrerr «frt snrrr fl*rT
gTSTT ftfw if  Vt flFTTRT *T % *Tf̂ T 
^rnrr $ «ftt4- ^  M - arr

t  i

^ vTOftn msrwr^

: ^ tt n r u  
»nrt ^  5WT% apt f̂ TT f^rr fa  :

(*p) WT ZTf W* t  f a  'Rarfr, 
% »mr ^ ^ c»  mrSiff  ̂

$r i r ^  f w  ^  f a  firfor w tv tt  
«̂ r fanf^ if r̂r̂ rr mr t ; 

(w) w t ?nr sifanfi % ftt^r 
if jj^ t ^  q rm  ( w d t )
JTM far* V ; %ftr

(n) yrr y r gqfaa^r vt vfcft
«PT 'Wt^T 3TH ITT ?

w r a  *hft ?w t  i i f i w  w #  *W> 
ott *W  ( ^  « *m « wr
fyr) • (v ) <rr |  %  flrfew
« t «p r  % ̂ f r  f a f t i  <Pt |  f a  srwfV,
u s^  ^ ^rotWf %

if st^t ftw  i 
ww* *if r  ^  f a  ffteif t  tpr 

»fafif jfte v t  <
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f*r) <ro n m  *%sr
lit 1

(«r) t  If *rf«rt.î i 5ft*r *m- 
^ t« ts  wiNt

E rfa  %, aft ^ iru ^ r  f r r o r
*  w tf  % <mfr 3 th t $  1

CorrufAted Paper M uohotore
m  f  8 h r i  W a r io r :
***• \ 81iri Vasudevaa N alrc

W ill  t h e  M in is t e r  o f  Commerce and
I n d u s t r y  b e  p le a s e d  10 st<ue:

( a )  w h e t h e r  a n  a p p l ic a t io n  w d s  
r e c e iv e d  f r o m  K e r a la  G o v e r n m e n t  f o r  
a  l ic e n c e  t o  e s ta b l i s h  a  p l a n t  in  th a t  
S t a t e  t o  m a n u f a c tu r e  c o r r u g a te d  
p a p e r ;  a n d

< b ) i f  so , t h e  d e ta i l s  o f  t h e  sch e m e ?

The Minister of I n d u s t r y  in  the 
Ministry of Commerce a n d  I n d u s t r y  
{ S h r i  Xanongo); (a) and i b ) .  W h ile  
n o  s u c h  a p p l ic a t i o n  h a s  b e a n  re c e iv e d  
f r o m  K e r a l a  G o v e r n m e n t ,  a n  a p p l i -
c a t io n  w a s  r e c e iv e d  f r o m  o i .e  p r iv a te  
f i r m  f o r  t h e  e s ta b l i s h m e n t  o f  100 to n s  
d a y  c a p a c i ty  p l a n t  for tfu- m a n u fa c -
t u r e  o f  c o r r u g a t e d  p a p e r  i n  K e r a la .  
T h i s  s c h e m e  h a s  s in c e  b e e n  a p p r o v e d  
in  p r in c ip le .

Import <’f Copra
f  Shri Warior:

‘ S h r i  V a s u d e v a n  N a ir :

W ill  t h e  M in is t e r  o f  Commerce and 
Industry b e  p l e a s e d  to  s ta te :

( a )  w h e t h e r  G o v e r n m e n t  h a v e  r e -
c e iv e d  a n y  r e p r e s e n ta t i o n  f r o m  K e r a la  
G o v e r n m e n t  r e g a r d in g  t h e  im p o r t  
d if f ic u lt ie s  w h ic h  o i l  m i l l e r s  a r e  f a c -
in g  in  i m p o r t in g  c o p ra ;  a n d

( b )  i f  so , w h a t  s te p s  G o v e r n m e n t  
h a v e  t a k e n  th e r e o n ?

A t Minister of International Trad* 
in lh» M M tqr of Commerce and 
laOmtty (Shri Manubhai Shah): (a) 
Y e*  S i r .  A  r e p r e s e n t a t i o n  w a s  r e c e iv e d  
in 1990.

( b )  T h e  G o v e r n m e n t  h a v e  e x a m in -
e d  t h e  d if f ic u ltie s  o f  o i l  m i l l e r s  r e -
f e r r e d  t o  in  t h e  r e p r e s e n ta t i o n  a n d  
a r e  e n d e a v o u r in g  to  m e e t  t h e i r  r e -
q u i r e m e n ts  o f  im p o r te d  c o p r a  t o  th e  
e x t e n t  i t  is  p o s s ib le  w i th in  th e  
f o r e ig n  e x c h a n g e  a v a i la b le .

T e x t i l e  M ills  I n  M .P .

2S3. S h r im a t i  M a im o o n a  S u l t a n :
W ill  t h e  M in is t e r  o f  C o m m e rc e  a n d  
I n d u s t r y  b e  p le a s e d  to  s ta t e :

( a )  t h e  p r e s e n t  s p in d la g e  o f  t h e  
T e x t i l e  M ills  in  M a d h y a  P r a d e s h ;

( b )  th e  p r e s e n t  a n n u a l  p ro d u c t io n  
o f  c lo th  in  t h a t  S ta te :

(c )  t h e  a n n u a l  r e q u i r e m e n t  o f  c lo th  
in  t h a t  S t a t e  c a l c u la te d  o n  t h e  b a s is  
o f  a  p e r  c a p i ta  c o n s u m p t io n  o f  15 
y a r d s :

( d )  w h e th e r  th e r e  is  a  d e m a n d  f o r  
in c re a s in g  th e  s p in d la g e  in  t h a t  S ta te ;  
a n d

(e )  i f  so , to  w h a t  e x te n t?

T h e  M in is te r  o f  I n te r n a t io n a l  T r a d e  
in  t h e  M in is t ry  o f  C o m m e rc e  a n d  
I n d u s t r y  ( S h r i  M a n u b h a i  S h a h ) :  ( a )
4:99 la k h s  s p in d le s .

( b )  p r o d u c t io n  o f c lo th  in  1961 w a s  
397:37 m il l io n  m e tre s .

( c )  A p p r o x im a te ly  445 m ill io n  
m e t r e s  o n  t h e  b a s is  o f  p e r  c a p i ta  c o n - 
s u m p t io n  o f  15 y a rd s .

( d )  a n d  ( e ) .  A p p r o x im a te ly  1,50,000 
s p in d le s  w h ic h  h a v e  a l r e a d y  b e e n  
a l lo t te d  to  M a d h y a  P r a d e s h  S ta te .

T e x t i le  I n d u s t r y  in V.P.
234. S h r im a t i  M a im o o n a  S u i t a a :

W ill th e  M in is te r  o f  C o m m e rc e  a n d  
I n d u s t r y  b e  p le a s e d  to  s ta t e :

( a )  w h e th e r  th e  U .P . C o tto n  T e x t i le  
M il lo w n e rs ’ A s s o c ia tio n  h a d  s e n t  a  r e l  
quest t h r o u g h  th e  U .P . G o v e rn m e n t  in  
F e b r u a r y ,  1962 o r  t h e r e a f t e r  t o  a l lo t  
m o r e  s p in d le s  to  th e  t e x t i l e  in d u s t r ie s  
in  t h a t  S ta te ;  a n d

( b )  i f  so , G o v e rn m e n t’s  d e c is io n  
th e re o n ?
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Tk» M M M r M  fertm afliiM l X M lt te the MHatstiy off Caiaum u4 I»- 
dw try (fltoi Mawnhhal Shall): (•>
A *  reqaest has not bo ta r  been receiv-
ed by  the  Government dt  India.

( b )  D o e s  n o t  a r i s e .

Quality Control on Exportable Goods
ZS5. Shrl Shree Narayan Das: Will 

the M i n i s t e r  o f  Commerce and Indus-
try  'b e  p l e a s e d  t o  s t a t e  w h e n  t h e  le g i s -
l a t i o n  f o r  e m p o w e r in g  t h e  G o v e r n -
m e n t  t o  im p o s e  q u a l i t y  c o n t r o l  o n  e x -
p o r t a b l e  g o o d s  o n  a  c o m p u ls o r y  b a s is  
is  l i k e ly  to  b e  in t r o d u c e d ?

H ie Minister of International Trade 
In the Ministry of Commerce and In-
dustry (Shrl Manubhai Shah): The
w h o le  q u e s t i o n  o f  c o m p u ls o r y  q u a l i t y  
c o n t r o l  i s  u n d e r  e x a m in a t i o n .

Industrial Estates in Kerala
f  Shrl A. K. Gopalan:

Shri Kunhan:

W ill  t h e  M in i s t e r  o f  Commerce and 
Industry b e  p l e a s e d  t o  s t a t e :

( a )  t h e  n u m b e r  o f  I n d u s t r i a l  E s t a t e s  
p r o p o s e d  t o  b e  s e t  u p  i n  K e r a l a  d u r -
in g  t h e  T h i r d  F iv e  Y e a r  P l a n  p e r io d ;  
a n d

( b )  t h e  p r o g r e s s  m a d e  s o  f a r  in  
t h i s  d i r e c t io n ?

I k s  Minister of Industry in the 
Ministry of Commerce and Industry 
(Shu  Kanungo): ( a )  a n d  a n d  ( b ) .
T h e  G o v e r n m e n t  o f  K e r a l a  p r o p o s e  to 
s e t  u p  t e n  i n d u s t r i a l  e s t a t e s  d u r i n g  t h e  
T h i r d  F i v e  Y e a r  P l a n  p e r io d .  S i t e s  
for two h a v e  b e e n  s e lc td  a n d  I h  l a n d  
a c q u i s i t io n  p r o c e e d i n g s  a r e  in  p r o -
gress.

Assistance to Fish Exporters

SS7. fihri P. Kunhan: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) Mrtiether the Government of 
India have given any assistance to 
firms or individuals engaged in the 
export  of ftafi or fish products in 
Kerala;

( b )  i f  s o ,  w h a t  w a s  the a m o u n t  s e t  
a s id e  d u r i n g  S e c o n d  W v e  Y e t t r  P l a n  
( o r  t h e  p u r p o s e  a n d  h o w  t o u c h  W as 
s p e n t ;

( c )  w h a t  i s  t h e  s u m  p r o p o s e d  in  
t h e  T h i r d  F i v e  Y e a r  P l a n ;  a n d

( d )  w h e t h e r  t h e r e  a r e  a n y  s p e c ia l  
p r o p o s a l s  t o  h e lp  t h e  e x p o r t e r s  o f  f is h  
a n d  f i s h  p r o d u c ts ?

The Minister of International Trade 
in the Ministry of Gesnmeree and In-
dustry (Shri Manubhai Shah): (a)
Y e s, S i r .

( b )  A s s i s ta n c e  h a s  b e e n  g iv e n  t o  t l i e  
f i s h e r ie s  I n d u s t r y  i n  K e r a l a  a n d  o t h e r  
p a r t s  o f  I n d i a  t h r o u g h  s c h e m e s  f o r  
e x p a n s io n  o f  p r o d u c t io n  w h ic h  a l s o  
h e l p  e x p o r t s ,  a s  w e l l  a s  t h r o u g h  t r a d e  
a g r e e m e n t s  w i t h  B u r m a  a n d  C e y lo n  
w h t i c h  a r e  i m p o r t a n t  m a r k e t s  f o r  e x -
p o r t s .  I n  a d d i t io n ,  t h e  f o l l o w in g  s t e p s  
h a v e  b e e n  ta k e n :

( i )  A n  E x p o r t  P r o m o t io n  C o u n c i l  
f o r  M a r in e  P r o d u c t s  w i t h  
h e a d q u a r t e r s  in  E m a k u -  
l a m  h a s  b e e n  fo r m e d .

( i i )  S p e c ia l  E x p o r t  P r o m o t io n  
S c h e m e  f o r  S e a  F o o d s  a n d  
F r o g  L e g s  h a s  b e e n  i n t r o d u c -
e d  t o  f a c i l i t a t e  i m p o r t  o f  
p a c k a g in g  m a t e r i a l s  l i k e  t i n  
p la te ,  c a r d b o a r d  c a r to n s ,  m a s -
t e r  c a s e s ,  l a b e l s  e tc .  a n d  a ls o  
M a r in e  D ie s e l  E n g in e s .

( i i i )  A  p r i c e  r e b a t e  o f  R s. 500 p e r  
t o n  is  g r a n t e d  o n  t i n  p l a t e  u s -
e d  f o r  c a n n i n g  o f  f ish .

( iv )  D r a w b a c k  o f  im p o r t  a n d  e x -
c i s e  d u t i e s  is  g r a n t e d  o n  t h e  
im p o r t e d  a n d  in d ig e n o u s  
p a c k a g in g  m a t e r i a l s  u s e d  l o r  
e x p o r t  o f  f i s h e r ie s  p r o d u c t s .

( v )  S h ip p i n g  f r e i g h t  r a t e s  f o r  
f r o z e n  f is h  h a v e  ■been r e d u c e d  
a s  a  r e s u l t  o f  G o v e r n m e n t s  
e f f o r ts .

(vi) The Central Fisheries Techno-
logical Institute conduct# re- 
sesffch into the fa^m icil as-
pects of fish processing.
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(b) and (c). The provisions made in
the Second and Third Five Year Plan
were fo~ development of fisheries in
&eneral and not specifically for ex-
ports.

(d) (i) Quality standards for cer-
tain fisheries products are being drawn
up in consultation' with the Indian
Standards Institution.

(ii) A proposal IS under considera-
tion for sending .a delegation to Burma
to settle matters relating to the
quality and prices of dried prawns eX-
ported to that country.

Cottage Industries for S.-C. and S.T.
in Kerala

238. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any cottage industries
have been ogranised for the special
benefit of the Scheduled Castes and
Tribes in Kerala under the Khadi and
Village Industries Commission.

(h) what was the amount provided
for theSe schemes under the Second
Five Year Plan; and

Cc) how much of it has been utilis-
ed?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) and (c). Do not arise.

Small Scale Industries

239. Shri Bishan Chander Seth: Will
the Minister of Commerce and indus-
try be pleased to state:

(a) whether it is a fact that an ex-
pert committee of the Small Scale
Industries Board had made certain re-
commendations to encourage dispersal
of Small Scale Industries; and

(b) if so, whether Government have
accepted their suggestions and what
steps Government propose to imple-
ment them?,

The Minister of Industry in the
Ministry of Commerce and Industry

(Shri Kanungo): (a) and (b): A
committee on dispersal of industries
under the Small Scale Industries.
Board was set up to examine the ques-
tion of industrialisation of rural areas
and industrially under-developed
areas through small and medium scale
industries. Its recommendations are-
now under the consider,ation of Gov-
ermnent

Marmagao Harbour

240. Shrimati Maimoona Sultans
Will the Prime Minister be pleased to
state:

(a) whether a deputation of busi-
nessmen called on the Civil Adminis-
trator of Goa to impress upon him the
urgent necessity of clearing the goods
lying in the Marrnagao harbour in the
beginning of April;

(b) if so, how much of goods had
accumulated there and in what cir-
cumstances; and

Cc) what was the reaction of Gov-
ernment to their demand?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes,

(b) 517 consignments were await-
ing clearance on April 19, 1962, pend-
ing authorisation of their import.
Most of these articles were imported
against orders placed before liberation.

Cc) Grant of import licences in res-
pect of firm commitments made prior
to the IBth of December, 1961, or for
goods otherwise permissible within
the framework of the Government's
import policy has been expedited.

Technicians for Nagaland

241. Sthri P. C. Borooah: Will the·
Prime Minister be pleased to state:

Ca) whether there is a great need of .
technicians for proper development of .
agriculture and industry in Nagaland ;

(b) if so, to what extent; Pond

(c) wha t measures are being taken,
by Government to fulfil this need?
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The Prime Minister and Minister of
'External Affairs and Minister of Ato-
'mic Energy (Shri Jawaharlaj Nehru):
(a) Yes.

(b) There is a need for a large
number of technical personnel to im-
-plement ,extensive developmental pro-
grammes involving an expenditure of
Rs. 75 lakh on agriculture, Rs. 83 lakh
on community development, Rs. 15
lakh on small scale industries and Rs.
'30 lakh on power projects during the
'Third Five Year Plan. •

(c) FOllowingare some of the mea-
.sures taken to attract technical per-
ssonnel for Nagaland:

(i) Attractive allowances have
been sanctioned for posts in
Nagaland.

(ii) The UPSC have waived their
jurisdiction over posts in
Nagaland and the Nagaland
Administration haVe been de-
leg,ated powers to make ap-
pointments to all PQStsother
than Class I without reference
to the Government of India.
This ensures speedy recruit-
ment of technical personnel.

(iii) Arrangements have been
made for reservation of seats
for Naga students ni techni-
cal institutions.

(iv) Scholarships and stipendj, on
a liberal scale are being given
to Naga students for courses
in Engineering, Agriculture,
Veterinary, Forest Manage-
ment and other technical sub-
jects.

(v) Three of the existing institu-
tions in Nagalaruj are being
converted into Polytechnics
for meeting the demand of
technicians in various crafts.

Tirnchhirapalli Radio Programmes

242. Shri Nambiar: Will the Minis-
-ter of Information and Broadcasting
"be pleased to state:

(a) whether complaints or sugges-
-tions have been received to improve

the items of Tamil programmes of
the Tiruchhirapalli Radio Station;

(b) if so, what steps have been
taken to improve them;

c) in what way the announcement
in English in the morning of the
day's programme is found necessary;
and

(d) how are the members of the
Programme Advisory Committee
chosen?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi) :
(a) and (b). No specificcomplaints or
suggestions to improve the Tamil
programmes from the Tiruchhirapalli
Station have been received. There are,
however, the normal letters from
listeners which are attended to
promptly and replied.

(c) Local announcements iIn Eng-
lish concerning the days' programmes
in the morning transmission of the
Station are broadcast in addition to
similar announcements in Tarnil,
keeping in view the cosmopolitan
character 'of listeners and the variet.y
of programmes broadcast from the
Station, including the large number
of English programmes.

(d) The members of Programme
Advisory Committees attached to
A.I. R. Stations are selected from
amongst persons who are considered
eminent in various walks of life, more
especially those connected with cul-
tural activities, and who are known to
be imterested in broadcast and are
considered capable of making useful
suggestions for the improvement 'Of
various types of programmes broad-
cast by the Stations. The members
are appointed in an honorary capa-
city.

Cardamom Industry

243. Shri Kappen: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Govennrnent is aware
that cardamom industry in Kerala is
on the verge of ruin due to 1all in
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prices, pests and heavy tax burden;
and

(b) whether Government have
thought of any scheme to save the
industry from ruin?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and Cb). Government is aware that
the prices of cardamom have shown
a downwarwrl trend since September,
1961, owing to a fall itn export demand
and an increase in production both in
India and in other producing count-
ries. Various measures have been
taken agaimst pests. The question of
relief from sales-tax is for the State
Government to consider.

An Indian Central Spices and
Cashewnut Committee has recently
been constituted to deal with all as-
pects of research, development and
marketing of these crops.

Loan to States for Industries

244. Shr] Bagri: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the amount Government pro-
pose to advance in the current year as
loan for industries to different St.ates;
and

(b) for what purpose the State
Governments can utilise such loan?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
allocations of Central Loan Assistance
to State Governments for 1962-63 for
development of industries have not
yet been settled.

Rehabilitation Industries Corporation

245. Shri P. R. Chakraverti: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) when the Rehabilitation Indus-
tries Corporation Ltd., Calcutta, was
constituted and when it stated Iunc-
tionimg;

262 (Ai) LSD-3.

(b) the extent and the nature of
work undertaken by it since its in-
ception; and

(c) the number of employment
secured to displaced persons from
East Bengal and potentialities of fur-
ther employment for them from the
industries organised by the Corpora-
tion?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) April, 1959.

(b) Provision of employment to
displaced persons from East Pakistan
by

(i) setting up industries on its
OWn or in collaboration with pri-
vate enterprise;

(H) arranging for training of dis-
placed persons;

(iii) setting up Industrial Estates;

(ivj participating in equity share
capital of corporate bodies; and

(v) granting financial assistance
to deserving private industries.

The Corporation has sanctioned
loans to 31 industrial units and has
also established 2 Industrial Estates
and agreed to set up 5 Industrial
Projects.

(c) The Schemes agreed to have
a potential of employing 7280 dis-
placed persons. So far about 760
displaced persons have been employ-
ed.

Export. of Tea to U.K.

246. Shri P. C. Borooah: Will the
Mimisser of Commerce and Industry
be pleased to state:

(a) whether it is a fact that export
of Indian tea to the United Kingdom
has fallen considerably during the
first two months of the curren year;

(b) if so, how do the figures relat-
ing to this period compare with those
for the corresponding period in 1961;
and
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(c) what are the main reasons tor
the deqlirie?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shrt Manubhai Shah): (a)
and (b). Exports of Indian teas t.o the
U.K. during January and Feb~uary,
1961 and 1962 were 43.3 million lbs.
and 37.2 million lbs. respectively.

(c) The reasons for the decline
may be attributed to--

(i) Comparatively higher imports
by the U.K. during 1961,

(ii) U.K. buyers preferring to wait
for the new season crop as
the and season (February-
March) teas are vis-et-vis
quality considered poor,

(Hi) higher
Cey lori,

due also
consum-

Indian teas being
priced compared to
among other reasons
to increased internal
ption.

Tea Exports from North East India

247. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the tea
exports from North East India have
of late been showing a declining
trend;

(b) if so, to what extent the ex-
ports have declined during the first
quarter of 1962 as compared 10 the
exports in 'the corresponding period
last year; and

(c) what are the main causes of the
decline?

The Minister of International Trade
in the Ministry of Commerce and In-
tlustry (Shri Manubhai Shah): (a)
No, Sir.

(b) and (c). Do not arise.

Indian and Eastern Newspaper
Society

248. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether representatives of the
Indian and Eastern Newspaper Society
and the Indian Languages News-
papers' Association met the Secretary
of his Ministry in the beginning of
April, 1962;

(b) if so, what demands were press-
ed by them; and

(c) Government's decision thereon?

The Minister of International Trade
in the Ministry ,of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The main demands of the
Indian and Eastern Newspaper
Society were that there should be no
radical restrictive change in the policy
fo-r licensingo-f newsprint in respect
of any new or existing newspapers
and that no restri-ctions whatever
should be placed on circulation of
such newspapers. In case, however,
Government fo-und it necessary to
place restrictions, the representatives
of the Indian and Eastern Newspapers
Society suggested that there should
be no discrimination between the old
and new or big and small newspapers.
The representatives of the Indian
Languages New.spapers Association
however appreciated that some res-
trictions on :the increase in circula-
tion of newspapers could be justified
and suggested a slab system of in-
crease in circulation, depending on
their present circulations of different
newspapers.

(c) It was explained to them that
whatever steps were being contemp-
lated to place restrictions on the in-:
crease in circulation of existing news-
papers and the circulation of new
newspapers were due to the difficult
foreign exchange situation, and that
the various points raised by them
would be taken into consideration be-
fore announcing the revised policy
for allotment of newsprint and fur-
ther that the policy would be revised
periodically and considered on the
basis of the prevailing foreign ex-
change position. The matter is ac-
cordingly under consideration.
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249. Shri Oza: Will the Minister of
-Commerce and Industry be pleased to
.state:

(a) whether it is a fact that hand-
.loom exports are declining; and

(b) if so, what steps are proposed
'10 be taken to promote the exports?

The Minister of International Trade
;in the Ministry of Commerce and in-
dustry (Shri Manubhai Shah): (a)
;and (b). A statement is laid on the
'Table of the House.

STATEMENT

There has been some decline in the
"volume of exports of handloom cloth
-duririg the years 1960 and T961. Dur-
ing the year 1959, a quantity of

..35:57 million yards valued at Rs. 65:91
rnillions was exported as against a

. 'quantity of 35'17 million yards valued
at Rs. 52'35 million in 1958. During

'1960, the exports were 28.90 million
'yards valued at Rs. 50'17 millions.
.Dur-ing the year 1961 also, :the experts
'were .at the level of 196,0 -both in
;terms of quantity and value.

Various steps have been taken to
.'inc-rease . exports of handloom fabrics.
"The All India Handloom Fabrics
Marketing Cooperative Sociey has

:been set up to step up exports to the
traditional markets. The Handloom
Export Organisation has been set up
·to establish markets for our handloom
~fabrics in non-traditional countries
'like the U.S.A., France, West Germany
<etc.

There is also an incentive scheme
-under which exporters of handloom
'fabrics are able to get import licenc-
-es. for coal tar dyes, textiles chemi-
-eals and yarn of specified counts for
the handloom industry.

12 hrs.
CALLING ATTENTION TO' MATTER
OF URGENT PUBLIC IMPORTANCE

SCARCITY OF CEMENT IN BIHAR

Shrl : Shree Narayan Das (Dar-
bhanga): Under Rule 197, I beg to
call the attention of the Minister of
Steel and Heavy Industries to the
following ma.tter of urgent public im-
portance and I request !that he may
make a statement thereon:

The situation arising out of the
scarcity of cement in Bihar.-The Minister of Steel and Heavy

Industries (Shri C. Subramaniam):
There is at present an overall short-
age of cement in the "coutry, The
demand for cement which was well
within the production capacity of the
industry till about 1960 has been in-
creasing rapidly with the increase in
constructional activities and greater
availability of steel and is now in
excess of availability. The effective
demand during 1961-62 is estimated
to be about 9'25 million tonnes. The
actual production during 1961-62 was
'8'28 million tonnes. It has, there-
fore, not been possible to meet all
demands in full.

2. The 'cement allocations for every
quarter are made by the Government
of India in advance of its commence-
ment, alter taking into account the
estimated cement production during
the quarter. In making allocations,
due .regard is paid to the priority and
essentiality of requirements like
Defence etc. and Plan projects.

3. The demand, allocation and des-
patch of cement to Bihar since 1960
are -ehus:

1960
1/1961
II/1961
111/1961
IV/1961

Demand
3,91,071
2,30,000
2,30,000
2,30,000
2,30,000

Allocation Despatches
3,9.1,071 4,27,593 Tons

91,800 1,05,330 Tonnes
91,800 79,668
94,300 70,570 "
96,800 92,438 "

Total 19<>19,20,000 3,74,700 3,48,006 "
(against a demand

of 391000 tons
in'l961)

2,55,000 1,06,800 84,170 "
2,55,000 91,800 Figures not avail-

able
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4. D u r in g  t h e  s e c o n d  a n d  t h i r d  
q u a r t e r s  o f  1961 a n d  a g a in  d u r in g  
t h e  f t r s t  tw o  m o n th s  o f  1082 t h e r e  
w a s  a  s o t  b a c k  i n  d e s p a tc h e s .  T h i s  
i s  a t t r i b u t e d  ito t h e  s h o r t f a l l  i n  t h e  
s u p p ly  o f  r a i lw a y  w a g o n s  l o r  t h e  
m o v e m e n t  o f  c e m e n t .  T h r e e  c e m e n t  
f a c to r ie s  in  B i h a r  r e c e n t l y  c o m p la in -
e d  o f  d e t e r i o r a t i o n  in  t h e  w a g o n  s u p -
p ly  s i t u a t io n  r e s u l t i n g  in  a c c u m u la -
t io n  o f  c l i n k e r  a n d  c e m e n t  s to c k s  a n d  
c u t  b a c k  in  p r o d u c t io n .  A c c o r d in g  to  
t h e  R a i lw a y  B o a r d ,  t h e  s h o r t f a l l  in  
w a g o n  s u p p ly  h a s  b e e n  c a u s e d  b y  
f lo o d s , p r e s s u r e  o f  c o a l m o v e m e n ts  
e tc .  T h e  s i u t a t i o n  is , h o w e v e r ,  n o w  
im p r o v in g .  I n  v ie w  o f  t h e  d i f f ic u l t  
t r a n s p o r t  s i t u a t i o n  a n d  s h o r t f a l l  i n  
d e s p a tc h e s ,  a n  a d  h o c  a l l o tm e n t  o f 
10,000 t o n n e s  h a s  b e e n  m a d e  to  B ih a r  
to  b e  m o v e d  b y  r o a d .

5. T h e  d i s t r i b u t io n  o f  c e m e n t  w i t h -
in  a  S t a t e  f r o m  w i t h i n  t h e  b u l k  a l l o -
c a t io n  m a d e  to  t h e  S t a t e  is  th e  r e s -
p o n s ib i l i ty  o f  t h e  S t a t e  G o v e r n m e n t .  
I n  o r d e r  to  e n s u r e  e q u i t a b l e  d i s t r i b u -
t io n ,  S t a t e  G o v e r n m e n ts  h a v e  b e e n  
a d v is e d  to  d e t e r m in e  t h e  p r i o r i t y  o f  
d i f f e r e n t  d e m a n d s  a n d  to  r e in t r o d u c e  
s u c h  c o n t r o l  m e a s u r e s  a s  m a y  b e  
n e c e s s a ry .  T h e  e n f o r c e m e n t  o f  t h e  
p r i c e  p r o v is io n s  u n d e r  t h e  C e m e n t  
C o n t r o l  O r d e r  is  a l s o  t h e  r e s p o n s i -
b i l i ty  o f  t h e  S t a t e  G o v e r n m e n t .

8. I n  a d d i t io n  t o  t h e  a l lo c a t io n  m a d e  
t o  S t a t e s  f o r  d i s t r i b u t io n  t h r o u g h  
S t a t e  G o v e r n m e n ts ,  d i r e c t  a l lo c a t io n s  
a r e  a ls o  m a d e  t o  t h e  R a i lw a y s ,  P l a n  
p r o j e c t s  e tc .  u n d e r  t h e  C e n t r a l  s p o n -
s o r in g  a u th o r i t i e s  f o r  e x e c u t io n  o f  
w o r k s  s i t u a t e d  in  d i f f e r e n t  S ta te s .

7. A l th o u g h  p r o d u c t io n  o f  c e m e n t  
h a s  b e e n  in c r e a s in g ,  t h e  in d ic a t io n s  
« r e  t h a t  t h e  p r e s e n t  s i t u a t io n  o f  s h o r t -
a g e  m a y  p e r s i s t  f o r  s o m e  .tim e . A l l  
e f fo r ts  a r e  b e in g  m a d e  t o  m a x im is e  
p r o d u c t io n  w i th in  t h e  i n s t a l l e d  c a p a -
c i ty  a n d  t o  s t e p  u p  t o e  t e m p o  
o f  d e v e l o p m e n t  o f  t h e  i n d u s t r y  w i t h -
in  a p p r o v e d  t a r g e t s .  S h o r t a g e  o f  
c o a l  a n d  r a i l  t r a n s p o r t  a r e  t h e  m o s t  
s e r io u s  d i f f ic u l t ie s  f a o e d  b y  - t h e  i n -
d u s t r y  i n  m a i n t a i n i n g  a n d  s t e p p i n g  
U P  p r o d u c t io n .  E f f o r t s  a r e  b e in g
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m a d e  t o  im p r o v e  t h e  s p u p ly  o f  c o o l 
a n d  a l s o  to  e n c o u r a g e  m o v e m e n t  o f  
c e m e n t  b y  r o a d  in  a d d i t i o n  t o  m i l  
t r a n s p o r t .

8. T h e  t a r g e t  f o r  t h e  T h i r d  F iv e - 
Y e a r  P l a n  f o r  c e m e n t  is  a ls o  b e in g , 
r e v ie w e d  a g a i n s t  t h e  b a c k g r o u n d  o f  
d e m a n d  f o r  c o a l ,  t r a n s p o r t ,  p o w e r  
a n d  p l a n t  a v a i l a b i l i t y ,  i n  c o n s u l ta t io n ,  
w i t h  t h e  P l a n i n g  C o m m is s io n .

Shrl Shree Narayan Das: W h e re a s -  
t h e r e  is  s c a r c i t y  in  s o m e  q u a r t e r s  in  
t h e  o p e n  m a r k e t ,  i t  h a s  b e e n  f o u n d  
t h a t  a  h u g e  q u a n t i t y  o f  c e m e n t  is  a trld  
a t  a  h ig h e r  p r ic e  in  t h e  b l a c k m a r k e t  
I n  v ie w  o f  th a t ,  m a y  I  k n o w  w h e t h e r  
t h e  C e n t r a l  G o v e r n m e n t  w o u ld  t a k e  
s te p s  in  c o n s u l t a t io n  w i t h  t h e  S t a t e  
G o v e r n m e n ts  to  p r e p a r e  a  s c h e m e  s o  
t h a t  t h i s  d i f f e r e n c e  b e tw e e n  b la c k -
m a r k e t  p r ic e s  a n d  t h e  o p e n  m a r k e t  
p r ic e s  m a y  n o t  e x i s t  a n d  t h e  c o n -
s u m e r s  m a y  b e  a b le  t o  g e t  th is  a r t i c l e  
a t  r e a s o n a b le  p r ic e s ?

Shri C . Subramaniam: 1 h a v e  a l -
r e a d y  s t a t e d  t h a t  t h e  r e s p o n s ib i l i ty  
f o r  t h e  d i s t r i b u t io n  a n d  t h e  c o n t r o l  o f  
d i s t r i b u t io n  is  w i th  t h e  S t a t e  G o v e r n -
m e n ts .  T h e y  h a v e  to  t a k e  t h e  n e c e s -
s a r y  s t e p s  to  p r e v e n t  t h e s e  a b u s e s .

S h r i  Dasappa ( B a n g a lo r e )  ro s e —

Mr. Speaker: I n  t h e  c a se  o f  t h e  
c a l l i n g - a t t e n t io n - n o t i c e ,  I  s h a l l  a l lo w  
tw o  o r  t h r e e  q u e s t io n s  to  be p u t  by 
th e  h o n .  M e m b e r  w h o  g iv e s  t h e  
n o t ic e .  B u t  i t  d o e s  n o t  b e c o m e  o p e n  
f o r  d is c u s s io n  t o  t h e  w h o le  H o u s e .  I f  
t h e  h o n .  M e m b e r  w h o  h a s  given the- 
n o t i c e  w a n t s  to  p u t  any q u e s t io n ,  I 
w o u ld  a l lo w  h im .

Shrl Shree Narayan Dm: In vim* 
o f  t h e  s c a r c i ty  o f  c e m e n t  o n  the o n e  
h a n d ,  a n d  th e  b l a c k m a r k e t  o n  th e  
o t h e r ,  m a y  I  k n o w  w h e t h e r  t h e  C e n -
t r a l  G o v e r n m e n t  a r e  g o in g  to  i n i t i a t e  
a n y  s c h e m e  in  c o n s u l t a t i o n  w i t h  th e  
v a r io u s  S t a t e  G o v e r n m e n ts ,  s o  t h a t  
t h e  difference i n  pricesm ay not exist?

Shit C . flwhninmhim: I f  mere con-
sultation with th e S ttte Governments 
would remove these abuses, I have no 
objection to have consultations. But

A ttention to  matter 1324,
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i t  is effective enforcement that is 
necessary, and that can be done only 

the State Governmets.
Shrl N a m b la r  ( T r u c h i r a p a l l i ) :  S in c e  

- th e  b l a c k m a r k e t i n g  is  o f  a  h ig h  o rd e r ,  
-w e  w a n t  t o  k n o w  s o m e th in g  m o r e  in  
r e g a r d  t o  t h i s  m a t t e r . . . .

Mr. Speaker: Blackmarketing can 
■be discussed when we discuss the 
motion on the President's Address.

P A P E R S  L A I D  O N  T H E  T A B L E  

C i n e m a t o g r a p h  (C e n s o r s h i p ) 
A m e n d m e n t  R u l e s

The Minister of Information and 
Broadcasting (Dr. B. Gopala Reddi):
I  b e g  to  l a y  o n  t h e  T a b le  a  c o p y  o f  t h e  
C in e m a to g r a p h  ( C e n s o r s h ip )  A m e n d -
m e n t  R u le s ,  1662, p u b l i s h e d  in  N o tif i-
c a t i o n  N o . G S R . 458, d a te d  t h e  7th  
A p r i l  1962, u n d e r  s u b - s e c t io n  ( 3) o f  
s e c t io n  8 o f  t h e  C in e m a to g r a p h  A c t,
1962. [ P la c e d  in Library, See N o .
L T - 45/ 62] .

P u b l i c  P r e m i s e s  ( E v i c t i o n  o f  U n -
a u t h o r i s e d  O c c u p a n t s ) 

A m e n d m e n t  R u l e s

The Deputy Minister in the Ministry 
of Works, Housing and Supply (Shri
P. S. Naakar): O n  b e h a l f  o f  S h r i
M e h r  C h a n d  K h a n n a ,  I  b e g  to  l a y  o n  
t h e  T a b le  a  c o p y  o f  t h e  P u b l i c  P r e m i -
s e s  ( E v ic t io n  o f  U n a u th o r i s e d  O c c u -
p a n t s )  A m e n d m e n t  R u le s ,  1961, p u b -
l i s h e d  in  N o t i f i c a t io n  N o . G S R . 779, 
d a t e d  t h e  10t h  J u n e ,  1961, u n d e r  s u b -
s e c t io n  (3 ) o f  s e c t io n  13 o f  t h e  P u b l i c  
P r e m is e s  (E v ic t io n  o f  U n a u th o r i s e d  
O c c u p a n ts )  A c t,  1958. [ P la c e d  tn 
Library, See N o . L T -46/ 62] .

C o rn s  ( S e c o n d  A m e n d m e n t ) R u l e s

The Minister of International Trade 
i n  the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): I b e g
to lay on the Table a copy of the 
Coffee (Second Amendment) Rules, 
1062, published in Notification No. 
GSR 471 date& th? 14th April, 1962, 
und% svb-section (8} at section 48 of
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t h e  C o ffe e  A c t,  1942. [ P la c e d  in Li-
b r a r y ,  See N o . L T -47/ 62] .

A m e n d m e n t s  t o  M i n i m u m  W a c k s  
( C e n t r a l ) R u l e s  

A m e n d m e n t s  t o  E m p l o y e e s  P r o v id e n t  
F u n d s  S c h e m e

The Minister of Labour in the Min-
ister of Labour and Employment (Shri
Hathi): I  b e g  t o  l a y  o n  t h e  T a b le —

( i )  a  c o p y  e a c h  o f  t h e  fo l l o w in g  
N o tif ic a t io n s  u n d e r  s e c t io n  30A  o f 
t h e  M in im u m  W a g e s  A c t,  1948: —

( a )  T h e  M in im u m  W a g e s  ( C e n -
t r a l )  T h i r d  A m e n d m e n t  R u le s ,
1961. p u b l i s h e d  in  N o tif ic a t io n  
N o . G S R . 1512, d a t e d  t h e  23r d  
D e c e m b e r ,  1961.

( b )  T h e  M in im u m  W a g e s  ( C e n -
t r a l s  A m e n d m e n t  R u le s ,  1962, 
p u b l i s h e d  in  N o tif ic a t io n  N o . G S R . 
213 d a te d  th e  17t h  F e b r u a r y ,  1962.

[ P la c e d  »n  Library, See N o . L T -  
46/ 62] .

( i i )  a  c o p y  e a c h  o f  t h e  fo l lo w in g  
N o tif i c a t io n s  u n d e r  s u b - s e c t io n  ( 2) 
o f  s e c t io n  7 o f  t h e  E m p lo y e e s ’ P r o -
v id e n t  F u n d s  A c t, 1952: —

f a )  T h e  E m p lo y e e s ’ P r o v id e n t  
F u n d s  ( S e c o n d  A m e n d m e n t)
S c h e m e , 1962, p u b l i s h e d  i n  N o t i -
f ic a tio n  N o . G S R . 417, d a t e d  t h e  
31s t  M a rc h ,  1962.

( b )  T h e  E m p lo y e e s ’ P r o v id e n t  
F u n d s  ( T h i r d  A m e n d m e n t)
S c h e m e , 1962, p u b l i s h e d  in  N o tif i-
c a t io n  N o . G S R . 460 d a te d  t h e  7t h  

A p r i l ,  1962. [Placed in Library,
See N o . L T - 49/ 621.

12.09 h r s .

B U S IN E S S  O F  T H E  H O U S E

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Slnha):
W ith  y o u r  p e rm is s io n .  S ir ,  I  r i s e  t o  
a n n o u n c e  t h a t  G o v e r n m e n t  B u s in e s s  
in  th i s  H o u s e  f o r  t h e  w e e k  c o m m e n c -
in g  30t h  A p r i l ,  1962 w i l l  c o n s is t  o f :

( 1) F u r t h e r  d is c u s s io n  0 /  t h e  M o tio n  
o f  th a n k s  t n  t h e  P r e s id e n t  f o r  h i s  
A d d r e s s ’
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( 2 ) D is c u s s io n  a n d  v o t i n g  o n  t h e  
D a m a n  d a  f a r  G r a n t s  ( R a i lw a y * )  l o r  
1962- 63:

( 3)  G e n e r a l  D is c u s s io n  o n  t h e  
G e n e r a l  B u d g e t  f o r  1062- 63.

Shift M * t  T U m  K a m a *  ( H o a h a n -
g a b a d ) : M a y  I .  i n  t h i s  c o n n e c t io n ,  
p o i n t  o u t  t h a t  in  t h e  p a s t  M r .  S p e a k -
e r  u s e d  to  a p p o i n t  B u s in e s s  A d v i s o r y  
C o m m it te e s  f o r  c o n s id e r a t i o n  o f  i t e m s  
o f  b u s in e s s  a n d  t h e  t i m e  t o  b e  a l l o c a t -
e d  t o  t h o s e  i t e m s  c o m in g  u p  f o r  d i s -
c u s s io n  i n  t h e  f o l l o w i n g  w e e k ?  S o  f a r  
y o u  h a v e  n o t  b e e n  p l e a s e d  to  a p p o in t  
a  B u s in e s s  A d v is o r y  C o m m it te e .  A s  
v e r y  i m p o r t a n t  i t e m s  o f  b u a in e a *  a r e  
c o m in g  u p  f o r  d is c u s s io n .  I  w o u ld  r e -
q u e s t  y o u  to  a p p o i n t  s u c h  a  C o m -
m i t t e e  s o  t h a t  t h e  w o r k  o f  a l lo c a t i o n  
o f  t i m e  c o u ld  b e  d o n e .

S i r h n i f l  F a w n  Chalnrarvartty ( B a r -  
r a c k p o r e ) :  I t  is  a lw a y s  d o n e .

M r .  S p e a k e r :  1 a m  t a k i n g  e a r l y  
s te p *  t o  h a v e  s u c h  a  C o m m i t t e e  c o n s -
t i t u t e d .  I  e n t i r e l y  a g r e e  w i t h  t h e  h o n .  
M e m b e r  i n  t h i s  r e s p e c t .  I t  i s  g o in g  t o  
b e  c o n s t i t u t e d  v e r y  s o o n .

18.16}  tea.
E L E C T I O N S  T O  C O M M IT T E E S  

Robbbr Boahd
The Minister of International Trade 

in the Ministry of Commerce and In-
dustry (Shri Maonbhal Shah): I
b e g  t o  m o v e :

“T h a t  i n  p u r s u a n c e  o f  c l a u s e  ( e )  
o f  s u b - s e c t i o n  (3 ) o f  s e c t io n  4 o f  
t h e  R u b b e r  A c t ,  1947, t h e  m e m b e r s  
o f  L o k  S a b h a  d o  p r o c e e d  t o  e le c t ,  
i n  s u c h  m a n n e r  a s  t h e  S p e a k e r  m a y  
d i r e c t ,  t w o  m e m b e r s  f r o m  a m o n g  
th e m s e l v e s  t o  s e r v e  a s  m e m b e r s  o f  
t h e  R u b b e r  B o a r d ” .

Mr. Speaker: T h e  q u e s t i o n  is:

" T fe a t  i n  p u r s u a n c e  o f  c l a u s e  (e)
■ of mft-Mctfon <8) of section 4 of 
’fibe Rubber Act, 104T, the am dbm I 
mt Lok Sabha io  prooaat to aB rti

in such meaner «s the fljpaalMr m ay
direct, two manah t r t  tittm? a w n g . 
thamaelvaa to serve as member* of 
the Subber Board”.

The m o t io n  w o *  a d o p te d .

C e n t r a l  S i l k  B oahd

The Minister of lu to hy ta  -Hi* 
Ministry ot Commerce and ladaatry
( S h r i  K a n u n g o ) :  I  b e g  t o  m o v e :

“T h a t  in  p u r s u a n c e  o f  c l a u s a  in) 
o f  s u b - s e c t io n  ( 3 ) o f  t h e  C e n t r a l  
S i l k  B o a r d  A c t ,  1948,  t h e  m e m b e r s  
o f  L o k  S a b h a  d o  p r o c e e d  to  e l e c t ,  
in. s u c h  m a n n e r  a s  t h e  S p e a k e r  m a y  
d i r e c t ,  f o u r  m e m b e r s  fx o m  am o n g ., 
th e a a s e lv e s  t o  s e r v e  a s  m e m b e r s  o f  
t h e  C e n t r a l  S i l k  B o a r d ,  s u b j e c t  to- 
t h e  o t h e r  p r o v i s io n s  o f  t h e  s a i d  A c t  
a n d  t h e  R u le s ,  m a d e  t h e r e u n d e r ” .

M r .  S p e a k e r :  T h e  q u e s t i o n  i s :

“T h a t  in  p u r s u a n c e  o f  c l a u s e  ( c )  
o f  s u b - s e c t i o n  ( 3) o f  t h e  Central 
S i l k  B o a r d  A c t ,  1948, t h e  m e m b e r s  
o f  L o k  S a b h a  d o  p r o c e e d  t a  e le c t ,  
i n  s u c h  m a n n e r  a s  t h e  S p e a k e r  m a y  
d i r e c t ,  f o u r  members f r o m  a m o n g  
th e m s e lv e s  t o  s e r v e  a s  m e m b e r s  o f  
t h e  C e n t r a l  S i l k  B o a r d ,  s u b j e c t  t o  
t h e  o t h e r  p r o v i s io n s  o f  t h e  saM A c t  
a n d  t h e  R u le s ,  m a d e  t h e r e u n d e r " .

The motion was adopted.

IMS M o tio n  o n
by tfur Prvtident

lZ .lt h n .

MOTION ON ADDRESS BY THE 
PRESIDENT—contd.

Mr. Speaker: The Bouse will now 
take up further consideration of the 
following motion moved by Shri 
Kaxish Chandra Mathur and second-
ed by Shri Bhagwat .fha Azad on the 
aath April l m  aaxaaly:—

“That an Address be tfr&senfjiia 
to the T^resldent In the following 
terms:—

T h at the  M enftars o f Lok
Sabha atseto&kfd in -fids mmkxo
H i  f lN y V f  f l i iM B in  V tH S r
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dent for the Address which he 
hH  ftpop pleased to deliver to 
b o th ,tb e  Houses of Parliament 
assembled together on the 18th 
April, IM T,

and amendments that have been 
moved thereto.

MfffclMtt K m  Chakravartty (Bar- 
rackpore): May I seek your indulgence 
to regard to  one matter? Yesterday. 
Uus debate started nauch later than 
usual and. some of us could not be 
pmaent here to move our amend-
ments. Would you be so kind as to 
permit us to move our amendments 
even at this late stage?

Mr. Speaker: Yes. Hon. Members 
may give the numbers of their amend, 
meats. Notices have already been 
given of those amendments. 1 will 
waive the objection.

Shrl Namblar (Tiruchirapalli): 
Yesterday, we gave notice of other 
amendments also which did ro t come 
up here. They may also be allowed 
to be moved.

Mr. Speaker: If notice was given 
late, what can I do?

Shrl Namblar: Yesterday morning, 
notice was given.

Mr. Speaker: I will look into that 
and see when notice of his amend-
ment was given. If the notice was 
not given in time, that is a different 
thing. Shrimati Renu Chakravartty’s 
point was that notice had been in 
time, but she could not express her 
intent to move that because the de-
bate began later. I have waived that 
objection. But so far as Shri 
NambLar’s point is concerned, I will 
look into that as to when notice was 
received.

Wwfawtt l i i w  Chakravartty: I 
beg to  ww>{

I'hat a t  t^e end of the motion, 
the following be added, namely:—

; th a t the Address
t»  point e a t <o the grave

danger that faces the country 
with the emergence of the right 
reactionary forces in the coun-
try  which seek to re-establish 
the princely feudal order, to 
revive the evils of caste and 
communalism, and under the 
plea of free enterprise to 
strengthen the hold of mono-
polists, under-mining the very 
concept of a socialist society; 
and further regrets the failure 
to indicate reorientation of poli-
cies In such a  manner that the 
entire Indian nation can be 
roused to defeat these reac-
tionary forces” (65).

Mr. Speaker: This amendment is
also before the House.

Shrl U. N. Dhebar (Rajkot): Mr.
Speaker, I  am rising to speak in sup-
port of the Motion moved by my hon. 
friend, Shri Harish Chandra Mathur.

Sir, the President in his Address 
has made a reference to the fact that 
this Address of his will be his last 
Address. I join the Members of the 
House in offering my homage to him 
for the services that he has rendered 
to the country and to this House.

The President’s office is the highest 
office in the land. Though that office 
seemingly does not function on an 
active plane, that office is the expres-
sion of the nation’s will und also the 
national discipline. A crowd is dis-
tinguishable from a demos, and these 
two factors distinguish it from the 
demos. A crowd has no national 
will I t is carried away by frenzy. 
It has no discipline. The President 
under the Constitution of the country 
or any parliamentary democracy is 
called upon to place before the nation 
these twin virtues without which 
democracy cannot function, and any-
body who has witnessed <.he function-
ing of the President will acclaim that 
the draftsman of the Constitution 
when called upon to implement the 
Constitution has implemented it in 
letter and spirit, eadriWti«g these two 
qualities as very tew Indians could 
hare done.
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India, goes away carrying the love 
and regard of this House. The nation 
saw him  rising from humble origin 
to high academic and professional a t-
tainments, from high academic and 
professional attainments to the 
greatest position in the service of the 
country, and from that position to the 
President of the Constituent Assemb-
ly which gave India its Constitution, 
and thence to the Presidentship of 
India. The humble origin did not 
leave any mark of inferiority complex 
upon him. High attainments did not 
leave any mark of arrogance upon 
him. The high position that he held 
in the country did not leave upon him 
any m ark whatsoever. He entered the 
portals of Rashtrapati Bhavan as a 
saint, and is returning as a saint to 
the place from where he came.

The President’s Address is couched 
in humble language. Sometimes we 
mistake brave expressions as evidence 
of vitality. But, real vitality lies in 
performance and not in words. And, 
the great performance that the Gov-
ernment, in the past ten years, has to 
its credit has been mentioned in hum -
ble language. If the fault of the P re-
sident’s Address lies in this fact that 
it is couched in humble language, then, 
I do not consider it to be any fault. 
It is to be read in that light.

The President’s Address refers to 
what the country has been able to 
achieve. It is the result of the joint 
efforts on the part of the Government 
and the people of the country, in 
which are included also the Members 
and their followers who have been 
criticising the performance of the 
Government. The achievements may 
sound to be trifles; but, you have to 
realise the distance we have been able 
to cover in the last 10 or 15 years; 
w hat we w ere and what we are now.

India of 1047 was feudal India. What 
would have happened to th b  country 
If the Government of the day had 
failed in integrating this country by 
eliminating 562 States, I fail to ima-
gine. In the zeal to criticise Gov-

ernment, sometimes we forget the 
hard facts. •

Shri Sorendranath Dwivedy (Ken- 
d r a p a r a ) :  Past history.

Shri U. N. Dhebar: I am coming to 
present history; and I shall also follow 
it with the future history to come.

In our zeal to criticise Government, 
we forget tha t India had a colonial 
economy. From colonial economy to 
modem economy was not a small step. 
I fail to understand what would have 
happened to this country if we had 
not been able to find jobs for one 
crore and thirty  lakhs of people in 
this country in the last 10 years; I fail 
to understand what would have been 
the position of this country if we had 
not been able to tackle, to a certain 
extent, the problem of food and agri-
culture in this country. From 57 
million tons, we have gone to 81 mil-
lion tons. I fail to understand what 
would have been the position of the 
country if we had not been able to 
carry the educational facilities to the 
remote villages of the country. From 
2,50,00,000 of children to 4,00,00,000 of 
children, it is not a small step.

It is true that there are many gaps; 
but, whoever expected that within 
the space of 15 years it will be possi-
ble for this Government to cover up 
all the gaps and to remove all the 
deficiencies?

Shrimati Renu Chakravartty: Why
is the rate of growth so little?

Shri 11. N. Dhebar: I am coming to 
the rate  of growth also.

Sir, we are just returning from the 
Elections. This House is the product 
—the Third Parliament is the product 
of the Third General Elections; and 
we are fresh from the Election*. We 
have tasks awaiting us; and one of the 
foremost tasks before us is to inter-
pret the verdict of the electorate. It 
is not an  easy thing to  interpret the 
verdict of the electorate. I  would in-
terpret it in one way', and my friends
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o n  t h e  o p p o s i te  s id e  w o u ld  t r y  to i n -
t e r p r e t  i t  t h e  o t h e r  w a y .  But t h e r e  
are  c e z t a in  b a s ic  f a c t 3 on which all 
m u s t  b e  a g r e e d .

One broad fact stands out. It is 
true that for every 15 voles cast in 
favour of the Congress 16 votes have 
been cast in faour of the opposition 
combined. But it is also true that 
for every vote cast in favour of the 
opposition party, the main opposition— 
I  am not talking of the subsidiary and 
sub-subsidiary opposition—4£ votes 
have been cast for the Congress 
organisation. That shows that the 
voter, generally, is in agreement with 
certain basic things for which the 
Government of the day stands today. 
And those basic things are what has 
been achieved on the constitutional 
side, what has been achieved on the 
political side and what has been 
achieved in the direction of planning. 
W e went to the polls to secure the 
acceptance of the people to the idea 
of planned development and none 
can deny that the Indian voter has 
given h i9 approval to that idea broad-
ly. I do not say that he has approv- 
*d of everything said in the Plan; I 
do not say that he is satisfied with 
everything that has been done. But 
in a democracy none can expect 100 
per cent of the people will agree to 
■everything done by the Government.

An Hon. Member: It is a majority 
Government

Shri U. N. Dhebar: The picture that 
emerges therefore is this. Broadly, 
the Indian people approve of these 
policies and programmes placed be-
fore them. They also approve of 
the way in which the problems are 
being approached. But I also admit 
that along with satisfaction there is 
alao dissatisfaction. When we are 
trying to study the result of electlpns, 
when we are trying to interpret the 
verdict of the electors, we cannot 
ignore this aspect of dissatisfaction 
alao. In  the course of the President’s 
Address we d u l l  be hearing from 
both sides the virtues of the Govern-
ment, of what it has done and the

failures of the Government. I  would 
like, however, to approach the pro-
blem from a different angle. Within 
the limited time that is at my dis-
posal, 1 would like to concentrate 
upon two or three broad features 
which emerged out of the election.

There is a vital connection between 
the democratic functioning and educa-
tion and if I have been impressed 
with anything during the course of 
the election tours meeting people it is 
this aspect that education is advanc-
ing, education not only in the three 
arts but eduoation also on the techni-
cal side and the scientific side. . . .
(Interruptions).

An Hon. Member: You have not 
implemented the provisions of the 
Constitution.

Shri Raghnaath Singh (Varanasi): 
No running commentary.

Mr. Speaker: Order, order. Let him 
proceed.

Saul V. N. Dhebar: That is not 
enough. We have seen countries in 
the world believing in democracy 
going down because they failed in 
addressing themselves to this task of 
educating the master who is to run 
the democratic machine. Viewing the 
results of the election from that angle, 
I have been impressed by this thing. 
I have seen children who were seven 
years of age coming out, young men 
and young women who exercised 
their rights of franchise. In a dis-
turbed condition of mind, we have not 
been able to give them an idea about 
what democratic citizenship means. 
I have seen students in firment I 
have seen teachers getting off the 
track, I have come to know of uni-
versities divided among themselves. 
There is a lot of confusion about our 
education. We have seen in the last 
century Germany liquidating 'lemo- 
cracy twice. We have seen France des-
pite the education in three R’s and 
technical and scientific education of 
the highest order, giving a go bye to 
democracy on one occasion. We are 
seeing today in some part of the world 
democracy melting away. One tMng



Mot ion APWL Xt, V m  <« Addrtu  I A  ■

(Shri U. N. Dtafeftr} 
to  which I attach the utmost impor-
tance is this aspect o f education, the 
role of education in democracy. De-
mocracy is the common ground on 
which we all stand, whether we am 
in the Opposition or whether we are 
in the Government. Unless we attend 
to that problem, we shall not he able 
to  buttress the foundations of demo-
cracy in this country.

There is a strong foundation for 
democracy in the tolerance of the 
people, but what is based upon faith 
has got to be translated into scientific 
knowledge. There, I would plead 
w ith the Government to think of 
giving to this superstructure of educa-
tion in the three R’s and scientific and 
teachnical education the foundations 
of education in citizenship. We have 
got to enable our people to control 
their individualities from which spr-
ings up group and sectional appro-
aches. We have to enable them to 
control their primary instincts and 
sublimate them. We have to enable 
them to think of the great social 
objectives towards which the nation 
today is bending all its energies.

The second thing to which I would 
Wee to draw the attention of the 
Government is to two aspects of the 
economic problem. I am not one of 
those who believe in the alogan that 
the rich have become richer and the 
poor have become poorer. The rich 
have certainly become richer and the 
poor have become less poor, but there 
is a class of people in this country 
which is outside the orbit of our eco-
nomy,—vast pools, vast lakes of peo-
ple whom our economy had not been 
able to touch 15 or 20 years before. 
There is a vast circle of people who 
live on the periphery of our economy. 
*nie percolating economy—before it 
reaches them, practically the current 
becomes very thin and they hardly 
get much out of i t  These are the 
Scheduled Castes and the Scheduled 
Tribes and the landless labour. I  do 
not maps to  my that their condition 
w  not improved but I would beg pf 
the Government to pay greater atten

tion tq their standard ot living. Their 
standards o f living fall short of w hat
I would call normal human standard!*. 
The Plan doe* provide fo r *  HVln# 
wage but we have not been able to 
give an economic content to that Idea, 
nor have we been able to prescribe 
the tim e-target for it, and to tha t ex-
tent this gap in our planning has got 
to be made good. In relation to those 
classes of our people who are outside 
the orbit of our country’s economy, 
who have not benefited to that extent, 
they Should be enabled at least to 
secure those basic human necessities 
of life within a period of time to be-
set by the Planning Commission and 
by this House.

Secondly, I come to the condition 
of the fixed income groups, i  do realise 
that efforts are being made to control 
prices. Yesterday Shri Mathur was 
asking, at what level do you want to  
hold the price? It was not merely a 
question that Shri Mathur was asking 
the Minister--in-charge. It w a s  Si 
question which we had heard a t every 
electien meeting, viz., a t what level 
do you want to hold the price line? 
Prices do not mean the same thing a t 
every place. Wholesale price* 
differ from retail prices. There 
is difference between the average 
price and the price a person actually 
pays. There is difference between the 
price to be paid by a person who 
purchases for cash and a person who 
has not enough cash to purchase. 
Therefore, to enable the people to 
secure their basic necessities of life 
within their purchasing power is the 
problem.

Then, we have to realise that the 
master is getting more and more cons-
cious and is expecting from the Go-
vernment, if not an exiraodioarily 
efficient and bright administration, a l  
least that his problems will b e  At-
tended to without much delay. We 
h&ve to combat this element of delay, 
wherever it occurs. I think if  w e 
bring our energies together and edu-
cate both the n u n  who is functioning 
for the Government and  the mao. who 
is bringing his problem* for the Go-
vernment to ♦•rirV* than k  )■ a m |U »  
V> remove tha cgupea oi delay.



Finally, the President’s Address 
na»nttoaa about the disarmament eon- 
f tm w  We meet under the shadow 
of both armiety and expectation anxie-
ty berimed, *s Shri Mukerjee rightly 
remarked yesterday, we see that poli-
tical considerations sometimes out-
weigh human considerations. We are 
apt here to blame anybody, but we 
have a  duty to find out how this pro-
blem can be tackled. From my limited 
knowledge of international affairs, I 
can say that the Governments of the 
day—this Government as well as Go-
vernments of other countries—are 
working under certain handicaps. 'Hie 
chief handicap is that their masters 
are not prepared to go as far as the 
Governments are prepared to go. The 
masters do not still realise the im-
plications of the nuclear tests. It is 
necessary for the United Nations not 
only to concern itself with the task 
of bringing about mutual adjustments 
through negotiations, but also the 
task at educating the people of the 
world in the calamitous consequences 
of this nuclear rivalry. We are living 
in an age not only of cold war, but 
of hot peace. I appeal, therefore, 
to the Government, to the Prime 
Minister and also to the United Na-
tions to take up this educative activi-
ty also. The people of the world 
should be made conscious of this. I 
am considering Dr. Bertrand Russell’s 
approach from that angle. The effect 
of what he is doing may not be direct-
ly felt, but for the people it has a 
great educative value.

With these words, I lend my fullest 
support to the motion that has been 
moved by Shri Mathur.

£Mu1 N&rasimha Reddy (Rajampet): 
Mr. Speaker, Sir, the President in his 
Address has taken up the subject of 
economic planning and the three Five 
Year Plans, and opined by saying that 
they form the basis of the dynamic, 
social and economic equilibrium of 
the nation. I submit, Sir, that in ac-
tual qfceration they are in fact the 
reverse. tTnder the impact of these 
Iftfc 'Tear the rich end middle
man ta W  §r<mn richer and the poor
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have grown poorer. 1 asn glad that 
Shri Dhebar agrees with me in this. 
We know, Sir, that these Five Year 
Plans, have become the contractor’s 
paradise. Works executed under these 
Plans with crores of rupees have be-
gun to develop cracks hardly a year 
after they are completed. Wherein the 
world do we come across such wastage 
and criminal negligence of duty? I 
submit, Sir, that if this planned 
econoiny, if these Five Year Plana 
have done anything, they have done 
this, that they have plunged the 
country in debts. The President next 
goes on to say that production in  
agriculture has increased. It may have 
increased to a certain extent, but it. 
is not due to any vollition on the part 
of th« Government. It is due to the 
initiative, diligence, and industry of 
the ryot who in order to meet the in-
creased cost of living and the growing 
taxes imposed by the Government is- 
bestowing all the energies of his mind 
and body to produce more. The Gov-
ernment have been merely mouth-
ing thiough its departmental officers 
cheap slogans like: “use better seeds”r 
“use better implements” etc., which 
the ryots have known for generations. 
The interest that the Government says 
that it has taken is not commensurate 
with the blowing of its trumpet.

On the other hand, obsessed with 
the magalomania of co-operative far-
ming, the Government has to a great 
extent been responsibble for decreas-
ing production. This idea of co-opera-
tive fanning has shaken the equili-
brium of the ryots and damped their 
enthusiasm. Collective farming has 
not been found to be beneficial in 
countries like Russia, China, and 
Yugoslavia, where they are going 
back to the original system of indivi-
dual ownership in order to create 
initiative and incentive in the ryots. 
T wish the Government of India would 
revise their opinion regarding this 
co-operative farming and take a prac-
tical view of things.

The President’s Address next deal* 
with the panchayat raj as being in 
tune with our tradition and way
of living. No doubt, Sir, ffeeto
gram panchayats have become
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Hhe village units of the Congress 
organisation. Money is freely flowing 
into these panchayats. Monies which 
-are obtained by assessment of land, 
-are being freely given to these gram 
panchayats to make them the bul-
warks of a strong Congress Party in 
the villages. Before the introduction 

o f  these panchayats, the countryside 
was havi'ng peace and plenty. People 
were looking to their own business, 
.agriculture was flourishing, but now 
■with the introduction of these pancha- 
ats, factions have grown, there is end-
less recrimination leading to litiga-
tion and the time of the ryots is spent 
more on going about and attending to 
•courts and looking to the factitious 
politics, neglecting agriculture. In 
■days of yore, when our country was 
not having peace and a unified gov* 
■emment, when there was no law and 
■order, when there were no unified 
•courts, villagers in villages were 
administering law or settling disputes 
under a spreading tree with the grand 
patriarch having flowing beard dis-
pensing justice. But those days are 
gone, never to return. The Prime 
Minister has been accusing us of being 
19th century people or somewhat 
earlier century people, but now he 
himself goes to the yore forgotten 
centuries before Christ to take up the 
skeletons of the past.

In one regard the President’s Ad-
dress seems to be a little bit dis-
appointing. At a time when greedy 
yellow eyes of people from north eas-
tern  border are looking at us with 
glowing eyes the President’s Address 
has not given us any assurance that 
the country is militarily prepared to 
meet any situation. We expected 
some such assurance, we expected the 
President to tell us that, so far as the 
defence was concerned, we were 
steadily and systematically prepared 
to meet any aggression. On the other 
band, we are given, we are being fed 
on hopes that India is glorified at the 
peace conferences, disarmament con-
ferences where nations armed to the 
teeth are talking with their tongues 
in their cheeks.

There are so many famine areas in 
our country like Rayalaseema *where 
there is very scanty rain and where 
there is no water. The people of 
Rayalaseema and such other parts 
have been living in abject misery iu f 
generations past and we expected the 
Government to have taken some 
interest in these unfortunate people, 
but, alas, we do not find any reference 
to these things, probably due to the 
fact that the Government has not paid 
any attention to this subject.

Another important thing which 
concerns the welfare of our country 
is dealing with the increasing corrup-
tion. During the days of the British, 
even in our wildest dreams we never 
dreamt that corruption would perme-
ate to the very vitals of our society, 
the fabric of our village life. I am 
sorry to say that even to the sacred 
precincts of the judiciary corruption 
is slowly creeping. What steps are 
the Government taking and whether 
the Government has observed at all 
this creeping canker of corruption has 
not been mentioned in the Address of 
the President, and I am so sorry for 
it.

The last paragraph of the Presi-
dent’s Address seems to be mostly hi* 
own words, coming from the very 
depth of his heart.

We are touched with the extraordi-
nary pathos of his farewell Address to 
the nation which he has served as one 
of its noblest sons. He was born at a 
time when India had the greatest of 
giants morally and intellectually, 
supreme above others. He by his sim-
plicity, unostentatious living and noble 
mien occupied the highest ranks of the 
Congress when it was the mightiest 
organisation of agitated peoples. But 
today that race of giants is gone and 
the Congress organisation is on the 
slippery slope having lost the breed of 
noble bloods. Today we come across 
in the former Congress organisation 
instances of persons casting off the 
crown of Caesars for the comparative 
pettiness of a Chief Minister's job. I t



is in tAis context that the poignancy 
at the parting of the President is all 
the more felt. He goes out at the 
apex of his life, in the meridian of his 
splendid career even as George Wash-
ington did at the proudest moment of 
his life after attaining his country’s 
freedom. Thus goes that great, good 
and pious man, a gentleman to his 
fingertips, the finest flower of the Gan- 
dhian era.

8bri K. C. Pant (Naini Tal): Mr. 
Speaker, Sir, as I rise to support the 
motion moved by my senior colleague, 
Shri Harish Chandra Mathur, a host 
of memories crowd in upon me and 1 
am reminded of the many occasions 
when I used to witness the proceed-
ings of this House from the public gal-
leries listening to a clear, deliberate 
and persuasive voice, a voice which 
was heard with attention and, if I may 
say so, with a certain measure of res-
pect both within and without the 
House. I am referring to my father’s 
association with this House which he 
loved, an association the memory of 
which will serve as a source of inspi-
ration to me.

It is a privilege for me to associate 
myself with this motion thanking the 
President for his gracious Address. 
This Address has a special, a poignant 
significance because, in the words of 
the President himself, it is the last 
occasion on which he has addressed 
Parliament as the President of this 
Republic. Those of us who have been 
privileged to come in personal con-
tact with him, and I have no doubt 
others a Iso, have felt the warmth ol 
his human kindness and have seen the 
great qualities of his head and heart, 
his dignified simplicity, his gentleness 
and his humility. On this occasion let 
us wish him well and pray that his 
wise counsel may be there to guide 
the nation in times of need for many 
years to come.

With the retirement of the President 
another great stalwart makes his last 
bow before the stage of active politics.
He belongs to a generation of leaders
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whose names will live for ever in the 
minds and hearts of the Indian people. 
This country owes a deep debt of 
gratitude to these leaders for their part 
in the drama of our struggle toe in-
dependence and, thereafter, eco-
nomic regeneration. They have known, 
long years of hardship and suffering. 
Yet, I have a feeling that theirs is a. 
fortunate generation. It is to be 
envied rather than pitied. It is given 
to few men to find in their lives a 
cause and a challenge great enough and. 
worthy enough to transform humdrum 
lives into shining crusades. The Pre-
sident and his generation found such- 
a cause in the emancipation of this 
country from foreign yoke. And what 
is more they found a great leader of 
men. Mahatma Gandhi to illumine 
their path to the great goal before 
them. Gandhiji was a unique person 
and we continue to pay our homage 
to him. By a magic touch he made 
leaders out of ordinary men and wo-
men. So this generation succeeded 
not only in winning the country’s free-
dom but in laying the foundations for 
its future growth ad prosperity.

1884 (SA K A ) on Address by 1342:
the President

Sir, India has been singularly for-
tunate in this continuity of leadership 
before and after independence. To this 
tact must largely go the credit for the 
political stability, which this country 
has enjoyed for the last fifteen years, 
[f we look around us today there is 
hardly a country among the newly in-
dependent nations of Asia and Africa- 
which have such a record for stability. 
Many of them have been afflicted with 
instability from time to time and' 
some of them, in sheer desperation, 
have taken to totalitarianism. India 
alone has stood ?olid as a rock. This 
is no mean achievement and I think 
the people of this country, the Cong-
ress Party particularly, and its Gov-
ernments both at the Centre and in- 
the States can well be proud of it. But 
for this stability all these Plans and- 
schemes of orderly development, that 
we have before us, would not have- 
seen the light of day
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Take the single instance of the third 

-General Elections which have just 
been concluded. Over a hundred mil-
lion people—I think; it was 120 million 
people or so—cast their votes all over 
the country. This was a formidable 
achievement and I would like to take 
this opportunity of congratulating the 
officials who conducted these elections 
on a job well done. Sir, these elections 
high-lighted certain basic weaknesses 
in our body politic. They have been 
mentioned before and today also in 
this House I heard Dhebarbhai men-
tioning them Gastelsm, communalism. 
regionalism and the like have reared 
their ugly heads. We have to take 
note of this phenomenon and fight it 
vigorously.

On the other hand, Sir, broadly 
speaking, the results of these elections 
have given one more proof of the rug-
ged commensense of the Indian peo-
ple. They understood the need, the 
value and the necessity for stability 
in this country at such a vital junc-
ture in its history. So they voted the 
•Congress back to power. They must 
have seen that a heterogeneous assort-
ment of opposition parties—I mean 
them no disrespect—with differing 
ideologies, sometimes conflicting ideo-
logies, could not possibly run the 
•Government of this vast and variegat- 
-ed land. So, as I said, they voted the 
Congress back to power. But that pro-
bably was not the only reason. Behind 
this maBsive vote of confidence lay 
also the long tradition of the Congress 
to associate the people with its pro-
grammes and policies, to understand 
and give expression to their hopes and 
aspirations. This dynamic communion 
with the hopes and aspirations of the 
people led to the formulation of such 
popular national objectives as the es-
tablishment of a socialistic pattern of 
society and panchayati raj. A word 

^foout panchayati raj, which is a bold 
and, in many ways, a unique experi-
ment. Modern countries, by  the very 
nature at things, tend to centralize 
•power. The launching of this -pancha- 
-yati raj movement, therefore, speaks

volumes for the farsightedness of the 
Government and for Its faith and con
fidence in the basic quality of the In-
dian people.
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It is the same kind of farsightedness 
which led the Government and the
leaders, at the time of Independence 
and thereafter, to shed all prejudices 
in the matter of borrowing good ideas 
from other countries without, at the 
same time, hesitating to modify them 
and adapt them to suit the genius of 
this country. But for this electic ap-
proach it would not have been possi-
ble for this country to give the newly 
independent countries of Asia and 
Africa two new and vital concepts.

The first was the combination of 
planning with democracy. Previous to 
this planning was supposed to be in-
consistent with the freedoms inherent 
in parliamentary democracy. India 
blazed a new path by showing conclu-
sively that both could be made to 
work simultaneously. In fact, even old 
and established democracies like that 
of the United Kingdom are today re-
ported to be thinking in terms of Plan-
ning Commissions. That i* a measure 
of our success and, if I may say so, 
of the importance of the contribution 
made by independent India.

Another contribution of no less mo-
ment as the concept of non-alignment 
between power blocs. Independent 
India was one of the first countries, I  
think, to proclaim fearlessly tha t i t  
would judge all international ques
tions, all world problems purely on 
their ■merits, without tear or favostr, 
and that it would have a friendly ap-
proach towatds all countries regard* 
less of their relationship among them -
selves. Opinions may differ here «ad 
there, but broadly speaking I think it 
is accepted on all hands today that 
the non-aftfftment •poHcy tut the O w - 
ertm ent has been a resounding sweets.



The persistent efforts for peace 
made by this country found recogni-
tion in its membership of the ill-fated 
Geneva Conference. It was with deep 
regret that we read in the papers yes- 
-terday that the United States of Ame-
rica had resumed nuclear tests in the 
atmosphere. We had hoped that wiser 
'counsels would prevail. It is unfortu-
nate that they did not pay heed to 
world opinion, even the opinions of 
some of their own leading scientists. 
The U. S. A. seeks to justify these 
nuclear tests on the ground of natio-
nal security. The U. S. S. R. also 
used the same kind of language when 
they began their tests in September. 
Two wrongs do not make a right and, 
■what is more, this is not a question 
concerning the national securities of 
the U. S. A. and U.SSR alone These 
tests poison the atmosphere and, what 
is much worse, they increase the pos-
sibility of ultimate nuclear conflict. 
Thus, all of us are dragged into it, and 
the very existence of the world, the 
very future of the human race is at 
stake. Therefore, w h ile  we do not 
know where this explosion will lead 
us, I would appeal to the Prime Mi-
nister to continue to exert his great 
moral influence on President Kennedy, 
which is undoubted, to persuade him 
■to refrain from further tests.

A word about Nepal. We have many 
intimate and age-old ties with Nepal, 
and many of us, friends of Nepal in 
this country, were a little anxious 
about the clouds and, if not the clouds, 

a t  least the wisps of misunderstanding 
that threatened to mar the friendly 
relations between the two countries. 
"We are happy that the initiative taken 
by His Majesty the King of Nepal in 
meeting the Prime Minister has result-
ed in the resolving of these misunder-
standings. It augurs well for further 
strengthening of the traditional ties 
between the two countries.

Coming to the internal situation, we 
every reason to be proud of the 

solid achievements of the First and 
Second Fi*e Year Plans and of the 

yeme a t the Third Five Year Plan.
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But at the same time there is no room 
for complacency. There has been a 
noteworthy increase in industrial and 
agricultural production. But the rate 
of increase will have to be stepped up 
much faster in order to maintain the 
growing momentum of economic deve-
lopment in this country.

The Third Five Year Plan repre-
sents almost the very minimum of 
what is required by this country at this 
stage. It would be a serious matter 
if we were not able to achieve the tar-
gets set out in the Third Plan, because 
we must never forget that we are en-
gaged in a race between a growing po-
pulation on the one hand and econo-
mic development on the other, and we 
dare not let the former forge ahead.

In (his context the serious difficulties 
being experienced in the field of coal, 
transport and power have to be tackled 
vigorously, and we have to see that 
bottlenecks are not allowed to crop up 
in other fields such as foreign ex-
change and the availability of techni-
cal manpower.

Mr. Speaker: The hon. Member’s 
time is up.

Shri K. C. Pant: I wanted to put 
some concrete suggestions regarding 
these three things if you will give me 
a few more minutes.

Regarding coal we have, of course, 
to improve its transport and to increase 
the raisings. But we have also to exa-
mine the fuel policy from a long-range 
angle, and I am afraid that sooner or 
later many of the industries in this 
country will have to take to oil. I am 
glad that the Finance Minister has 
facilitated this switch-over in his 
budget provisions.

As regards power, there is an acute 
hunger for power throughout this 
country. And I would only say that, 
looking ahead, we shall have to tap 
more and new sources of power, not 
only the tradtional ones like hydel and 
thermal, etc., but others like atomic
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power and other sources like the sun, 
the wind, the waves of the sea and the 
heat contained in the bowels of the 
earth. Important researches are going 
on in these things, and last year there 
was a conference in Rome which dealt 
with these matters, and I think a se-
nior scientist of this country, perhaps 
Prof. Thacker himself, attended this 
conference. I wonder if he has made 
any concrete suggestions about a 
break through which may enable us 
to utilise Sun power in this country 
also.

A word about transport. Or, I will 
skip it over and I shall just say a 
word about the territory which I rep-
resent here. It is a backward area— 
I think it is well known as backward— 
in a backward State and its p^ofclems 
are legion. I would not like to go into 
all that now because it would take a 
long time. However, I would like to 
thank the Government for its sincere 
efforts in recent years to develop this 
backward area by opening it up 
through building new roads and by 
creating some new districts directly 
under the administration of the Chief 
Ministers concerned.

We are living in exciting times, in 
times of great opportunity, when man 
is reaching for the stars and, for the 
first time in human history, it has been 
made possible, through the bounties 
of science and technology, for man to 
provide every human being living on 
this planet of ours with the basic ne-
cessities of life. The people of this 
country have placed the destinies of 
India in the hands of this Parliament 
lo r  the next five years. Let not future 
generations say that we were entangl-
ed  with trifles and we failed to see the 
opportunities before us. Let us, in the 
words of our revered President, en-
gage in “United endeavour in the ser-
vice of our common motherland.”

With these words, I support the mo-
tion and I  thank you for giving me 
this opportunity.

1347 Motion
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Shri U. M. Trivedi (Mandsaur;: Sir, 

it is a matter of deep regret for the 
nation that this great man, who had 
been our President from the very in-
ception of this Chair of President, is 
now on the eve of retirement. I cer-
tainly would join with the sentiments 
expressed that we do wish him a long 
and prosperous life in his retirement. 
I  give all my good wishes for his 
long and prosperous life.

I should submit, however, that the- 
Government of his days have talked 
much and done less. Somehow, new 
ways of presenting statistics have been 
developed by which for every darker 
thing, a brighter aspect is being pre-
sented and the dark is being kept in 
the dark as it is. The correct shapi' of 
things is not presented to the nation. 
It may be true that we have progres-
sed. But, what is that progress? Is the 
progress the inevitable working of the 
nation as such or the inevitable re-
sult of the circumstances and facts and 
thereby these achievements have been 
made, or is it the direct result of any 
effort on the part of the Government? 
Without taking much time, I would 
like to enumerate the various points 
where we may find what kind of pro-
gress has been achieved.

We all know that the debt that we 
owe to foreign nations has progressi-
vely increased. It is certainly a pro-
gress. The debt we owe to our coun-
trymen has progressively increased. 
That is progress No. 2. Taxation heads 
in our country have progressively in-
creased. That is progress No. 3. Rate 
of taxation has gone on progressively 
ahead. That is progress No. 4, Price 
of foodstuffs has progressively gone- 
up. That is progress No. 5. The price 
of cloth has certainly shot up. That is 
progress No. 6. Rents of houses have 
gone up. That is progress No. 7.

13.15 hrs.

[M r .  D e p u t y - S p e a k e r  i n  the Chair.]

The cost of building houses has pro-
gressively increased. That is progress
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No. 8. Corruption has progressed on 
all sides. • That is progress No. 9. 
The number of firings on the public 
and the students has substantially 
progressed. That is progress No. 10. 
Freedom of speech has been progres-
sively curtailed. That is progress 
No. 11. Methods of expropriation of 
private property without compensa-
tion have been progressively improv-
ed. As for example, the new Land 
Acquisition Acts amended by the 
various States show that the notice 
period has been curtailed and the 
giving of notice has also been done 
away with. Section 5 has been abro-
gated and put into the pocket. This 
is progress No. 12. The moral stan-
dards of the people have gone down 
progressively through methods of 
family planning and strip tease films. 
That is progress No. 13.

Shri Raghunath Singh: That is an 
unlucky number.

Shri U. M. Trivedi: Inflation in our 
country has progressively gone up. 
That is progress No. 14. Population 
has progressively increased: a sure 
sign of increased poverty in biologi-
cal terms. That is progress No. 15. 
Progressive increase of yellow press: 
that is progress No. 16. Abnormal 
increase in the number of unemployed: 
a clear indication of progress: pro-
gress No. 17. Increase in the number 
of killings of cows and calves, against 
the directive principle in article 48 
of the Constitution: that is progress 
No. 18. Increase in passenger fares 
in the Railways: it is a progress 
indeed. That is progress No 19. 
Increase in the fares of transport by 
buses all over India: that is another 
progress, progress No. 20. Increase 
in the number of railway accidents, 
killing 15 men a day and injuring 90: 
that is progress No. 21. Increase in 
the number of floods all over the 
country: that is progress No. 22.

An Hon. Member: That is also by 
the Government of India?

Shri Raghunath Singh: The hon.
262 (Ai) LSD—4.

Member said 15 killings by trains 
every day. I question it.

Mr. Deputy-Speaker: Order, order; 
he is not yielding.

Shri U. M. Trivedi: Every day; on 
an average every day 15. That is why 
I want men like Shri Raghunath 
Singh to open their eyes.

Mr. Deputy-Speaker: Order, order.

Shri U. M. Trivedi: Last but not 
the least—I will have to enumerate 
some more—increase in postal and 
telegraph rates, hitting the small 
trader: that is progress No. 23.
Increase in the area of territory of 
India progressively lost to us from
30,000 square miles: another 48,000 
square miles have gone from us into 
the hands of Pakistan and China. 
That is progress No. 24. Increase in 
the number of linguistic states: that 
is another progress. Increase in the 
number of inter-State disputes: that 
is another progress. All over India, 
the very costly administration of 
justice has grown costlier still and 
court fees have been increased all 
over India. That is progress No. 27.
(Interruption). We have got very 
rich.

It is unfortunate that the progress 
which should affect the common man 
in the street is not visible. Erecting 
of huge edifices is no indication of 
progress. Our Rajas and Maharajas 
had big palaces. That was no indica-
tion of any progress. We invite big 
guests and spend huge sums of money 
on the entertainment of diplomats and 
guests from foreign countries. That 
by itself is also no indication of any 
progress. Even our rajas and maha-
rajas used to do it in plates of gold 
and silver. That does not Indicate 
progress.

Erecting large dams and pouring 
down large sums of money into the 
pockets of large contractors and dis-
honest officials is no progress. There 
is a lake, which I know, near Udai-
pur, with a perimeter of nearly 81 
miles, which was built at an expend!-



Motion APRIL 27, 1962 On Address by the 1352
President

[Shri U. M. Trivedi] 
ture of only Bs. 46,000. But, here we 
have Bhakra-Nangal at an expendi-
tu re of Rs. 756 crores. That is no 
progress.

Then, wasting money in hoarding 
grains which ultimately get rotten in 
the godowns and are not supplied to 
the public is also no indication of 
progress.

Unfortunately, the real thing, 
namely the moral upliftment and 
bettering the standard of life of the 
people, for which we have been 
clamouring, has not been reached. 
We are still very far from the f^oal.

Some hon. Members have waxed 
eloquent about our achievements. But 
the party in power has not felt it 
necessary to play the game yet. The 
elections were over very recently. 
And we know what part has been 
played by the Congress. It has 
pointed over and over again to parti-
cular parties as communal parties. 
And what has it done? What has it 
done in Delhi? It should be ashamed 
of what it has done. It has tried to 
get the votes of the Akali Sikhs or 
of the Sikhs as such by saying ‘pro-
tection to be afforded to the Sikhs, 
by displaying a placard with Guru 
Gobind Singh’s picture. In my area, 
nearer home, I have seen placards 
with Shri Jawaharlal Nehru’s picture 
on the one side, and that of the Con-
gress candidate on the other, and 
with 'Mahatma Gandhi’s picture bles-
sing the two.

Dr. M. S. Aney (Nagpur): Both?

Shri C. M. Trivedi: Yes, both.

Is that a fair way of winning elec-
tions? Those who stood against us 
went on preaching that they were 
Rajputs, and, therefore, the votes 
must be cast only for the Rajputs. 
Votes were not canvassed for on the 
basis of party. Votes were canvassed 
lo r merely on a communal basis. The 
communally-conscious Congress must

give up its past attitude of'th is com-
munal consciousness.

When we divided our country, w e 
divided it on this basis and on this 
basis alone. This theory of two 
nations on the basis of religion must 
go. Those who were named Ram- 
sevaks and had become Abdul Rasools- 
overnight said that they belonged to 
a different nation, and having thought 
m those terms, they walked away 
from our country and went into- 
Pakistan. And we thought with a 
sigh of relief that those who now 
lived here would be one nation. But, 
unfortunately for us, the heritage that 
we inherited from the British, of the 
policy of divide et empera has not 
disappeared, and even today, we 
count in terms of minorities, which 
we should not. We shall have no 
minorities in our country, neither 
linguistic nor religious. We are one 
nation. That emotional integration 
for which we are clamouring is being 
dug out at its root by the Congress 
party as such.

The Speaker whom we have elected 
is a very worthy man, and we all owe 
him great respect, and he has been 
unanimously elected. But I doubt
very much whether his nomination 
has been suggested by the Congress 
Party on the ground of his being a 
meritorious person. It has been done 
with a view to placate the Sikhs.

After placating the Sikhs, there is 
a desire to placate the Muslims, and 
so the name of Dr. Zakir Hussain has 
been proposed.

T O W  : WT

Shri U. M, Trivedi: There is nothing 
against the Speaker.

Shri Saffhunath Singh: Nothing 
should be said against the Chair.



Shri U. M. Trivedi: I have said
nothing sffcainst the Speaker. I am 
only pointing out what you are doing.

Mr. Deputy-Speaker: The hon.
Member should not bring in per-
sonalities.

Shri U. M. Trivedi: I am not bring-
ing in personalities. The point is that 
they may all be very learned men 
in themselves. But why is a name 
suggested to placate the Muslims? 
Again, a third name for a higher 
position is being suggested to placate 
the Christians. Why should this kind 
of thing happen? Let anybody be 
appointed, but there should be no 
consideration whatsoever of the reli-
gion in the picture. This must be 
done away with, and we must rise 
above it, and we must destroy this 
conception of having to satisfy the 
various minorities. It is not neces-
sary in our country.

We have felt it, as I was saying, 
that the communal feelings have not 
only been roused but have been 
worked up during the election days. 
Further, although a code of conduct 
for elections was decided upon, yet, 
that very thing has been set at nought 
by the Congress Party.

I j j j  Motion VAJSAKHA 7,

When I get reminded of religious 
feelings being raised during elections, 
I might inform you from my own 
information that one of the Ministers, 
who ultimately got defeated in my 
constituency laid the foundation of a 
big Hindu temple, called Shri Bhoota- 
nsth temple in Mandsaur. He laid 
the foundation of that temple during 
the election days and promised that 
a big sum would be contributed by 
the municipalities and by the Govern-
ment for it. On the eve of the elec-
tion, Dr. Kailash Nath Katju, the 
Chief Minister at that time of Madhya 
Pradesh, who was also ultimately 
defeated, came there to open the 
temple for the public Why was that 
done? Was that not touching the 
religious sentiments of the people? 
The preaching of religious things pure 
and simple and securing votes for 
themselves ought to have been a thing 
which should have never appealed to 
the Congress as such, but they have 
done it, and yet, the audacity has 
been that they have clamoured and 
said that the others are communal.

It is this communalism which is 
inherently present in the Congress 
which is doing harm to the country. 
The time has come when we must 
realise that this picture must go.

1884 (SA K A )  On Address by 1354
the .President

We have seen how the elections in 
Delhi have been fought. There were 
serious allegations. The fact is patent 
that the Jan Sangh which had secured 
three lakhs of votes could not secure 
a single candidate. Why has it so 
happened? Was there bogus voting? 
Was there the use of wine and money 
being made? Was it that jobbery, 
nepotism and corruption to a great 
extent was practised here? With 
hardly 1,50,000 votes in the last elec-
tions, the Jan Sangh had risen to 
secure three lakhs of votes, and the 
Congress could secure only 4,50,000 
votes, and yet, not one Jan Sangh 
man could be elected. What can be 
the background? This is a picture 
which we cannot forget. There are 
tales and tales that even the dead had 
come to vote, and these votes have 
been cast

Last b u t  not the least, the one very 
salient feature to which our Presi-
dent’s Address has not alluded is the 
miserable position in which we find 
ourselves in regard to the aggression 
from Pakistan and China. It is a 
shame for us. Ours is a big country. 
With complete emotional integration 
and one-nation outlook, arms or no 
arms, we are strong enough to drive 
away anybody. The threat of the 
Razakars was met by us in two and 
a half days. Hyderabad had to lay 
down its arms in two and a half days. 
Salazar was crying hoarse against us, 
and for ten years practically, we were 
threatened every time by Pakistan 
and by various others that war would 
result. Nobody wants a war. No one 
wants it. There was no war in Suez; 
there was no war in Bahrein; there 
was no war in Iraq. Nobodys wants
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it. It is all a bogus thing. We who 
have our own property  at stake have 
a right to preserve our property, and 
in preserving our property we have 
the right to drive out the intruders, 
be they Pakistani intruders or be 
they Chinese intruders. Trespassers 
have no right to remsun on our te rri-
tory. Every now and then when this 
question has arisen or has been put 
in the House, our hon. Prim e Minister 
has one very feeble rem ark to offer— 
he always suggests it. It is this. ‘It 
is a vast area. We cannot watch 
every nook and  com er. We cannot 
look into everything’. If the in tru -
ders can get into our land from 
various angles, w hat prevents us from 
getting into their land from other 
angles? W hat prevents us from 
surrounding them and destroying 
them , if necessary?

E v e r y  private person has got a 
righ t to defend property and 
person. I should say tha t right is 
also possessed in international m ora-
lity  by every nation—to defend its 
property and to defend the lives of 
its citizens. Our persons are  seized 
and taken hold of. Standing on our 
land. Col. Bhattacharya has been 
taken away, tried and sentenced. And 
we are looking on!

A single death at Sarajevo sparked 
off the w ar in 1914. And we are 
afraid of this war. W hat are we 
afraid of? No nation is afraid  of 
driving out the enemy. Here Col. 
B hattacharya is sentenced and we are 
m aking protests. Only five years ago, 
some of our constables were killed 
and we were clam ouring for compen-
sation—as if compensation was a 
panacea for everything that we lose. 
W hat is that compensation when the 
lives of our nationals are lost? 
N othing is going to compensate us in 
any m anner for that.

We called China our friend. We 
dem onstrated before the Chinese 
w hen Chou E n-lai came here our
friendship by saying ‘Chini Hindi

Bhai Bhai’. And tha t bhai has stab-
bed us in the back and we 'are  keep-
ing quiet. It is a huge territo ry  tha t 
they have occupied. It began w ith
IS,000 square miles; I do not know 
the exact figure now. I t comes now 
to about 18,000 square miles. It may 
be a bleak area. But tha t does not 
entitle anybody to  seize our property. 
Even a small villager w ill not allow 
the boundary of his field to be tres-
passed by anybody. Even though the 
boundary is not useful to him, he w ill 
not allow it. We have got so many 
cases in courts w here the right of 
easement is pursued. Even though 
the property does not belong to you, 
you go and fight for it—I am sorry to 
use the word ‘fight’. One goes and 
fights for the righ t to tha t property.

Here it is our own land, land legiti-
mately in our power. Legally we are 
the overlords, masters, of it. We 
governed it and we have shown it in 
our maps. Yet it is being occupied 
by China. Our Government does not 
do anything about it except saying 
somehow or other in very feeble 
language, ‘If you do it again, we will 
take action’. W hat is this ‘again’ and 
‘again’? It rem inds me of a story 
where a thief entered the house of a 
Bohra gentleman. The gentleman 
says: ‘If you eomo further, I will
do this’. Then the thief entered 
further. Then he says: ‘If you come
still further, I will do tha t’. When 
the thief entered further, the man 
said: ‘If you come still further, I w ill 
do this’. U ltimately, the th ief caught 
hold of him and then the man said, 
‘No, no, let me go; I w ant to run 
aw ay’. He had to depart from his 
own house. The same is the fate in 
store for us if we do not stop the 
Chinese aggression on our territory.

I do not know w hat has happened 
in Longju. It is a sad story for us. 
Although the Chinese have vacated 
Longju and have gone out of it, wc 
have not set foot on it and occupied 
it. W hat does it indicate on our 
part? Is it sheer cowardice or is 
some sort of a policy to show to the 
world which is not very f a v o u r a b l e
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to us tha t we w ant a certificate from 
that worM? Who cares for such certi-
ficates? Nasser never cared for a 
certificate. Iraq never cared for a 
certificate. Iran  never cared for it 
and we did not care for that certi-
ficate when we took Goa. We are not 
dependent upon the good certificate 
of U.K., U.S.A. or Soviet Russia. We 
decide for ourselves and it ought to 
be a m atter of pride for ourselves. 
We decide for ourselves and we as a 
nation m ust stand together.

With these few words, I associate 
myself with the sentim ents expressed 
about our w orthy President. But I 
do submit tha t our Treasury Benches 
should rise to the occasion and see to 
it tha t this aggression must be put a 
stop to within a year or so.

Shri K aruthirum au (Gobichetti- 
p a layam ): Mr. D eputy-Speaker, Sir,
J support the Motion of thanks moved 
by my hon. friend, Shri Harish Chan-
d ra M athur.

The P resident’s Address contains 
m any vital things. Though it is 
short, its contents are great.. The one 
thing that we are very much worried 
about or sorry for is that our P resi-
dent is laying down his preat office, 
exalted office, next month. With his 
deep knowledge and wide experience, 
it is no wonder that he held that of-
fice w ith ra re distinction for over 
tw elve years. Nay, the office itself 
has become doubly exalted by his 
occupying it. He was the disciple of 
the F ather of the Nation, Mahatma 
Gandhi. In w ord and deed, he fol-
lowed M ahatma Gandhi. Dr. Rajen- 
dra P rasad is like our div'ne Shri 
Rama. W herever Rama lived, there 
existed Ayodhia, meaning thereby that 
w herever Rama went, the  glory of 
Ayodhia th a t wa" went, with him. So 
also, w hetner acuve or reured, the 
President w ill always take with him 
the  virtues of nobility, deep wisdom, 
human love an<j irresistible persona-
lity, His words and good advice, 
w hether in or out of office, w ill be 
available to us and we will abide by 
them. I t  is a  sm all tribu te  which -we 
a re  paying in  these words to Dr. 
R ajendra Prasad.

In his Address, he has mentioned 
ever so many things. I  would like to 
deal w ith only agricultural problems. 
He has said tha t agricultural produc-
tion is moving up and the lood situa-
tion is improving steadily and becom-
ing quite satisfactory. One thing that 
I want to stress is tha t the present in -
crease in food production is partly due 
to the advanced methods of cultiva-
tion and partly  due to the prevailing 
prices It is mainly due to our 
achievements in the two live year 
plans. But for these- two great five 
year Plans, I do not think we would 
have achieved so much increase in 
foodgrain production.

We have constructed dams and we 
have produced power. We have made 
it available to our farmers. Our In -
dian farm ers are no less im portant 
than any other section of our people. 
T h e y  ai'e very much enthusiastic and 
they have given their maximum labour 
;ind effected maximum production 
also.

One thing that is agitating us is 
the pricc of foodgrains. We have to 
decide w hat should be a fair price for 
the producer. We politicians and pub-
lic men only look at prices from the 
consumers’ angle. But the cost of 
production to the producer has 
risen to such a level tha t the Govern-
m ent have to guarantee a price 
for him. We generally take 100 
as the pre-w ar cost of living index 
for the consumer and say that now 
prices have risen to 400 or 500 points, 
and the urban people raise a hue and 
crv over that But what about the 
cost of production to the product r? If 
you take 100 as his pre-w ar cost of 
production, now it has shot up to 1000 
points or more than that. But the 
price that is given to the producer is 
low, and I can say that the urban 
people are living at the cost of the 
producer. I  am justified in saying 
that. The price level should be m ain , 
tained in such a way that a fa ir price 
is given to the producer. Unless that 
is done, there is no incentive for him  
to produce more.

On Address by 1358
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The cost of production to the pro-

ducer has risen because of two or 
three reasons. One is non-availabi-
lity of fertilisers, and if at all it is 
available, the cost is prohibitive. An-
other very important thing is the ten-
dency of the agricultural labourers to 
do less work and demand more wages. 
That is the main part of it. If  a  fair 
price to the producer is fixed taking 
into consideration his cost of produc-
tion, then I can say that the price pre-
vailing in the countryside is not a 
reasonable price. The price to the 
consumer should not be more than 15 
per cent of the producer’s price. In 
other words, the producer should get 
a price only 15 per cent less than that 
of the consumer’s price. If you intro-
duce State trading, it will not be 
successful. The fruits of the hard 
labours of our farmers are being stolen 
away by the middlemen. The gap 
between th e consumer and producer 
prices is 30 to 40 per cent at times. 
If this gap is reduced to 15 per cent, 
th a t is, if the consumer gets the food- 
grains at not more than 15 per cent of 
the producer’s price, I think both 
consumer and producer will be happy. 
That is w h y  1 say that we should form 
producer-ettm-consumer co-operative 
societies to handle the trade in food- 
grains. It should not be done through 
State trading or traders. It is my 
humble suggestion tha t this will be a 
way out for giving inducement to the 
producer and for maintaining a rea-
sonable price to the consumer.

The great saint-poet Tiruvalluvar 
has defined w hat a true nation is:

Uru pasiyum ovappiniyum sent 
pahaiyum Serathv, iyalvadw nadti.”

I will give th e translation. Tiruval-
luvar has said tha t an idea] nation is 
one wherein the people are free from 
hunger, free from diseases and free 
from alien aggression. In the Presi-
dent’s Address ways< and means are 
indicated by which the people’s hun-
ger can be relieved. By our Five 
Year Plans we have established over 
so many hospitals so tha t our people 
can be free from diseases. B y our

foreign policy we will be able to  see 
tha t we are free from alien aggres-
sion. To have a  socialistic pattern  of 
society, to establish economic equality 
for one and all, we have our Five 
Year Plans, and if we search our 
hearts and are conscious of our achie-
vements, we can be very proud of 
them. Once Mahatma Gandhi said: 
"When the mercy of Heaven fails, 
open the bowels of the earth to find 
w ater”. We have constructed dams 
wherever there are river resources. 
We have given power to the agricul-
turists wherever it has been possitfte 
to establish electric power stations. 
Wherever there are dry lands, w ith-
out looking up to the mercy of 
Heaven, we have to provide deep tube- 
wells for the agriculturists so that 
th e y  can reap the benefit.

It is the hands of our labourers and 
workers that produce wealth in the 
country. Their tendency not to do 
work but get more wages should go. 
Let us try  to do more work and then 
demand more wages. That should be 
our slogan. If we have to preserve 
national character and march for-
ward, we should do more work, and 
then it would not m atter if you de-
mand more wages. If the tendency of 
the workers in the industrial and 
agricultural sector changes, we will 
improve. Wasted time never returns.

The agriculturist can produce wealth 
from his waste. If  he can preserve 
the waste, that is compost, his manure, 
in a very good and orderly manner, 
if it is applied properly to his fields, 
he can produce wealth. So also in 
the industrial sector, if you take care 
of the waste products and if we do 
not waste our time, we can increase 
our production by leaps and bounds. 
Only by these methods, by working 
properly and well, by  striving hard, can 
w e establish the society tha t we de-
sire, and improve our economic level. 
But in establishing that society, we 
should see th a t a fair price is given 
to the producer.
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A g rea t poet has said;

H i fares the  land, to  hastening 
ills a prey, W here w ealth  accumu-
la tes and m en decay, Princes and 
Lords m a y  flourish o r m ay fade,
A  breath  can m ake them  as a 
b rea th  has made, B ut the bold 
peasantry, a country’s pride, W hen 
once destroyed can never be again 
supplied.’

O ur country is a country of peasants, 
consisting of the  bold peasantry. We 
have chalked out our successive Five 
Y ear Plans. We w ill preserve tha t 
bold peasantry, the country’s pride. We 
w ill establish a socialist pa ttern  of 
society which Dr. R ajendra P rasad has 
m entioned in his Address.

Shri Shiv Charan Gupta (Delhi 
S ad ar) : I rise to support the Motion
of Thanks moved b y  m y  colleague Shri 
H arish Chandra M athur and second-
ed by Shri Azad.

I had  no opportunity to w ork w ith 
th e  P resident w hen he was our 
national leader, bu t his w ritings and 
speeches alw ays inspired volunteers 
like m e to do the ir little  bit for the 
national cause. I rem em ber when he 
was the  P resident of the Peace Com-
m ittee in  Delhi in 1947, I had an op-
portun ity  to w ork under him for some 
time. His qualities of head and heart 
encouraged us, and Delhi which was 
seized by comm unal frenzy did some-
thing for communal harm ony under 
his leadership, bu t unfortunate as we 
were, w e could not resist tha t frenzy 
and u ltim ately  in th is great city we 
had to lose the  F ather of the Nation. 
T ears trickled  down the  eyes of m il-
lions of people and an ocean of hum -
anity  gathered in the  city to  pay its 
last homage to  th e  F ather of the 
Nation.

The inspiring message of the Presi-
den t contained in  Paragraph 2 w ill 
always guide us, newcomers, like me 
in  Parliam ent, and the coming genera-
tion.

Dr. R ajendra P rasad is an embodi-
m ent of hum ility, service and sacri-
fice. He, in  fact, represents the trad i-
tion and culture of this great coun-
try . I only hope and pray  he w ill 
continue to  give advice and  guidance 
to  the  nation for many, many years to  
come.

Just a little while ago and also yes-
terday some criticism came from  the  
opposite side. The results of th e last 
General Elections have shown tha t 
the country has voted for the policy 
and programme of the Congress. Some 
charges have been levelled against 
Congressmen in this House. But I can 
say, w ithout injuring anybody’s feel-
ings, th a t the boot is on the other leg. 
I may be perm itted to say tha t so much 
ta lk  has been th e re and an attem pt 
has been made to  show th a t Congress-
m en fanned communalism. But, if  
you had seen the propaganda in  th e  
last General Elections, you would have 
found tha t in certain parts of the 
country scant respect was shown 
to the Constitution. Moreover, there 
has been calculated and deliberate 
propaganda to fan communalism, sec-
tarianism  and parochialism. B ut the 
country understood the game of these 
people and opposition parties. The 
people have shown their confidence in 
the progressive policy of the Congress. 
And, this was a fitting reply the people 
of India gave in the last General 
Elections to this propaganda; and 
t h e y  returned  the  Congress to power.

The other day, my hon. friend, Shri 
H iren Mukerjee, if I rem em ber cor-
rectly, said tha t in the Finance Minis-
te r’s Budget there is anti-social trend 
in its viciousness. I w ant to draw  the 
attention of the House to the propa-
ganda carried out at the tim e of the 
last General Elections in the N orth 
Bombay constituency, against Shri 
Krishna Menon. Today, again, I saw 
a report in  a section of the Press, in 
which it was said tha t Shri M orarji 
Desai is going contrary to the policy 
of the  Prim e Minister. In the North 
Bombay constituency also similar pro-
paganda was carried out during the  
last General Elections. I w ant to 
submit w ith all hum ility th a t this sort 
of talk  misleads and misguides the
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people. If w e w ant to do justice to 
th is parliam entary  forum  and if w e 
w ant to  establish dem ocratic conven-
tions w hich a re  in  th e ir infancy, I 
th ink  it  is very  necessary th a t we 
should lay dow n such standards be-
fore  the  public as would ensure the ir 
fa ith  in democracy, ra th e r than  do 
such sort of propaganda for one p u r-
pose or the  other.

I would like to  draw  attention to 
one very im portant thing, and th a t is, 
th a t w ith th e  industrialisation of the 
country, rapid  urbanisation, is tak ing 
place. It has been estim ated tha t 
th e re  is a backlog of about 5 million 
houses in the country. In  the Second 
F ive Y ear P lan  5 lakh houses w ere 
constructed; and it is proposed to  cons-
tru c t 9 lakh houses in the T hird Five 
Y ear Plan. It has also been estim ated 
th a t about Rs. 1125 crores w ill be 
available in  the private sector for 
constructing houses. I wish to  sub-
m it th a t provision m ade is not suffi-
cient to m eet th e housing requ ire-
m ents of the  country, m ore especially 
in  tow ns and cities. If you see the  
figures, you w ill find th a t in 1951 there  
w ere about 75 cities w ith a population 
of one lakh or more. But, in 1961, 
th e  figure has increased to  115; and I 
have no doubt th a t w ith the  rapid 
industrialisation m ore such towns will 
come into being. Therefore, the solu-
tion  lies in not only giving developed 
plots bu t also in constructing houses 
and giving them  on ren t to  the low er 
and m iddle classes.

This m orning an answ er was given 
to a question from  an hon. friend of 
m ine in  th e  House th a t the N ational 
Housing B oard has not ye t been cons-
titu ted . We have already passed one 
year of the  P lan ; we a re  in the  se-
cond year of the Plan. And, if such 
im portan t decisions lie over, you w ill 
appreciate tha t, u ltim ately, i t  would 
a rre s t our progress.

A s  fa r  as Delhi is concerned, you 
are aw are th a t large trac ts  of land

have been notified and  aoqusitioned 
here. I have nothing to  say about th e  
policy because, in principle, I consi-
der th a t th e  policy enunciated in  th e  
T hird  Five Year P lan  regarding hous-
ing is qu ite  in  order. Industrial p lo ts 
are being m ade available fo r roughly 
betw een Rs. 15 to  Rs. 18 per sq. yd. 
I am doubtful if anyw here in the 
country the  price will be on th e  low er 
Hide. I  only w ish to  suggest tha t if  th e  
price of industria l plots is to be spread 
over—and I th ink  it is necessary for 
G overnm ent to  do it  u ltim ately  in the  
interests, 'otf prom oting industries— 
then, in th a t case, the  figure of the  Re-
volving Fund has got to be increased. 
In  Delhi, Rs. 5 crores has been placed 
at the disposal of th e Chief Com-
missioner as Revolving Fund. W ith-
out low ering the prices, and, a t the 
same time, charging additional money 
on the  industrial plots in order to 
offset the subsidy which is being p ro -
vided fo r slum clearance, I am sure 
th a t there  is no other a lternative but 
to double the Revolving Fund, so 
th a t th e housing needs of Delhi m ay 
be attended to.

You are  aw are of the  jhuggi and 
jhonprt problem  in  Delhi. The o ther 
day there  was a question in th e  R ajya 
Sabha in reply to  which it  w as m en-
tioned th a t as against 43,000 fam ilies 
w hich w ere surveyed in  June  1960, a 
large num ber of j huggis have been 
added in th c course of th e  last 2 years. 
I t has been suggested th a t the  jhuggis 
and jhonpris be  demolished which 
spring up. I have no doubt th a t if 
there  are unauthorised encroachm ents 
and constructions th a t step  m ay be 
taken. A t the  sam^ time, I do  not 
th ink  it  is possible o r practicable to 
demolish all these jhuggis and jhom- 
pris displacing thousands of people 
and m aking them  shelterless. In  tha t 
event, I  w ish to subm it th a t this 
schem e of jhuggi and jhonpri should 
be given top priority  and  th e  present 
schem e be  also rem odelled. Loans of 
Rs. 1,000 fo r construction purposes be 
provided fo r each u n i t  This w ill only 
add  to  the  loan requirem ent of about
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Rs. 5  crores, to the provisions already 
existing.

I  w ant to  subm it one thing. There 
has been a general cry in the country 
against sales-tax. Some years back 
th e  sales-tax on cloth, sugar and 
tobacco w as rem oved and it  was in -
cluded in the excise. The G overn-
m ent of India has already mooted this 
proposal to rem ove the sales-tax on 
as m any items as possible and this 
m atte r has been considered by the 
representatives of the States also. I 
only wish to subm it tha t this proposal 
which does not adversely affect the 
finances of the country should be p u r-
sued as it gives a fillip to the trade 
and commerce in the country.

14 brs.

There has been a great disappoint-
m ent regarding the fu ture  of Delhi 
and I would request you to give me 
ju s t tw o m inutes m ore to say a few 
words on this. In the last elections 
the people of Delhi voted the Con-
gress to the m ajority  on the basis of 
democratic se t-up  in Delhi. The other 
day it was said tha t th e re was no pro-
posal to give m ore powers to Delhi. 
I do not cast any aspersions but the 
G overnm ent of India or th^p august 
House is unable to handle the prob-
lems of Delhi. Only a representative 
G overnm ent for Delhi can answer the 
problems here. W hether it is a ques-
tion  of in ter-S ta te  disputes regarding 
w ater or distribution of electricity or 
i t  is a  question of developm ent of 
plots for houses and industries In 
Delhi, all these questions, I am afraid, 
a re being unnecessarily delayed and 
therefore, I wish to suggest th a t in 
order to attend  to Delhi’s growing 
problem s we have to do something 
and  th e  G overnm ent should consider 
this problem  in all fairness. This is 
in  no  w ay to  em barrass th e  Govern-
m ent of India. I say th a t steps can 
be taken  by  w hich the  Governm ent 
of Ind ia  can have no em barrassm ent 
and by w hich th e  problems of Delhi 
can be solved properly and by which

the people of Delhi can feel relieved. 
I am not very particular tha t there 
should be a State assembly nor am 
I particular about any other form. 
But I feel tha t the Government ex -
perts should always carry a scheme 
w ith the wish of the people of Delhi. 
This suggestion has been made only 
to share the burden of the G overn-
ment of India and to make Delhi 
worthy of being the capital of a g reat 
Republic. I thank you for giving me 
a few minutes m orc to express m y-
self.

Shri R ajaram  (K rishnagiri): Mr.
Deputy-Speaker, Sir, I thank you for 
giving me this opportunity to say a 
few  words on the Address tha t has 
been delivered to us by the President. 
But I am sorry to say tha t in the A d-
dress we find tha t all t h e  m ajor p ro -
blems that face our people today have 
been skirted over and no refem ue 
has been made to them.

The primary problem that came be-
fore the electorate in these elections 
was the question of the rise in prices. 
This has not been dealt w ith or even 
referred to in the President’s Ad-
dress. The problem is one th a t today 
has reached such a proportion tha t un-
less Government takes it very firmly 
in hand a very grave and explosive 
situation might arise. This has been 
discussed by every party  inside and 
outside of the House but no solution 
has been sought by the Government 
yet. When I speak of prices it  does 
not m e a n  only tha t we are asking for 
the control of the prices of the daily 
necessities, but we are asking for a 
price policy as such, tha t is to say, 
protection also for the agriculturist. 
This is the main issue in the elections. 
This problem has been a problem that 
has been becoming more and more 
acute during the years of first and 
second Plans had been completely 
ignored in the Address.

There is another point which I 
would refer to Panchayats in Tamil- 
nad have been asked to tax  the shep-
herds. The sheep and the  goats are  
to be taxed per head. This is a pro-
blem that is definitely going to  come
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In a big way in our State. So also 
they are  being asked to tax  mango 
groves and coconut groves. A nd th* 
taxes tha t are  going to be imposed 
w ill fall on the lowest stra ta  of society. 
Panchayats have w ritten  back to G ov. 
frn m en t tha t it is impossible for them 
to impose new taxes that are to be 
imposed on the poorest sections in the 
countryside.

We w ere elected in the recent gene-
ra l elections. O ur P resident had  a 
fine opportunity to greet all of us. 
B ut unfortunately enough the  Add-
ress does not contain a reference to 
loathsome malpractices adopted by 
vested interests. Communal ism was 
p layed upon, casteism was exploited 
and money w as spent like w ater and 
painfully enough in certain States the 
S tate apparatus was projected towards 
this. In short the powers conferred 
w ere misused and abused. Especially 
I being a representative frdm  Tamil-
nad, can cite so m any exam ple to 
th is effect. The notable feature in 
Tam ilnad elections, it seems to me, in 
India level also, is tha t the ruling 
party  endeavoured to sabotage the
opposition p arty  leaders. As Profes-
sor Laski would have it, the ruling 
party  could be much benefited not 
through the encomium made by the 
Treasury Benches but through down-
righ t condemnation by the v iru len t 
opposition. If the attitude of the 
powers tha t be is such, how could one 
expect the political growth of our in -
fan t democracy? The creation of a 
favourable climate for th e  grow th of 
democracy should be a continuous 
consideration w ith th e Ruling Party . 
Economic disparity, I fear, will lead to 
political imbalance. The continuous 
process of disturbing the  political 
equilibrium  of the country w ill iead 
us somewhere and I do not predict it  
now. So m any projects and industries 
in the  South are to receive the imme-
diate  attention of the Government. 
P lea like postponed to the Fourth, 
F ifth  or the S ixth Five Year P lan  
would not take ug too far. Tfce com-
placent attitude shown by th e  G overn-

m ent in th is m atter w ill produce harm -
fu l effects. I ventilate th e  grievances 
of Tam ilnad to  be Tedressed. The 
na tu ra l share which ought to be given 
to  Tam ilnad should b e  given. Neyveli 
Lignite is a rosy dream  oi Tamilnad; 
it should be materialised. The p ro -
cess should be quickened. I am  parti-
cularly happy to note th a t a m an who 
knows the industrial problems of the 
South is accommodated in the Minis-
try  of Heavy Industries and I hope 
he w ill explain to the  Governm ent of 
India and get things done.

I was disappointed w hile I found 
tha t the Address did not take note of 
the problem of heavy industries in 
the South. Heavy industries for the 
South has been and is our cry. An 
iron and steel industry at Salem has 
been our persistent demand. The 
tem pting names like Rourkela, Bhilai, 
Bokaro and D urgapur are enjoying 
the  accommodation of iron and steel 
industries. The people of the South 
have anxiously been aw aiting th a t 
Salem also would find a  place. P er-
m it me to say, I may not be mistaken, 
tha t in anything and everything the 
South is neglected. W here is the 
atomic energy station? The reply is, 
lo! “tha t is in the north,” W here is 
the oil refinery? Again th e reply is, 
“it is in the  north.” W here is th® 
industry fo r locomotives? “In  the 
north” is the reply. W here is the  
political Mecca of this vast sub-conti-
nent? Again, the reply  comes that, 
that too in the north. W here Is the 
P arliam ent located? The painful 
reply im mediately comes: th a t it  is in 
the north. I hope this w ill be enough 
to  satisfy th e  House how north  domi-
nates the south.

Sir, I regretfully  subm it tha t the  
P resident’s Address does not contain 
any reference to  the  age-long demand 
based on the chequered history and 
hoary traditions of the people of 
Tamilnad, namely, changing Madras 
S tate  into Tamilnad. You know. Sir, 
for the past so m any years, irrespec-
tive erf party  affiliations, the people of



Tamilnad stood for this demand. 
H ifferefit shades of opinion contribut- 
sed much towards this end. Erudite 
.scholars, literary  heads, business peo-
ple, the student population and pea-
sants—all are  behind this movement. 
Painfu lly  enough, let me remind you 
th a t fo r this very same demand, a 
Gandhian disciple, one Mr. Sankara- 
linga Nadar, undertook a fast and 
sacrificed his life for this cause. No 
day passes in Tamilnad w ithout the 
mem ory of tha t noble man. Still the 
problem  is on the air. I hope at least 
from  this tim e onwards, good sense 
w ill dawn upon the Government of 
India which will adjust itself in appre-
ciating the sentiments expressed by 
the people of Tamilnad.

Shri N. Sreekantan Nalr (Quilon): 
Mr. Deputy-Speaker Sir, I thank you 
very  much for giving me this oppor-
tun ity  to speak a few words in sup-
p o rt of the very first amendment mov-
ed in this House. The Address of the 
President was a brief, m atter-of-fact 
speech. The shadow of his impend-
ing departure from office spread a 
gloom over the entire proceedings. 
We do pay homage to the meritorious 
services of this distinguished son of 
the country, who played his part both 
during  the freedom struggle and the 
post-Independence days by executing 
the  very high duties in offices of res-
ponsibility. It is really sad that he is 
quitting. But, in spite of the fact 
th a t this is his farewell speech, we 
have also to consider the fact that this 
is mainly th e  policy statement of the 
Government of India for the year 
1982-63. As such it should contain 
references to all the problems that 
confront the people of this country.
I am sorry to  note that it is more 
glaring in its omissions than in specific 
statem ents on m ajor questions that 
confront the people.

I shall touch only a very small por-
tion of w hat has been left unsaid. I 
pin-point the reactions of this House 
to the  question of doing justice to  all 
parts qf India, especially the  southern 
parts and to States like K erala which
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have 'been left out In the first and 
second Five Year Plans. A part from 
the glaring imperfections of the Five 
Year Plans which m ade the rich, 
richer and the poor, poorer, ap^rt from 
the fact th a t this country is fa rt deve-
loping into a capitalistic society where-
in the difference between the various 
income-groups is very high, apart from 
the fact that the socialist pattern  of 
society which is supposed to be our 
aim is fast receding into the dim 
horizon, the policies of the Govern-
ment of India have to be considered 
even from the Plane on which they 
are evolved or formulated. We must 
have strict administrative control over 
the financial and industrial develop-
ment of the country. Otherwise, it 
will become lopsided. It is all the 
more im portant at this critical junc-
tu re  when all parties agree that the 
emotional integration of India is a 
very major problem. It is an irre-
futable fact that India is a vast con-
glomeration of many races, nationali-
ties and languages, and these have 
been fighting with one another in the 
past for supremacy. That rivalry has 
not been in anyway whittled down by 
the advent of freedom. As a m atter 
of fact, latent rivalries have come up 
and have become more patent and 
burning. Therefore, it is the duty of 
this House and of the Government to 
see that all sections are satisfied. To 
shut your eyes to the complaints of 
various groups is no good. It will 
only aggravate the complaints and the 
rivalries. In this respect, the Govern-
ment of India have erred very grie-
vously during the past 31 years

The developmental schemes are all 
concentrated in certain very fortunate 
States, and the backward States are 
left to slide down to the p it of eco-
nomic destitution. I come from 
Kerala, whicu is one of the most neg-
lected States. Kerala has all along 
been, and is even now, a progressive 
State in the m atter of general educa-
tion. But in the first Plan period, 
K erala had been completely ignored. 
In  the first P lan period, they never 
considered the question of the rights 
of K erala for industrialisation. In  the
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second P lan period, there  was some 
attem pt to show that K erala was being 
considered, bu t there was no equitable 
allotm ent made during the second 
Plan period, and the th ird  P lan is also 
following suit.

The small State of K erala  which is 
situated in the southern tip  of India 
did not have and does not have even 
now sufficient coercive force to pin 
down the attention of the powers or 
the Nawabs in Delhi. Hence, during 
the two P lan periods, no heavy indus-
try  has been located in K erala, and 
no basic industry even has been locat-
ed in tha t State. The only industrial 
undertaking established by the Cen-
tral G overnm ent is the DDT factory 
w ith an overall capital of Rs. 79 lakhs. 
In the second Five Year Plan, the total 
am ount set apart for the Central 
undertakings was Rs. 657 9 crores-, 
and Rs. 79 lakhs is only 1/833 of tha t 
am ount or 0.12 per cent of the  total. 
D uring the first P lan period, there  
was nothing a t all. The present con-
dition of K erala can be sum marised 
as follows.

From 33.5 million in 1951, the popu-
lation has shot up to 16.9 million as 
per the 1961 census. The average 
density of population is 1,127 per 
square mile and the over-all annual 
ra te  of increase is 2.4 per cent., the 
net yearly  increase in population 
being 34 lakhs.

A nother aspect is, 53 per cent of the 
people are supposed to subsist on agri-
culture. B ut the  average per capita 
land available for cultivation is less 
than 30 cents w hereas the all-India 
average is m ore than tw o acres. Of 
the  so-called industria l workers, only 
18 per cent are employed in factories. 
The total num ber of factories in the 
S tate in 1957 was only 2,273. Of these
1,968 or 86.6 p e r  cent are  small units 
em ploying less than 100 workers. 
T here  are only n ine factories which 
used to employ m ore than a thousand 
workers. Of these nine, tw o factories 
have been closed down, nam ely, the  
m ineral company, Messrs. Hopkins 
and Williams, Ltd., Chavara, and th e

Sitaram  Textiles a t Trichur. §0 , th e re  
are  only seven factories now w hich 
employ m ore than 1,000 worker*. 
N either a basic industry nor a  heavy 
industry has been set up, before or 
during or after th e  advent of free-
dom. The m ajor industries are  coir 
and cashew which are industries of 
very  low productivity. The wages 
in these industries a re  very, very 
low. The cumulative effect of 
all these factors is, firstly, the per 
capita income in the industry in 
K erala is Rs. 124 only, w hereas the 
all-India average is Rs. 544. Persons 
who are liable to pay income-tax in 
the S tate of K erala num ber only about 
10,000. The num ber of H indu un-
divided families is only 135. The 
num ber of unregistered firms and 
associations is only 670. The num ber 
of registered firms is only 187. The 
num ber of companies is only 485. 32 
per cent of the entire fam il'es in  
K erala have an income which is below 
Rs. 8 per men.sum. The families earn -
ing below Rs. 10 per mensem are 55 
per cent; the fam ilies earning below 
Hs. 18 per mensum are 72 per cent; 
the families earning below Rs. 20 per 
mensum are 82 per cent. A fam ily 
constviute.-' norm ally of 5 members. 
The average per capita income in 
Koniia is Rs. 20 per mensum w hereas 
the corresponding all-India figure is 
Rs 24 The net investm ent from 
domestic sourres in K erala is only 
3.4 p'.:r cent as against 6.5 per cent at 
the all-India level. The railw ay per 
lakh of population is only 3.4 miles as 
against the all-India average of 6.5 
miles.

A chronically deficit area in the 
m atter of food, K erala has to  im port
9 lakh tons of rice every year. Com-
pelled by the heritage the past, the  
K erala Governm ent is forced to spend 
47.2 per cent of h e r total annual bud-
get on education, health  and other 
social services. W hile th e  per capita 
tax for India as a w hole is Rs. 10.03, 
th e  people of K erala, w ith  the ir lower 
per capita income have to pay taxes 
to the tune of Rs. 11.62 per head.

Yet, the powers at the Centre dis-
criminate against Kerala. I am read-
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ing out from the Memorandum sub* 
m itted’ by the Kerala Government to 
the Third Finance Commission. Page 
7, para 19, reads as follows:—

“Inadequate Plan assistance: In
the m atter of financing the Five 
Year Plan on which all hopes of 
a  bright and prosperous fu ture 
are centred, Kerala did not get 
adequate help from the Govern-
m ent of India. It is seen from the 
•comparative figures of cen'.ral 
assistance to the various States, 
given in the Planning Commis-
sion’s publication State Develop-
ment Plans—Review of Progress 
published in May, 1958, that the 
central assistance to K erala sanc-
tioned during the first three years 
of the second Plan represented 
only 38 per cent, of her Plan ex-
penditure for the period. This is 
the lowest figure among all the 
States. K erala had to meet 62 per 
c e n t of the P lan  expenditure front 
her own resources, while Orissa, 
Madhya Pradesh and Andhra 
Pradesh had to find only 24 per 
cent. 34 per cent., and 36 per cent, 
respectively. The very low per-
centage of central assistance has 
considerably affected the ways and 
means position of the State.”

This is the open declaration of the 
meek, timid, back-boneless IAS offi-
cers of the K erala State. From this, 
you can understand the emotional 
fervour of the people a n d  what pres-
sure is put upon them as well as the 
K erala Government to find for tne 
rights of Kerala and gain those rights 
from  the Central Government.

The Planning Commission also has 
accepted the theory of equitable dis-
tribution of tne resources of the Cen-
tre  to the various States. At page 142 
of the third Five Year Plan, the 
Planning Commission has made this 
definite statem ent;

“Balanced development of diffe-
rent parts of the country, exten-
sion of the benefits of economic 
progress to the less developed re-

gions and the wide-spread diffu-
sion of industry are among the 
major aims of planned develop-
ment.”

But the laudable objectives of the 
Planning Commission have not been 
put into practice. In view of the 
gross neglect shown to some parts of 
India during the  first and second Plan 
periods, we expected tha t the P resi-
dent would specifically and definitely 
make some statement regarding those 
States which have been neglected in 
the first and second Plan periods, so 
that they may come on par w ith the 
more developed States in India. But 
the charriot of central administration 
still continues to run in the self-same 
rut, which has created and developed 
the inequalities and which is aggra-
vating these inequalities and rivalries 
between the various States.

Sir, I am ashamed to admit that ihe 
people of the erstwhile Travancore 
and Cochin State have now begun to 
regret the part t h e y  played in the 
freedom movement. You may be 
■>wmv that in 1947, Sir C. P. Kama, 
swamy Ivor sponsored the idea of 
Independent Travancore. Some of us 
who were in the Travancore State 
Congress definitely fought against it 
Sir C. P. Ramaswamy Iyer declared 
that the Central Government of India 
would certainly discriminate against 
the K erala State and the Malayalees. 
V\’e said, “Whether we are discriminat-
ed against or not is not your concern, 
ic i.-' for us to decide w hether we join 
Ihe Indian Union <'r not. If you do 
ro t allow us to join the Indian Union, 
VV will fight against you with arms.” 
We were prepared for a bloody revo-
lution to join the Indian Union. We 
were saved fl.at trouble, because the 
very first attack on Sir. C. P. Rama-
swamy Iyer resulted in disfiguring his 
beautiful face and he left Travancore 
for good. And, we came into the 
Indian Union with great jubilication 
and greater expectations. But our 
expectations have all been belied. We 
have been very badly left in the 
lurch.
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Shri ML K. Knauran (Chirayinkil): 
is bistory going to repeat itself?

Shri N. Sreekantan Nair: I am
sorry my friends in the DMK want to 
cecede and go back. I am not pre-
pared for that much. But I did not 
know how the people of Kerala, and 
the people in south India and in the 
eastern parts of India will react if this 
policy continues for long. The Gov-
ernment must take note of it.

There has been a very interesting 
complaint which I received a few days 
ago. All the Members of Parliament 
and some important people outside 
also received it. It was regarding an 
application for a formal import licence. 
The foreign exchange position was 
there, because it was in collaboration 
with Japan. We were going to get 
machinery to the tune of Rs. 17 lakhs 
from Japan for setting up a plant in 
Kerala for processing cocoanut fibre, 
which would revive the coir industry. 
But our bureaucrats in the Office at 
the Chief Controller of Imports and 
Exports refused that licence, I do not 
know on what ground. It is these 
bureaucrats who so unimaginatively 
handle the destinies of India who bring 
ruin to our country. They must be 
taught that all sections of India are 
equally important to the nation. They 
must be taught that those sections 
which are now lying at the lowest 
rung of the ladder must be brought 
on a par with the rest of India. Till 
that time, especial care and attention 
must be given to those sections so, that 
they come on a par with the rest of 
India, in due course.

But unfortunately important Minis-
tries and the Planning Commission 
also have moved in the same rut by 
discriminating against the backward 
regions, I would not say southern or 
eastern; if I say that, I will be joining 
my DMK friends.

Shri ML. K. Kumaran: There is
■discrimination even here, because no 
Cabinet Minister Is here.

Shri Nanabiar: They have gone for 
lunch; after that they will come.

Shri N. SreekaaUn Nair: I n . con-
clusion, I would say that if th$s atti-
tude >s continued, national integration 
and emotional integration of India will 
be very difficult to attain. So, we 
will have to  reconsider the whole 
question and give weigbtage to States 
like Kerala in setting up public sector 
undertakings, so that they come on a 
par with the other developed State* 
in India.

Shri R. G. Dubey (Bijapur North); 
Mr. Deputy-Speaker, Sir, I rise to 
support the motion moved by my hon. 
friend, Shri Mathur. Yesterday even-
ing we heard two important speeches. 
One was by the Deputy Leader of the 
Communist party and the other was by 
an Independent Member of this House. 
Those two speeches contained charges 
against the Government, it is true 
that they spoke from different angles. 
In a way, the charges made by the 
Swatantra Party or the spokesmen of 
the Independent Group nullified the 
charges hurled by the Communist 
Party. Sir, I am reminded on this 
occasion of what our Prime Minister 
has often remarked, that there are 
various kinds of superstitions in the 
country. If there are religious supers-
titions, there are also superstitions in 
policies and economics, and I believe, 
Sir, the superstitions in religion are 
somewhat less dangerous compared to  
the superstitions that we practice in 
pilitics and economics. I am afraid, 
unless the Communist Party in India 
is able to free itself from this influence 
of superstition..............

Mr. Deputy-Speaker: Order, order. 
He may continue after the non-official
business is over.

Mr. Deputy-Speaker: The House
will now take up Private Members' 
Business. There are some Bills to b e  
introduced.
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CODE OP CRIMINAL PROCEDURE 
(AMENDMENT) BILL*

(Amendment of sections 342 and 562) 
by Shri M. L. Ddivedi

Wo mo  f f if t  : *T^T,
4' s^rnr jftcjt gf % zr srfWr ?r%rr, 
»ce«; 3  *mr f ^ r ^ r

* r #  cr-prfd' & w w  i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bil] further to amend the 
Code of Criminal Procedure, 
1898”.

The motion was adopted.

14.31 k n .

wo m o fx H t : n  Gm
^5T ^ r r  $  i

11.31J tars.

FACTORIES (AMENDMENT) BILL*

(lasertion of new section 9A) by Shri 
S. C. Samanta

Shri S. C. Samanta (Tamluk): Sir, 
I beg to move for leave to introduce 
a Bill further to amend the Factories 
Act, 1948.

Mr. Deputy-Speaker: The question
is;

"That leave be granted to intro-
duce a Bill further to amend the 
Factories Act, 1948.”

The motion was adopted.

Shrl 8. c . Samanta: Sir, I introduce 
the Bdl.

*£ubU*hed in the Gazette of India 
dated 2T-4-186&

14.32 bra.

LEGISLATIVE COUNCILS (COM-
POSITION) BILL*

by Shri Shree Narayan Da6.

Shri Shree Narayan Das (Dar-- 
bhanga): Sir, beg to move for leave 
to introduce a Bill to provide for the 
composition of the Legislative Coun-
cils of States and for matters con-
nected therewith.

Mr. Deputy-Speaker: The question:
is:

“That leave be granted to in-
troduce a Bill to provide for the 
composition of the Legislative 
Councils of States and for matters 
connected therewith.”

The motion was adopted.

Shri Shree Narayan Das: Sir, I in-
troduce the Bill.

14.32£hrs.

CIVIL AVIATION (LICENSING) 
BILL*

by Shri J. B. S. Bist

Shri J. B. S. Bist (Almora): Sir, I 
beg to move for leave to introduce a 
Bill to provide for the licensing o f  
certain flying and to repeal relevant 
sections of the Air Corporations Act, 
1953.

Mr, Deputy-Speaker: Motion,
moved:

“That leave be granted to in-
troduce a Bill to provide for the 
licensing of certain flying and to 
repeal relevant sections of ihe Air 
Corporations Act, 1953”.

Shri U. M. Trivedi (Mandsaur): Sir,
I oppose the introduction.

Extraordinary Part II—Section 2.
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Mr. Depmty-Speaker: Ordinarily, at 
the introduction* stage a Bill is not 
•opposed.

Shri U. M. Trivedi; Sir, I want to 
make my submission. This Bill cannot 
be introduced. This Civil Aviation 
(Licensing) Bill makes provision lor 
expenditure out of the Consolidated 
Fund of India.

Dr. M. S. Aney (Nagpur): Sir, I 
rise to a point of order. It has been 
an established convention of this 
House that no objection is taken at 
the time of the introduction of a Bill. 
After the introduction, when the next 
stage is taken up objection can be 
taken. This has Jbeen the conven-
tion here.

Shri U. M. Trivedi: No, Sir. That 
is not the convention. The conven-
tion is according to the rules.

Shri S. M. Banerjee (Kanpur): 
There is no question of any rules in 
this matter. We have formed certain 
conventions and this is one of them.

Shri U. M. Trivedi: I will show 
you the law.

Mr. Deputy-Speaker: Order, order. 
"There is a provision under Rule 72. 
It says:

“If a motion for leave to intro-
duce a Bill is opposed, the 
Speaker, after permitting, if he 
thinks fit, a brief explanatory 
statement from the Member who 
moves and from the Member who 
opposes the motion, may, without 
further debate, put the question:-’

There is no point of order.

Shri U. M. Trivedi: Sir, the Rule 
further lays down that if a Bill is 
opposed on the ground that it cannot 
be introduced without a particular 
recommendation of the President, it 
cannot be introduced in the Hous®.

Sir, article 117 of the Constitution
«ays:

"A Bill or amendment making 
provision for amy of the matters 
specified in sub-clauses (a) to ff) 
of clause (1) of article 110 &hall 
not be introduced or moved ex-
cept on the recommendation of 
the President___”

A recommendation of the President 
must be attached to this Bill which 
in clause 7 lays down the financial 
commitments. A Financial Memo-
randum is attached. When a Finahcial 
Memorandum is attached, it is ad-
mitted that expenditure from the 
Consolidated Fund of India is involv- ~ 
ed in it.

Clause 9 says:

“The Central Government 
shall provide the Board with such 
accommodation and equipment as 
as appears to it to be necessary 
or expedient for the exerciss of 
their functions and shall also pro-
vide from among its officers and 
servants such number of persons 
to act as officers or servants of 
the Board as it may from time to 
time think fit, and any expersdi- 
ture incurred by the Board with 
the approval of the Central Gov-
ernment shall be defrayed by the 
Central Government.”

The Schedule also provides for pay-
ment of money from the Consolidated 
Fund of India. The hon. Member who 
has sought to introduce this Bill is 
of the opinion that these expenses 
can be met out of the earnings from 
it. That is not the point. These are 
not water-tight compartments. Every 
income that is there goes into the 
Consolidated Fund of India and what-
ever is spent goes out of the Conso-
lidated E\md of India. So any ex-
penditure which goes out of the Con-
solidated Fund of India is barred 
under article 110 and must require 
the recommendation of the President. 
Therefore, on that ground I oppose 
the Introduction of this Bill as jp»- 
vided for in article 117 read with 
rule 72.
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Mr. .J)eputy-S,peaker: Dues Shri
Sist want to say anything?

Shri .T.B. S. Bist: Sir, I have only
to say that, as he has already stated,
no extra expenditure will be incur-
red. because this will bring in an in-
come which will meet tihe expendi-
ture. It is only an adjustment and
no extra expenditure is involved.
That is a point which would need an
elaborate discussion, and I do not
think it would arise at this stage. He
says that it involves extra expendi-
ture. I submit that it will not,

lMr. Deputy-Speaker: This does not
come under 110, this comes under 117.
The only thing is that it cannot be
passed without the President's sanc-
tion. So there carsnot be any objec-
tion to its imtroduction.

Sbri U. M. Trivedi: Under article
117 recommendation of the President
is necessary.

Mr. Deputy-Speaker: Order, order.
I rule that there is no substance in
his contention. The question is:

"That leave be granted to in-
troduce a Bill to provide for the
licensing of certain flying and to
repeal relevant sections of the
Air Corporations Act, 1953."

The motion Was adopted.

Sbri .T. B. S. Bist: Sir, introduce
the Bill.

14.391 'hrs.

INDIAN POST OFFICE (AMEND-
MENT)* BILL

(Amendment of sections 68 and 69)
'by "Shri S. C. Samanta

'Shri S. C. Samanta (Tamluk ) : Sir,
I 'beg to move for leave to introduce
a Bill further to amend the Indian
Post Office Act, T898.

1884 (SAKA) Code of Civil Pro- 1382
cedure (Amendment) Bill

Mr. Deputy-Speaker: The question
is:

"That leave be granted to in-
troduce a Bill further to amend
the Indian Post Office Act, 1898".

The motion was adopted.
Shr! S. C. Samanta: Sir, I introduce

the Bill.

14.40 hrs.

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE!)
AMENDMENT BILL*

(Amendment of section 5) by Shri
J. B. S. Bist

Shri J. B. S. Bist (Almora): I beg to
move for leave to introduce a Bill to
amend the Public Employment (Re-
quirement as to Residence) Act, 1957.

Mr. Deputy-Speaker: The question
is:

"That leave be granted to intro-
duce a Bill to amend the Public
Employment (Requirement as to
Residence) Act, 1957".

The motion was adopted.
Shri J. B. S. Bist: I introduce the

Bill.

14.40! hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL"

(Omission of section 87B) by Shri
M. L. Dwivedi

P..TT~To mo frtl~T (~p::rr~~) : it
5ffirTCf 1.fi~rr ~ f'fi O!f~ >rf?fi!fT~f~T,
\ tOto; if ~r.r~~r'CFf rn GfT~ f~
'fiTq:~ 91<:.r 'fir ~1.l1fu~r \;ff'l; I

Mr. Deputy-Speaker: The question
is:
"That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908".

The motion was adopted.

P..TT~o mo fItl~T: B-' f~ ~
ihr Cfi'l:C1T ~ I

"PUblished in the Gazette of India Extraordinary, Part !I-Section 2,
'dated 27-4.-62.

262 (Ai) LSD-5.
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14.41 bn .
HOARDING AND PROFITEERING 

PREVENTION BILL*

by Shri M. L. Dwivedi

m o (?r*frm) :
t  f  far ^m >r ^

3P7T a te
^ r i r  srro w
^nrr* fan  t o

* T fT fa  f t  3TTTT I 

Mr. Deputy-Speaker: The qucs ion
is:

“That leave be granted to in-
troduce a Bill to provide for the 
prevention of hoarding of and
profiteering in essential commo-
dities in daily use.”

The motion toas adopted.

eft q o  H fo : #  f^T

7«5T̂ T?rr g i

14.41$ hrs.

COIR INDUSTRY (AMENDMENT) 
BILL*

(Amendment of sections 10, 20, 21 
and 26) by Shri S. C. Samanta

Shri S. C. Samanta (Tamluk): I beg 
to move foT leave to introduca a Bill 
further to amend the Coir Industry 
Act, 1963.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend 
$he Coir Industry Act, 1953”.

The motion was adopted.

Shri S. C. Sanumia: I introduce the 
Bill.

14.42 bn .
FILM INDUSTRY WORKERS (IM-
PROVIDENT OF WORKING CON-

DITIONS) BILL*

by Shri J. B. S. Bist 
Shri J. B. S. Bist (Almora): I beg to 

move for leave to introduce a Bill to 
provide machinery for fixation of 
wages and for improvement of work-
ing condition^ of workers in the Film 
Industry.

Mr. Deputy-peaker: The question
is: '

“That leave be granted to in-
troduce a Bill to provide machi-
nery for fixation of wages and 
for improvement of working con-
ditions of workers in the Film 
Industry”.

The motion was adopted.
Shri J. B. S. Bist: I introduce the 

Bill.

14.42£ hrs.
HINDU SUCCESSION (AMEND-

MENT) BILL* 
(Insertion of new section 23A) by 

Shri J. B. S. Bist

Shri J. B. S. Bist (Almora): I beg 
to move for leave to introduce a Bill 
further to amend the Hindu Succes-
sion Act, 1956.

Mr. Depaty-Speaker: The question,
is:

“That leave be granted to in-
troduce a Bill further to amend 
the Hindu Succession Act, 1956".

The motion was adopted.
Shri J. B. S. Bist: I introduce tha 

Bill.

♦Published in the Gazette of India Extraordinary, P<art II—Section 2*
dated 27-4-62.
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MOTION ON ADDRESS BY THE 
PRESIDENT—contd.

Mr. Deputy-Speaker: The non-
official business is over. We will now 
resume the dehate on the President’s 
Address. Shri R, G. Dubey.

Shri Shree Narayan Das (Dar- 
bhanga): He has gone out thinking 
probably that non-official business 
will take a little more time. I hope 
he will get his chance after he 
returns.

Mr. Deputy-Speaker: Shrj Bhanja 
Deo.

Shrl L. N. Bhanja Deo (Keonjhar): 
Mr. Deputy-Speaker, Sir, I rise to 
express my gratitude to the President 
for the very excellent address that 
he delivered to us just on the eve of 
his departure from this high office 
which he held for all these years in 
such a manner that from every side 
of the House he received great honour 
and respect for the way he discharged 
the responsibilities of this very high 
office which he rightly occupied for 
all these long years.

While I express my gratitude to 
him for this address, which is not so 
long as we have been accustomed to 
all these years, probably because he 
had just delivered another adress to 
this august House before the last 
Lok Sabha was dissolved, in the con-
text of the discussion on the address 
that the President delivered 
to us, I express my senti-
ments, or rather agree with hon. 
Shri Dhebarbhai when he said that 
we have not done enough as we ought 
to have done; we have done much, 
but it Is not euiough as we should 
have done for the Scheduled Castes 
and Scheduled Tribes. I come from 
a region in which there are larger 
number of people belonging to the 
Scheduled Tribes particularly hon. 
Shri Dhebarbhai had visited that part 
ju&t a year ago to find out how w* 
should develop those areas, which I

I3?5

1 4 .4 3  h q L might call potentially dangerous areas, 
because they were neglected for 
historical as well as geographical rea-
sons in the past for a long period, 
and it is time that we do something 
for thi? region to remove this danger, 
particularly in the region I come 
from, that is, the eastern region of 
Orissa, where we have a large 
number of people belonging to both 
Scheduled Castes and Scheduled 
Tribes. I have said for both histori-
cal as well as geographical reasons. 
I have said historical reasons in the 
context that before Orissa was recog-
nised as a separate State, due to our 
association with bigger States, pro-
bably we were neglected; I have said 
geographical reasons because these 
are the areas where people from the 
Scheduled Cas'es and Scheduled 
Tribes took shelter when they were 
oppressed by people belonging to 
highly cultured societies. So, they 
were driven to these hilly tracts which, 
though lacking in amenities at pre-
sent, could, in times to come if enough 
money is usefully spent in tho.-e areas, 
be developed so as mot to be a drag 
on our country but be a constant 
source of supply and economic deve-
lopment because though this area is 
now economically backward, it is 
supplying agricultural produce to the 
tune of 8 lakh tons, which is export-
ed every year to meet the deficits 
of other areas. Therefore, this area 
can, in times to come, with proper 
irrisatiooal facilities, be developed 
into a granary State of India. I hope 
I will not be incorrect in saying that 
if we have proper pest control mea-
sures and save those tracts from 
floods which, unfortunately, make a 
chronic visit to the State I come 
frora—almost every year of course, it 
is not p o ssib le  to have dams across all 
the rivers that we have there; at 
least one dam has been constructed at 
Hirakud; there could be a subsidiary 
dam a t Tikarpara—I am sure the 
coastal region can, in time to come, 
be developed into & granary of India 
in the eastern region.

At present though agriculture has 
received a stimulus during the last
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two Plan periods, aa I  said, enough has 
not been done in the m atter of peat 
control. Pests destroy nearly one- 
third ot our produce. If we give 
better prices to the agriculturists 
which now the middleman robs him 
of that, I am sure that we can put 
tack  the money that we will be 
earning by exporting food from that 
area, for the agriculturists in the 
shape of better storage, silo and irri-
gation facilities and can, at the same 
time, develop this region to the 
betterment of the agriculturists by a 
dam at BaHmela which will also pro-
duce power.

Even if the area is developed by 
irrigation and power, it does not gene-
rate the necessary economy there as 
It should generate self-sufficiency 
which is the aim of our Third Plan 
because we lack both in railways and 
ta transport facilities because of which 
we are greatly handicapped. 
That is why it is very necessary that 
this region which is earning a very 
large amount of foreign exchange by 
exporting manganese, iron ore and 
other minerals in which it is very rich 
should be developed. But, I am 
afraid, sufficient money is not being 
put back for developing rail and roal 
facilities in this area to step up fur-
ther earning of our foreign exchange 
capacity about which the hon. Finance 
Minister has spoken both in this 
Budget speech and in the On-account 
Budget speech which he made before 
the last session of the Second Lok 
Sabha.

As you know, Sir, even if we have 
railways because of the recent dearth 
of wagons in that particular sector 
which is known as the Baril-Bara- 
jamda sector linking the mineral area 
where I come from to Calcutta Port It 
is so heavily congested due to the 
movement of iron ore and coal traffic 
for meeting the requirements of the 
steel mills that are situated in that 
area that it is not possible to export 
enough manganese and iron ore front 
this area to meet the foreign exchange 
requirements of our Union as a whole.

What has to be done to remove this 
congestion? One might ask me that 
question. The only alternative to 
remove the congestion from Calcutta 
Port, I would say, is to have a sub-
sidiary outlet by developing Paradip 
Port to which our new Government in 
Orissa has given the first priority so 
that we can safely send out our man* 
ganese and iron ore to foreign coun-
tries and thereby help both the Cent-
ral and the State Exchequers.

What are we doing to develop this 
Paradip Port? Of course, our Govern-
ment is considering to have an expren 
highway connecting the mineral belt 
of Sukinda with Jajpur-Keonjhar 
Road which in time is going to be con-
nected with Paradip P o rt An 
‘Express highway’ is very good, but 
to have a highway of that capacity 
will take a much longer time and 
will require very big finance than 
will be required for expanding the 
railway from Barbil to Jajpur-Keonj-
har Road which is hardly 100 miles 
as the crow flies. The Jaipur- 
Keonjhar road should be connected 
with Paradip by expres highway. 
There is a valley and even if through 
that valley the line is extended it 
would not cost the Union or the 
State Government so much as the 
express highway would cost right 
through from Barbil. No doubt, the 
express highway to some extent 
would relieve the congestion in that 
area, but it would not meet all the 
requirements that a railway would, 
augmented by the highway.

There is another handicap in that 
particular area in fee m atter of 
mineral development Probably, the 
small or ttte marginal mins-owners 
will soon close down their mines if 
the Union or the State Government 
does not come to their help soon. 
They had expected that the SEC 
would come to their rescue because 
they are now monopoly detiers in 
iron ore and to «n extent also cana-
lise the export of manganese. I t is 
natural for miners to expect protee-



tkm of the interests of the marginal 
tar small mine-owners. I might say 
that evfcn the big mme-owners and 
big exporters are coming to a stage 
when they might also have to close 
down because due to the dearth or 
lack of railway wagons it is not pos-
sible to move any ore from there, 
i t  is piling up at the rail-head and 
th» letter at credit which usually a 
mine-owner gets from the exporter is 
not available unless this ore is remov-
ed to the docks. But it is not possible 
to remove all the ore to the docks 
and there is a very big piling going on 
at the docks and there 15 a very big 
piling going on at the railhead. There 
is no banking facility in this parti-
cular area so that banks eoulc? ad- 
vance money against the ore deliver-
ed at the railway plots. Besides this, 
the STC also does not give any 
financial assistance unless it is against 
firm sales and the ore is removed 
to Calcutta docks. So, we are moving 
in a very vicious circle in that area. 
This will mean big unemployment 
arising in that particular area because 
a lot oi Scheduled Tribes and Sche-
duled Castes people find employment 
in the mines other than agricultural 
labour. They do their agricultural 
operations for some part ol the year 
and threafter move into these mining 
areas to find supplementary income 
for augmenting their very poor in-
come from their own agricultural 
lands.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Skrt 1>. N. Bhaaja Deo: I wont a 
few minutes more.

Mr. Deputy-Speaker: He can take 
two minutes and finish.

Shri L. N. Blnajft De*: Sir, give me 
flv* minutes more.

Mte, Depvty-Speaker: No,

IS In*
Shri L. K. ttumia Dm: Then I 

would draw the notice of the Govern-
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ment through you, Six, to another 
factor to which many hon. Members 
of the House have already referred 
lo, that is, the rise in prices. Wa have 
recently given our Central Govern-
ment employees something in the 
shape of dearness allowance to a tun* 
of nearly Rs. 12J crores. Oi course, 
we are very happy that their demand 
in this regard has been met. But 
what has been the upshot of all this? 
Soon after they got this dearness al-
lowance, the prices have again shot 
up everywhere in Delhi specially in 
commodities that are the necessities 
of life. I do not know why this hap-
pened. Thus, whatever we have given 
them in the shape of dearness allow-
ance we have taken it back from 
them in the shape of inflation and ris-
ing prices. It is now time that w* 
think of some measure to stabilise the 
prices. Hon. Shri Dhebar Bhai also 
said that something has to be done to 
stabilise the prices so that our eco-
nomy may grow and not try to taka 
back from our fixed income gruops oi 
the benefits we gave them in the shape 
of dearness allowance. Sir, I thank 
you again for giving me this opportu-
nity and I conclude by expressing my 
gratitude to the President for the very 
illuminating Address that he has given 
us on the eve of his departure remind-
ing ua of the great tasks that lie ahead 
of us and I hope his guidance will be 
available to us, though he might be 
relinquishing his office of President 
The example which he has set in the 
discharge of his very high office, I 
am sure, will be a guide to persons 
who come after him and his example 
will be a burning light to guide us 
during times of trial and travail that 
we have to pass through during the 
coming five years.

1884 (&AKA) oft Address by 1390
the Pntident

Shri Surendranath Dwlvedy: Mr.
Deputy-Speaker, Sir, as a policy state-
ment for ithe coming year the current 
Address of the President now under 
discussion is a most disappointing 
document. I do not think there is 
anything in it which, merits discus-
sion or debate sifter we discussed tile
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previous Address of the President in 
March last. I may be pardoned tor 
saying so. I feel the manner in 
which this debate is taking place 
shows that it has almost become a 
ritual.

Sir, -when I say this I do not mean 
any disrespect to the President who 
is held in high esteem all aver the 
country. But unfortunately today the 
leadership of the Government is in 
the hands of those who either refuse 
to think or have lost all capacity to 
act. Sir, we are meeting in the new 
Parliament. After the third General 
Elections people were anxious to 
know how the new Government were 
going to tackle problems, what, ngw 
and dynamic lead was going to come 
from Parliament. But so far as this 
Government goes, it has lost all 
capacity to act at the proper time. A 
Government should have faith and 
conviction in the country’s objective*: 
it should also have 'the will and 
ability to carry out those policies 
firmly and effectively. So far as the 
country’s objectives are concerned, 
the President has very rightly under-
lined them. He says:

“As I said in  my last address, it 
is the objective and purpose of 
my Government to follow stead-
fastly firm policies and to imple-
ment effective measures to estab-
lish in our land a democratic and 
socialist society. Thus alone will 
naitional progress and increase in 
productivity be synonymous with 
social justice, and dynamic pro-
gress will be peaceful and our 
c;untry will maw* with firmness 
and speed."

There is no objection or opposition 
so far as these objectives are con-
cerned excepting perhaps tram  forces 
which do not want any progress In 
#Ws country at alL But I would like 
to  put a question whether th£ com-
position at the Government really re-
flects the desires at th e  people. Sir. 
moat at them are old, who live in die 
past rather than think for the future.

I would put this question: how maoy 
of the hon. gentlemen who occupy the 
Treasury Benches today have ea 
abiding faith in socialism or socialist 
way of life? I sincerely feel that it 
these objectives are to be achieved 
persons at the helm of affairs must 
be such as who believe in those 
policies. They say it is a continuity 
of policy. But I would say it is con-
tinuity with vengeaee.

Let alone the Centre: look at the 
different Ministries formed in different 
Slates of India. There are any num-
ber of Ministers. Our democratic 
apparatus has perhaps become more 
expensive than in any other country. 
I am told that in West Bengal every 
fourth Member of the Assembly is a 
Minister. And this advice to have 
large Ministries has gone from the 
Centre that Ministries in the States 
should be broad-teased, br ad-based 
not to carry out policies, broad-based 
to sec that all groups, castes, sub- 
cas.es, regions and differing groups 
inside the organisation are represent-
ed in the Ministry so that there is no 
serious threat or trouble to them dur-
ing the five years they are going to 
be in office. It is only to avoid 
trouble: it is only to satisfy the vary-
ing and conflicting interests, not 
because of particular policies they re-
present. It is only to satisfy these 
elements inside the organisation that 
the Ministries are formed. What can 
you expect from such Governments? 
It will be idle to think tibat the 
country’s administration in the coming 
years wculd be such as would cover 
fresh grounds and people will have a 
better and satisfying life. This is Out 
of the question so far as this Gov-
ernment is concerned.

Sit, we take pride in our achieve-
ments in the international sphere. 
There are no two opinions in the 
c untry that we should lose no 
effort to support the policy of .'dis-
armament or support proposals tor the 
cessation of nucleier test*. W<> floa- 
cfahn such te*ts—whettier tt is Sovitt 
Russia or ttse United States of
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America, who ignoring world opinion 
entirely, go on carrying out these 
tests. But I fail to understand this. 
Can our Government really take pride 
in their achievements in the inter-
national field when y .u  look into the 
problems in which we are directly 
affected?

Take the question of China. The.e 
is no indication in this Address that 
-we are going to take any steps what-
soever to repel the aggression. In 
regatd to Kashmir, we do not kn "w 
•where we are. The question is again 
going to be debated in the Security 
Council. It seems the Detfei^e Min-
ister who is going to lead our delega-
tion in the U.N.O. mentioned m 
Madras that our attitude will be deter-
mined after kncwing what Mr. 
Zairullah Khan has to say. But India’s 
perman-.-nt representative at the 
United Nations, Shri C. S. Jha, is re-
ported to have said that there can be 
negotiations on the basis af the cease-
fire line. We want the Kashmir ques-
tion to be solved as e3rly as possible 
and we prefer direct negotiations. So 
far as this country is concerned the 
integration of Kashmir with India is 
complete and final. We want to know 
whether the Government has made up 
its mind and attitude that negotia-
tions on the basis of the cease-fire 
line could take place. So far as the 
question of repelling the aggressors is 
concerned, probably our Government 
have become experts in sending pro- 
te»t notes. So many protest notes 
they will be sending tr> China also. 
But no steps whatever are going to 
be taken Cor any positive measures to 
vacate the aggressors from our 
country.

I would also like to make a refer-
ence to Nepal. We have been urging 
in this House that we shall have better 
relations, with our neighbouring coun-
tries. We are happy tha t the King of 
Nepal came here. I  do not know 
whether he has returned wiser and 
has rha«*»>rf bis mind and decided to 
restore th» democratic form of gov-
ernment there. That is, of course, 
their business. But we are very much

concerned with the developments in 
Nepal because they are our cloae 
neijrhbours. In this connection, I 
want :o ask a questi.m. Just before 
the Kine of Nepal came here a _d had 
a discussion with our Prime Minis-
ter, on the eve of the King’s visit to 
India, some news correspondents, two 
Indian journalists specifically, ware 
exDeiltd from Nepal. The reason f t  
the expulsion of the journalist who 
was excelled on the 9th April seems
10 be ihat “his deipatcbe? in the news-
papers have caused a strain on the 
friendship and good relations between 
India and Nopal”. I want to know 
whpther we have asked Nepal .through 
our Ambassador or in the course of 
talks tried to ascertain as to what Is 
the particular despatch in the news-
paper concerned which has really 
strained our relationship. We cannot 
shut our eyes to things like this. I 
hope the Grvemment will take up 
this matter.

About the economic situation and 
our achievement of socialism, the 
President has said:

“Our planned economy is the 
basis of our material develop-
ment and of the maintenance of 
a dynamic, social and economic 
equilibrium.”

So far as planned economy is con-
cerned, it h a s  come to stay and it is 
bound to play an increasing role. 
Apprehensions are expressed not 
because of planned economy but, I 
would say, because of lack of plan-
ning of priorities that should be taken 
up. With the growing State power 
and the phenomenal growth ci  the 
private sector it is now evident that 
th e  economic foundations are not 
leading us actually to a socialist State 
but to something else. We are speak-
ing so much about the Plan. An 
ambitious plan itself does not result 
in the establishment of a socialist 
o rd e r, and I agree with my hon. 
friend Shri Harish Chandra Mathur 
that the mere enlargement of the pub-
lic sector is alro not socialism.

on Address by 1394
the President
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The main, test of our Plan would be 

hew far we have been able to remove 
th«» disparity, the inequality, in the 
society and what steps actually are 
going to be taken in that regard. I 
do not want to enter into an argu-
ment here whether ,he poor have 
become p orer or the rich have 
became richer. But the fact remains 
that the difficulties of the common 
man have grown much more than 
what they were before. Thare is 
ample evidence to show that the rich 
are getting richer, and the concentra-
tion of econ mic power is going apacs 
as a result of the economic develop-
ment in the country as well. It is 
known v> everybody that indus'ries 
with rapid-growth potentialities are 
left in the private sector and are ex-
ploited not by the entire private sec-
tor but by some establish 2d  houses 
which are making quick and fantastic 
profits. We have evolved a system of 
foreign collaboration. It is not on 
governmental level only: it is rpen
even to private enterprise to go in 
for it. And the system is such that 
only the established houses secure ths 
benefit. Easily they get these foreign 
advantages, and as a result today 
these few houses occupy commanding 
heights in our economy. They easily 
get the foreign loans, the government 
security and guarantees are ea :i^y 
made available to them. So it is no 
wonder when we see that the small 
e n tr e p re n e u r s  or the younger sections 
who enter into the arena of industry 
get a very small frac'.i m of ths 
advantages thait are  available for the 
development of industries in this 
country. I am told that the Planning 
Commission and the Company Law 
Administration have worked out some 
charts regarding the interlocking of 
companies and the consequent concen-
tration of economic power. If these 
are published probably we will bs in 
a position to know which are the real 
beneficiaries of the so-called socialist 
pattern of society. It will probably be 
a,-surprise to many if that repor' la 
published. I challenge and I ask the 
Government to publish thatt report. In 
this connection, I  would also like  to

know what happened to  th& 
lanobis Committee which was entrust-
ed with the task otf going into Ilk* 
question of distribution of national 
income. I am told that although the ir 
kvvestiga'ion is not complete, from tbe- 
small data that are before them tbegr 
have come to the conclusion—i t  i* 
again the same thing—that the bene-
ficiaries are a very few. That is why" 
that report is not being published or 
is delayed.

I would not go into the details a t  
the other matters referred to in th e  
Presidential Address. But again, in  
paragraph 7 the President, and th e  
Government through the President, 
seems to give an impression that ihe 
food situation is gradually improving: 
and that agricultural production Is 
also steadily moving up. These axe 
all statistics, and they are lost in Uifr 
statistics, protoaibly forgetting the real 
facts of life. I feel that agriculture 
would continue t?  remain a bottleneck 
unless we, at this stage of our deve-
lopment, seriously think of reorienting: 
our attitude and revise our plan esm - 
p)e"ely. The land reforms are not yet 
complete. What the agriculturist 
needs is a good price, fertilisers and: 
water. All these problems have *o he 
tackled in a more comprehensive m an-
ner. The agriculturist must also be 
given some incentive. Even in tlw  
Soviet land, for industrial production, 
the workers and technicians are given 
incentives. Unless the agriculturists- 
nre given incentives, agricultural p ro -
duction is not going to increase. For-
th er, without giving him any incentive, 
there are additional tax  burdens to  
the shape of w ater rates, betterm ent 
levi«s and other things. Our man-
ners argue that they are getting the  
benefits of community development 
and other things end if additional » -  
s-urces are to be obtained, they a #  
be obtained front the rural yopBia- 
ticm. That is a strange argument. "

About industrial production, I  wflD 
not say much. Burt, r  would lllee tB' 
point out w hat a re  the  prJorifiea MM 
we have fixed'. K sfremdt, B vtt fist Ifc®*
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public sect. c, there is a competition 
now between the Defence Ministry 
and the Commerce and Industry Min-
istry as to who will produce the peo-
ples cars, janata cars. We have be-
come prestige-conscious. Because 
other developed countries have janata 
cars, this and that, we must also have 
them, without having any relation to 
the conditions of our people. What 
we need in this country are not any 
peoples cars, janata cars, which are 
beyond the reach of the common man, 
buit cheap bicycles or things like that, 
which not receive attention when 
industrial production targets are fixed. 
We are enamoured of television and 
all other things. Probably we A’on’t 
Look modernised and deveolped enough 
if we dy  not go in for these things. 
Therefore, I think that the priorities 
in these matters should again be 
changed and we must, in the coming 
years, revise them in such a way that 
the immediate needs of the people 
nan be met.

Because of this economic pattern 
which gives more and more power 
to a few persons, we find in the poli-
tical sphere also, money power is hav-
ing a great influence. In the elec-
tions it was the experience of every-
body. The Congressmen may not 
have the courage to speak out, but they 
also feel the pinch. Power is more 
centralised today in a few hands. We 
talk of the Panchayati Raj. I do not 
know what sort of Panchayati Raj 
we have in mind. Panchayat; as they 
have been conceived and as they are 
functioning today, according to me,—I 
may be excused; I am all for Pan-
chayati Raj—I feel they are acting as 
mere instruments of the Congress 
party.

A n  Hon. Member; Question.

Shri Surendranath Dwivedy: They 
Jute becoming political instruments, 
because, mow and more, the Congress
i i  upx<oo>ted from the villages. There 
is jjo organisation; no Mandal com- 

. mittees exist now after Shri U. N. 
,phrt»r'8 teicit from the Presidentship. 
Therefore, for political power, they

depend more and more on the pan-
chayats. For their Parliament or As-
sembly elections, these panchayats- 
are being utilised as the real instru-
ments for the success of the party.

Shri Mohammad Tahir (Kishan- 
ganj): Are panchayat elections held
on a party basis?

Shri Surendranath Dwivedy: They 
say that they do not want parties to- 
come into the picture. But, every 
effort is made to see that none but the 
ruling party, party in power, is in- 
power in these panchayats also. Even 
at places, I can say in Orissa, tht* 
Panchayat Act was amended to bee 
that for five years to come, the pre-
sent sarpanches or chairmen of the 
panchayat samities etc., continue, be-
cause, most of them are Congressmen. 
I want to know this. As Stalin was 
having his conveyor belts, no power, 
no authority. I ask this question. Is 
the Government prepared to give the 
panchayats statutory rights for plan-
ning, for finances, for distribution and 
other rights: statutory rights and ob-
ligation ? It must have a place ixv 
the Constitution itself. Then only 
new leadership may emerge and the 
panchayats will have the right and 
courage and we will find a change 
the nature of the democratic pattern 
in this country. Therefore, we must 
be very clear in our mind as to what 
sort of Panchayati Raj we want. If 
we are really for Panchayati Raj, let 
us amend the Constitution, so that 
these rights are given to the pan-
chayats.

1 am all for national unity. I join 
my friends who have expressed the 
desire that at this time there ihould 
be national unity. But, I want to ask 
what happened to the decisions of 
the National integration conference. 
Firm decisions were taken. Not only 
the different parties, but men, very 
eminent persons from different spheres 
attended the conference and the de-
cisions were to be carried out both a t  
the Centre and the State level*, f
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want to know whether the state 
machinery has been set up. I want to 
repeat one of the decisions, a very 
noble one. Regarding education, it 

“was said:

"Education should develop in 
the young a sense of mission, a 
repugnance towards dominating 
over others and a civilised pattern 
of social behaviour; it should cim 
at creating integrated individuals.”

So Car as these things are concerned, 
there should be no difference whatso-
ever. Then, it was said in the con-
ference:

"The conference felt confident 
that the implementation of its 
decision?- and recommendations 
would help in preserving the in-
tegrity and solidarity of the 
nation and in promoting national 
integration.”

I want to know what steps have been 
t?ken. Rather, we have failed. I do 
not want to repeat. From the dif-
ferent tendencies that thave develop-
ed in the country, I feel that we are 
failing to take firm steps to stop them.

Lastly, my appeal will be, let us be 
honest. If we really desire that this 
country should develop a sound, 
healthy political atmosphere, then, the 
code of conduct that was agreed upon 
in the National integration conference 
should 'be scrupulously followed by 
every party. I will read a para in 
that agreement of all the parties who 
were represented there. It was said:

“Political power, at any level, 
should not be used for furthering 
the personal interests of members 
of one’s own party or to harm the 
interests of members of other par-
ties*

I will not elaborate thij point, Let 
them search their hearts and ask 
-themselves whether they are follow-
ing i t

:39v Motion

Mr. Deputy-Speaker: Shiy P. R.
Patel.

Shri R. G. Dubey: I regret I was 
absent; I came running; I was two 
minutes late.

Mr. Deputy-Speaker: Very sorry;
lost your chance.

Shrl P. R. Patel (Patan): Sir, I 
rise to support the Motion of thanks. 
The agriculturists of the country will 
be grateful to the President for his 
reference to the agriculturists in 
para 7 of his Address, even though 
the reference is a small one. He 
should have said much more. He 
must have said regarding the burning 
questions of agriculturists and agri-
culture. For whatever he has said, 
the agriculturists will be ever grate-
ful to him.
15.30 hrs.

[ S h r i  J a g a n a t h a  R a o  i n  the Chatr]

He has said that agricultural produc-
tion is steadily moving up. That 
shows that he is not satisfied with the 
agricultural production in our coun-
try. The targets that we have achiev-
ed have been far behind the targets 
that we had set before ourselves. I 
shall not go to the other items, but 
I shall touch only one item, namely 
cotton.

In the Second Five Year Plan, our 
target in respect of cotton was 65 
lakh bales. But the achievement 
was only 51 lakh bales. During this 
year, we have been able to produce 
only 45 lakh bales, whereas Our 
requirement is more than 65 lakh 
bales today. So, we have failed in 
our achievements in the Second Plan.

In the Third Plan, our target Is 70 
lakh bales. But our beginning in Oils 
first year of the Third P lan 
so miserable that we could produce 
only 45 lakh bales. Why should tftis 
be so? Why has prp$pct]pn not 
increased in this country? I am of

on Address by the 3400
President
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the opinion that if we sincerely desire 
and if 4re take proper steps, we can 
double our agricultural production 
within five years. But the responsi-
bility tor not having achieved the 
target lies, I think, in the policy that 
we follow towards agriculture and 
the rural parts of the country.

In this connection, I may be excus-
ed if I refer to one particular thing. 
Take the case of any State, for exam-
ple. A person who is properly quali-
fied for the Labour Minister’s post is 
■one who has put in some work in 
some labour organisation, who knows 
something of labour, who is well in 
touch with the labour problems, who 
is with the labourers, and who looks 
to the interests of the labourers. That 
is the policy that is followed at the 
Centre and in the States. But let us 
consider the qualifications of an Agri-
culture Minister. That man seems to 
be the best fitted who does not know 
anything of agriculture, and who 
knows nothing of the real conditions 
of the agriculturists. And it is a 
disqualification if he has worked in 
any farmers’ organisation; that be-
comes his greatest disqualification. 
This kind of attitude requires change, 
because unless the Minister of Agri-
culture goes to the villages, sits with 
the agriculturists and looks to the 
interests of the agriculturists and 
feels one with them, the real incen-
tive will not be there.

Then, let us consider also the ques- 
~{ion of the price policy. In 1951, we 
had fixed floor price and also celling 
price for cotton. From 1951 to 1962, 
we have seen so many changes. Take 
the case of a labourer. He is getting 
much more today, in 1962, than what 
"he Wais getting in 1951. Take the case 
of a carpenter, or the case of any 
labourer; take the case of even a 
government servant. He is getting 
rnhcb more fhan what he was getting 
in  1961. flut, so far as the agricul-
turist growing cotton is concerned, 

ceiling price was fixed In 1951; 
#*eri though he ball had to pay more 
for agricultural implements, even 
though he has had to pay more for

crude oil, even though he has had to 
pay more for labour and various 
other things, the price that was fixed 
in 1951 has generally continued to be 
the same even today. It is the same 
even in the yea; i962. What is the 
policy that we are following? Do we 
want more production? Do We want 
to fulfil our targets? Are we giving 
incentives to the agriculturists in this 
way when we are not prepared to 
give them their due?

In the Third Five Year Plant we 
have laid down the policy that should 
be followed. This policy will be 
found at page 323 of the Plan. There, 
we find that:

“The assurance of minimum 
remunerative prices for important 
cereals and cash crops like cotton, 
oilseeds and jute over the period 
of the Plan will provide the 
necessary incentives for increas-
ing production, thus adding to the 
effectiveness of the various deve-
lopment programmes provided 
for in the Third Plan. With this 
object in view, decisions regard-
ing the prices at which Govern-
ment should buy and sell, should 
be taken sufficiently in advance 
of the sowing season.”.

In other words, the decision should 
be taken not at a time when the 
agriculturists have parted with their 
produce. Today, Government are 
thinking of raising the ceiling price 
of cotton, when the agriculturists have 
nothing to sell. This will benefit not 
the agriculturists but only the traders.

Further, we have said in the Third 
Plan that;

“Where floor and ceiling prices 
are fixed, they should be related 
to the requirements of production, 
and the range between the mini-
mum and maximum prices should 
not be too wide.”.

Now, let us consider whether this 
policy has been implemented. We 
have completed one year of the Third
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Plan. But what about remunerative 
minimum prices? Is there any agency 
to fix the remunerative minimum 
prices? We are only talking of fixing 
and raising the ceiling price, but not of 
the remunerative minimum price. Ac-
tually, it should not merely be a remu-
nerative minimum price, but the 
agriculturist should be fully rewarded 
for his labour and investment etc. and 
he must also have some profit. But 
has such a thing been done? Have 
we done anything on these lines dur-
ing the Third Plan? If we continue 
like this, then at the end of the Third 
Plan, we shall have to say that we are 
sorry that we could not reach our 
target, and our achievement is very 
low. So, my submission is that we 
must change our policy in regard to 
the fixing of prices.

Here, I may be excused, if I refer 
to a passage from Towards New  
Horizons by Mr. Pyarelal. At page
00 of his book, he says that:

“Practically, all ‘rural recons-
truction schemes' that one hears 
of these days devised by Govern-
ments, whether capitalist or socia-
list, have one thing in common. 
They are all dominated by com-
mercial considerations and there-
fore by money values. They pro-
vide palliatives; they do not 
touch the root of the problem. 
Take, for instance, ‘marketing 
schemes’. They operate as ‘con-
cealed subsidies’; sometimes, they 
become schemes for the restriction 
at production. Then, there are 
•price-fixing machinery’ and 
schemes for providing rural 
credit. Price-fixing inevitably 
leads to similar demands from 
powerful industrial interests and 
gives rise to a sort of a ‘political 
price war1 in which the peasant 
-finds himself up against, what a 
w riter has called, ‘anti-rural’ 
solidarity of urban elements— 
industry, commerce, and the town 
proletariat—*at w ar with each

other but at one against the son - 
organised or poorly organised 
peasants.’. Their common slogan 
of ‘cheap bread’ and low cost of 
living, puts them in the same cry 
against the farmers w ith the 
result that in the struggle for 
higher wages between capital and 
labour, it is the peasant and the  
rural population that suffers”.

So even today price fixing is donev 
Who are consulted? The millowners 
and others. I want to know why the: 
farmers’ organisations are not consult-
ed, why persons working in these 
organisations are not consulted. Per-
sons conversant with the problems of 
the farmers are not consulted. Hife 
result is that price fixing becomes in. 
the interest of the commercial and 
industrial concerns. In order to avoid 
these things, my request is that w e 
should have a committee or commis-
sion on the Tariff Commission lines.. 
Let that body go into the details 
regarding the cost of production and. 
all those things and fix the prices of 
all agricultural commodities. If this- 
is done at the time of the sowing 
season, it would be doing justice to  
the agriculturists.

There is another thing. Today th e  
cry is that prices are soaring high and  
the agriculturists are making money. 
If we look into the accounts, into th e  
cost of production and come to the 
conclusion that the price of, say,, 
wheat should be Rs. 6 and not Rs. 7, 
the agriculturists shall not have to  
complain against anything, because 
the price is calculated after examina-
tion by a third agency. Even the 
persons who have to pay more fo r  
wheat or other things will not com-
plain because they will know th a t 
this is the cost of production to th e  
agriculturists. In this way, we can  
do something in this matter.

Today what do w e find? Becam e 
of our policy in reta rd  t«>cetton, mar 
production is very lew .
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Dr. I lf  S. Aaey: May I know whe-
ther the acreage under cotton is 

shrinking?

Shri P. &. Patel: It is less today 
■by 5 per cent than it was a year 
•ago. The yield in India is 90 lbs. lint 
•cotton per acre. The world average 
.is 278 lbs. The US average is 465 lbs.,
the USSR average 650 tbs. and the
Pakistan average 185 lbs. Compared 
to these, our average yield is much 
low. We cannot put more land under 
•cotton cultivation. In our country,
1,85,18s000 acres of land were under 
cotton cultivation. Out of these, 25 
lakh acres are irrigated. So the
■unirrigated land is more. In 1957-58 
the acreage under cotton cultivation 
was 1,99,96,000 acres. In 1961-62, it 
<ame down by 5 per cent to 1,18,86,000 
acres. So the acreage is going down. 
The yield is not rising. You will be 
•astonished to know that our yield is 
th e  lowest, while the acreage under 
•cotton cultivation is the highest in 
th e  world.

The only way open to ug is to double 
our production. We cannot put more 
land under cotton cultivation because 
w e have to raise 90 many other crops. 
So my humble submission is that we 
should change our policy towards agri-
culture.

I would suggest something more. It 
Sias been said only yesterday that the 
price we pay for our cotton is higher. 
But the Times of India in an editorial 
very recently has said that after all, 
there is little sense in paying a high 
price to fife cotton fanner abroad 
while denying it to the farmer at home. 
80 we are paying less to our farmer 
to r  cotton.

t  had a talk with certain friends and 
they told me that we are paying much 
■more, sometimes 180 per cent and 
soinoetimes 50 per cent more for cotton 
of equal staple coming from abroad 
w hereas. our cotton is not inferior in 
any way so far as the staple quality i* 
concerned.

I may be excused if I refer to one 
thing more, with your permission.

Mr. Chairman: The hon. Member’s 
time is up.

Shri P. K Patel: Then I thank you 
for the time given to me.

Shri Sham Nath (Delhi—Chandni 
Chowk): Mr. Chairman, I consider it 
a great privilege to be allowed by you 
to make m y first speech today to 
support the Motion moved by my hon. 
friend, Shri Harish Chandra Mathur, 
for offering respectful thanks of this 
House to the President for his graci-
ous Address.

The most significant aspect of this 
Address unfortunately was the melan-
choly fact that it was the last Address 
which the President delivered o the 
two Houses. It was in July last that 
the Rashtrapati fell ill and his illness 
caused a sense of uneasiness, anxiety 
and concern all over the country. 
But by God’s grace, after many 
months he rallied and his recovery 
was complete in the month of Novem-
ber, and he resumed his duties. Soon 
thereafter, the President declared his 
intention to step down from his high 
office. On the eve of his retirement, 
what tribute can the nation pay to 
this great son of India whose services 
in the cause of the country’s freedom 
and later during the period when the 
Constitution of our Republic was on 
the anvil will ever remain enshrined 
in the pages of India’s history? His 
qualities of head and heart, his lofty 
idealism, his dedication, his simpli-
city and selflessness will ever be a 
source of inspiration to his country-
men in difficult times ahead. The 
magnificent Rashtrapati Bhavan will 
ever bear testimony to the simplicity 
and humility with which he adorned 
the highest office of the land for a 
period of about twelve years.

We are, however, fortunate that he 
will be succeeded by another eminent 
son of India, Dr. Radhakrisbnan, whose 
intellectual attainments, learning, 
scholarship and deep study of oriental 
and occidental philosophies have
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made him a highly respected inter-
national figure. The nomination of 
Dr. Radhakrifihnan for the office of 
President has been universally 
acclaimed. The President, through 
his office and in his person, is a 
symbol of the nation. Dr. Radha- 
knshnan happily combines the tradi-
tion of Indianness with a modern, 
catholic outlook, representing the kind 
oi synthesis that we seek in national 
life.

The Prime Minister recently fell ill 
for the first time after he assumed 
office as Vice-President of the 
Viceroy’s Executive Council in 1946, 
wid it was natural that his illness 
caused a sense of uneasiness and 
anxiety all over the country. It is a 
great blessing that Panditji’s life has 
been one long spring. Happily its 
spirit still colours his mind. But on 
the physical plane, the whispers of 
autumn cannot remain unheeded and 
he. I respectfully submit, should 
reckon with the fact that the future 
of t h i 9  country and possibly the 
course of history is linked up with his 
longevity and leadership.

Tfn a parliamentary democracy, it is 
a unique privilege to be called upon 
to form a Government for the fourth 
time, and it is still a greater distinc-
tion to be invited to form an adminis-
tration for the fourth time in succes-
sion.

Tt will be in the fitness of things if 
we, at this stage, did some stock-
taking of our past performance and 
re-stated our objectives for the future. 
Our achievements are Undoubtedly 
considerable, whatever the Member? 
of the Opposition Parties in this 
House or outside may say, because 
while the neighbouring countries have 
come under the heel of military dic-
tatorship, our country can take legi-
timate pride that our institutions of 
dpmo^^cy hav" shown great vitality 
and vigour. The industrial progress 
which this country has made is really 
considerable. The standard of the
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people is gradually rising and ’ the 
nation has at least one worry less than 
it had five years back, inasmuch as 
the Portuguese enclaves have been 
liberated. The A kali agitation was 
fortunately dealt with firmly by the 
Government, and a  welcome step was 
taken last year by the Prim e Minis-
ter when he convened the National 
Integration Conference. In Kerala, a 
couple of years back, on the dismissal 
of the Communist Ministry, the Con-
gress formed a Government in alliance 
with the P.S.P., and besides this»„ 
Orissa consolidated its position during 
the last year as a result of mid-term 
elections.

But during the last five years which 
were of tremendous importance to 
our young democracy, a number of 
our serious failings were also promi-
nently visible. There were riots at 
different places in the country, and 
last year too there were riots in 
Assam and causeloss rioting in Aligarh 
and some other places. The D.M.K., 
which is a potential danger to the 
integration of the country, has emerg-
ed in the last election as a bigger 
forco. Although a separate State has 
been established for Nagas, trouble 
there still continues. Chinese aggres-
sion is continuing and, as a m atter of 
fact, is- expanding. As the Prime 
Minister stated in this House in the 
month of November, the Chinese have 
established three new posts in Indian 
territory, and there has been some 
further aggression thereafter too.

The President’s Address, in view of 
his having delivered an Address last 
month, could not have contained aay r 
thing more, but I am constrained to 
say that there was a serious omission 
therein, as it did not contain any 
reference to the most important prob-
lem that we are facing in this country* 
and that most important problem Is 
the rapidly rising population of ttrff 
country. In my view, whatever may 
be our plans, whatever we may do to 
improve the staittfard of living, ir e  
cannot succeed in our objectives un-
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less we are able to take effective 
•taps to* check the rapidly rising 
population in the country.

Another ill from which we suffer is 
undoubtedly widespread corruption. 
*>nd sometimes one feels that there is
* character crisis of which we are the 
victims. Another enemy of our proj*- 
r»»8s is inefficiency. Inefficiency takes 
many forms known to us. By far the 
W^rst is the chronic habit of not tak-
ing decisions. It almost seems some-
times that the Government exists for 
the sole purpose of discovering rea-
sons for not allowing a man to go 
ahead with his work and for that the 
administration often finds something 
or other in its regulatory rules with 
which it has armed itself. Some 
ambitious schemes during the last few 
years have been victims of red tape. 
Sometimes one sees that quick deci-
sions are not taken either because the 
respons ble officers are not vested 
with the necessary and requisite 
powers to take decisions or they have 
not the courage or the wil! to take any 
responsibility and decide things.

In  the same way, ideological 
approach is another hindrance. The 
two sectors, public and private, are 
considered natural enemies, and the 
well-being of the one contemplated 
at the expense of the other.

In my view, if we have to progress, 
we have to give reasonable incentives 
to industry and we have to solve the 
difficulties which the industrialists 
suffer from; and we have to create a 
proper climate for industrial progress 
because the growth of industrial units 
Is very necessary in the interests of 
greater productivity.
1(  hrs.

Transport, coal and power are other 
basic impediments to the successful 
fulfilment of our Third Plan. The 
problem of foreign exchange is also 
very serious.

Mr. Chairman: The hon. Member
ehtyuld conclude now

fihd  Sham Nath: I will take oue or 
two minutes more, Sir.
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And, since the problem of foreign 
exchange is linked up with exports, 
it is very necessary that we should do 
all that is possible to make all those 
commodites and articles which we 
export, competitive in the overs jas 
markets.

There are no two views that our 
railways have underestimated the 
transport requirements of the Third 
Five Year Plan. In my opinion, it is 
very necessary that proper measures 
should be taken to increase the manu-
facture of rolling sock. Then alone 
would it be possible to remove the 
existing bottlenecks which are prov-
ing impediments in our wav to prog-
ress.

The President has asked us to main-
tain the high traditions which the 
previous Parliaments nave established. 
He has further asked us to exercise 
our capacities of deliberation, analysis, 
constructive criticism, vigilance and 
dedication in the task of nation-build-
ing for which Parliament has both the 
continuing and ultimate responsibility.
I hope the words of wisdom which the 
President spoke to us and the advice 
that he gave us will stand us in good 
stead in the difficult task that we have 
to perform as Members of this House. 
And, I have no doubt that the Presi-
dent who guided the destinies of this 
country during the last 12 years will 
be with us for many more years to 
come and we will continue to get 
inspiration and guidance from him.

With these words I support the 
motion moved by my hon. friend, Shri 
Maihur for offering thanks to the 
President.

Shri Swell (Assam—Autonomous 
Districts): Mr. Chairman, Sir, I am a 
new-comer to this House and this is 
the first time that I am opening my 
mouth. I think, therefore, it is in the 
fitness of things that I should express 
my thanks to you for having afforded 
me this opportunity. I represent a 
minority, the Hill Tribal community 
of Assam. And, I felt very much 
encouraged -by what the Speaker said 
on the day he was elevated to his

on Address by the  1410 '
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high office that his concern, in order 
to safeguard democracy in this

- country, would be that he would give
- due weight to the voice of the opposi-
tion and the minorities.

As you are aware, I have an amend-
ment to the Motion of Thanks to the 
President which I have moved. I

- would like to say that the amendment 
. is one of vital importance to tne and

the people whom I represent. I feel 
. strongly about it all the more b o  

because this is not a new thing. We 
have been talking about it, negotiat-
ing about it with the Government tor 
the last 2 years or so; but nothing 

. substantial, nothing worth the name 
has come out from those negotiations. 

“ There is, therefore, the temptation of 
' being excited about it. But, yesterday, 
the Speaker was good enough to point

- out to my more experienced colleague, 
the hon. Member of this House, Shri 
Hiren Mukerjee, that he should set an 
example to us the newcomers by 
keeping the etiquette of addressing 
you and to check the tendency of

• directing our remarks to the members 
sitting, opposite. As far as I am con-

• cemed, 1 rfiall cooperate with the
• Chair in maintaining the decorum and 
etiquette of this House.

I would first refer to what the 
Mover of the Resolution, my hon. 
friend, Shri Mathur had said.

60m? Hoa. Members; The name 
. should be pronounced as and not

«mn:<N
Shri 8well: I may be excused for

not being able to pronounce the name 
-correctly. I shall learn by and by.

He had expressed the hope that this 
r country would never be disintegrated. 
I share with him his optimism.

16.08 hrs.
[Mr. SfKAKBt in the Chair]

He had also the kindness to say that 
:if the country should not disintegrate, 
then, it was our duty that we should 

.pay heed to the voice of the minorities 
very much more than we are doing 
■now. I hope that what I say in this

House will be given due heed awd 
consideration by this House.

The President, in his Address, has 
outlined the broad policy of his 
Government He has also high-lighted 
the few things that the Government 
has done and proposes to do. Of 
course, I agree with the spokesman ot 
the Government party that all the 
possible things cannot he mentioned 
or covered by the President’s Addreas. 
But, I am particularly struck by the 
two sentences in his Address in which 
he had invited us and called us, the* 
Members of this Parliament, to a 
united endeavour in the service of our 
common motherland. He has also 
charged us with a continuing and 
ultimate responsibility to build the 
nation. I whole-heartedly respond to 
that invitation of the President, But.
I also submit that i t  is specifically 
because we the hill people ot Assam 
want to take our full share of respon-
sibility in the duties erf the nation, 
because we want to function as the 
full and free citizens of India, and not 
to be reduced to a position of second 
class citizens in our own State that we 
have been asking for a separate State 
of our own. The tendency in this 
country today is that whenever a 
person talks and demands his right he 
is told: you are preaching separatism.
I am not preaching separatism. I want 
this House to understand me and my 
people and therefore, i t  is perhaps 
necessary that I should shortly refer 
to the background of the political 
situation in Assam.

Before the advent of the British the 
hill areas ot Assam were never part 
of Assam politically, socially 
or economically. Also, it was 
the British far their own adminis-
trative convenience who jumbled us 
up with the rest of Assam. The foreign 
British rule was never acceptaWe to 
us. If I may mention in this House, i t  
was we in ihe Hills of Assam who 
first fought the war ot Independence 
on Indian soil in tjbe year 1886. -Otoe 
of our Icings, Tirot Singh wbqm the 
present Government of fadiih has 
recently thought it right to honour
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ana wfio, 1 believe, will find a place 
in  the history of the national move-
m ent in  this country when it  comes 
out, fought the British in  the year 
16&  w ith the intention of throwing 
H um  oat* That was a lew  years before 
the first war ot Independence was 
fought }n this land. But the British 
jumpled us up, as I said, and alter 
they  left, during the last fifteen years 
o u r people, either because they have 
been living with thear friends, the 
Assamese for s° long or because they 
believed in the many pious profes-
sions, especially on the part of the 
Congress leaders of Assam, willingly 
agreed to be a part of Assam. But that 
experiment of 15 years has been a 
complete failure.

Z am conscious that the titw  allot-
ted me for a debate like this is limit-
ed. Otherwise I feel the tempta-
tion of going over the entire history 
in As am as it related to us, the hill 
people, in the last fifteen years. But 
I  request the House to recall for the 
moment the few tragic things that 
happened in Assam during 1960-61- 
I  am not for a moment suggesting 
th a t we should be discussing certain 
things which are the proper subjects 
oi  the State Government but I am 
referring to these things because they 
are the background by which you will 
he able to understand why we' are 
now demanding separation from 
Assam. I would like you to recall 
for the moment the insaatity that 
seized the language maniacs in Assam 
In the summer of the year 1960 who 
roamed about freely in the entire 
plain area of Assam, committing 
murder, rape, arson and what not, 
while the non-violent Congress Gov-
ernment of Assam stood by and spent 
Its time happily in the olympian 
heights of Shillong, the partisan atti-
tude of this same Congress Govern-
ment in  Assam in shooting down, 
loifaxg no time, the men, women and 
chtldrep in Cachpr when the Bengalis 
there stood up for their own lang-
uage and alsp the u tter disregard of 
th* wii^kes of the p  on-Assamese speak- 
latf mlno^iti** in Assam when they 
SNftjbpft through the language Bill 
JH» <Al) LSD—6.

declaring Assamese to be the sole 
official language of Assam against the 
appeals and protests o t  all non- 
Assamese people. That was not a  
temporary insanity that seized the 
people. But it was the explosion, of 
something that had been burning 
down in their hearts, the desire to 
dominate the rest of Assam, to impose 
themselves on the minorities of <h*t 
State.

I am not mentioning this here for 
the first time. I would like to refer 
to the leader of the House, the Prime 
Minister, as also the late Home Minis-
ter of revered memory, Pandit G. B. 
Pant, with whom we have had some 
occasions of discussion and negotia-
tions and who knew our difficulties 
and our feelings and who had on 
various occasions expressed not only 
appreciation but also his sense of 
appreciation of justice of our demand. 
I am sure the Prime Minister is aware 
of these things. But our misfortune, 
the misfortune of the minorities and 
the hill people of Asam is this, that 
while we have in our Prime Minister 
a truly great man, a man with a heart 
big enough to feel for the different 
sections of people in this land, a man, 
who, many will agree, provides today 
the one anchor sheet of democracy in 
this welter of languages, castes and 
conflicting interests, yet unfortunately 
for us he is also a man of conflicting 
loyalties and he is, if I may be 
excused to use that term, a sort of 
a Hamlet who cannot take a quick 
decision on a problem even when he 
is convinced that a thing is rig h t 
From what I have seen of him in the 
Assam affairs, I feel that the Prime 
Minister either because of his good-
ness or whatever may be the reason 
has the habit of waiting till the first 
act of the tragedy is staged before 
he takes action or concedes to a 
demand. I would remind the House 
that some time back there was the 
demand for establishing an oil refi-
nery in that State. The Prime Minis-
ter and his Government vaccilated 
and wavwed until some sort of a poli-
tical crisis was brewing in that State 
and a few desperate people started 
becoming violent. Then it was agreed



1415 Motion APRIL 27, 1962 On Addrets by the 1416-
President

[Shri Swell] 
that the oil refinery should be in that 
State. Again some times in April in 
I960, the Prune Minister on his visit 
to Assam had occasion to rebuke the 
Assamese language protogonists for 
precipitating something that would 
harm  the larger interests of the coun-
try  and yet just a few months later 
in the months of June and July when 
the desperates among the language 
protoganists became violent and start-
ed riots which my friend there just 
now had referred to, the Prime 
Minister gave the green light to his 
party  in Assam that they should 
bring in the Bill to the State assem-
bly. I feel that the same story may 
be retold in other words with regard 
to Nagaland. I am of the opinion 
that if the Government had been 
quick enough and had had sympathy 
and imagination to understand the 
aspirations of the hill people much 
of the tragedy that occurred in Naga-
land could have been avoided How-
ever, I see today that they are 
waking up to a belated wisdom. I 
find that they will be bringing a Bill 
in this very session of this Parlia-
ment to constitute Nagaland as the 
16th State o f India. I congratulate 
the Government for doing this and I 
believe that this act of theirs will 
usher in the process by which what 
has happened in Nagaland will be a 
thing of the past, by which the Nagas 
will be able to make use, in the task 
of nation-building, many of the great 
qualities with which they are endow-
ed. But my submission to you is 
this: if you are granting Nagaland, 
a S tate of their own, what objection 
is there, w hat sound reasoning and 
argument have you got, to refuse the 
same thing to us, the Hill people? 
O ur population is four times more 
than that of Nagaland. Our area is 
blessed w ith tremendous natural 
resources. I may mention for your 
information that the entire w ater 
resources in  Assam are situated prac-
tically in our hill areas. The area 
runs to about 30,000 square miles. 
IfcytHi take into consideration the 
NXFA a n t  other tribal areas whose 
people have expressed their wish to

be one with us if such, a  S tate 'is to bo 
constituted, there cannot be any other 'jt 
sound argument on the part of th*  •• 
Government to refuse us a  separate 
State. Our people are highly literate. ( 
We do not have the unholy backlog 
of caste and class which exists in  
other parts of the country.

Sir, I am  conscious tha t when I 
talk of these things the ready answez 
on the part of the Government is that .* 
“you are preaching the disintegra-
tion of the country.” Sometimes I get - 
annoyed w ith th a t  There is this kind 
of snobbery that stalks the land, the  • 
snobbery practised by the people who 
sit astride the seat of power, and that 
is the snobbery of talking against 
separatism and ‘disintegration’ with-
out trying to understand the practi-
cal implication of these things in the 
hilly areas.

What I am asking is this. We want 
this House to bring us rapidly in 
line with the stream of national life 
in this country, but if you box us 
up in Assam with Assamese as the 
official language, you confine us to 
the backwaters of the Brahm aputra; 
you keep us in a state of frustration 
in wfcuch if  we do not eat ourselves 
up we shall truly explode. On the  
other hand, by giving us a sense o f 
freedom to function for ourselves, w e 
shall rapidly develop ourselves and 
be able to come in line with th e  
stream of national life.

To prove that we are sincere about 
this, I would like to  draw the a tte n - . 
tion of the House to  this thing. Ia 
one of bur resolutions on the  language 
issue, we had said that we were pre-
pared to accept any one language thai 
is acceptable throughout th e  whole of 
India as the official language of Assam  
even if that language is Hindi* 
although Hindi will be quite foreign 
to us; because we feel that thereby we 
and the Assamese would be o n  aft 
equal footing. We feel tha t thereby 
we would be in  touch w ith the wtoflfe 
of the  country and be in  line w ith
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the national stream in  the country, 
and .thereby we shall be coming for-
ward and developing ourselves. To 
us, a  separate State does not mean 
going out of Assam; a separate State 
does not mean separation. The words 
“emotional integration” are a moc-
kery to us. When we feel that some-
thing is being imposed upon us, wnen 
we feel that the Government is not 
doing anythig to give us that sense 
of freedom of sharing in the respon-
sibility, the words “emotional inte-
gration” are a mockery.

I would then like to draw your 
attention to another thing, namely, 
the last general elections. One of the 
speeches on behalf of the ruling party 
was made by Shri U. N. Dhebar this 
morning—a person whom I used to 
know from a distance and never had 
an opportunity of coming in close 
contact with—and he tixpressed that 
the Government had not done all that 
was necessary, that was fair, to the 
minorities and the tribal people. I 
am happy to see that that sense is 
dawning on the part of the Govern-
m ent He had also drawn the atten-
tion of the House to the general elec-
tions.

On the eve of the general elections, 
our Prime Minister came to Shillong, 
my home town, and gave an address 
in which he urged the people to vote 
for his candidates, the Congress candi-
dates. We have very great love and 
respect for the Prime Minister. In 
other circumstances we would love 
to abide by what the Prime Minister 
says. The Prime Minister did not 
understand us, and because he did not 
understand us, we thought we should 
do something by which we could make 
him understand us. I know that the 
Prime Minister's name is a great force 
in this country. I know that he has 
abilities to win the elections for his 
own party. Practically—if I may be 
exoased for saying so—many of us 
think that the Congress rode to vie- 

oa the shoulders of the Prune 
Minister. His election writ runs , 
ttutnifh Mbe entire length and breadth 

the country, bu t it did not run in 
our hills.

I tell you that practically every 
Congress candidate set up in  these 
hills was knocked oft his perch in-
cluding one of the redoubtable minis-
ters of the State Government S3 per 
cent of the people voted in favour o4 
separation from Assam, whereas only 
27 per cent voted for the Congress 
which wanted the hills to remain with 
Assam, the rest of the votes having 
gone to the Independents who also 
made separation from Assam their 
election issue. I tell you that the 
Congress had tried all the means, fair 
and foul, to win these elections. Yes-
terday, my hon. friend Shri H. N. 
Mukerjee had occasion to read from 
a publication of the Congress in Ben-
gal in which certain corrupt practices 
alleged to have been practised were 
mentioned. I would like to mention 
before this House that similar things 
like that were practised in our hills. 
In one of the constituencies—the 
North Cachar constituency—in which 
the Congress won by a bare majority 
of 15 votes and that too because of 
the postal ballot, the President at the 
North Cachar District Congress Com-
mittee had brought out a leaflet in 
which he had said things which were 
completely false: He had said that 
voting against the Congress would be 
voting for the communists and a vote 
for the communists would mean shar-
ing common wives and property.

Shri Nambiar (Tiruchirapalli): 
Shame.

Mr. Speaker: Order, order.
Shri Swell: That is something for 

my hon. friends, the communist Mem-
bers here, to answer. But to us, it 
was an unfair thing. This was the 
kind of thing that was practised by 
the Congress. But in spite of these 
things, we gave a right reply to it.

I  shall conclude in one or two 
minutes. The Prime Minister is an 
advocate of democracy. He is a great 
democrat because he listens to the 
voice of the people when they express 
themselves democratically. Now, my 
question to him is whether—mow that 
the people had expressed themselves 
democratically through these elections



Motion APRIL 27, 1962 1420

[Shri Swell]
-'he would listen to oUJ'V9!C~. That
is a big question to t:hi~U9use,; a pig
question to this country; a bijg q\l~S-
tion to the Government; and hence l
approve and support the amendment
to the Motion 9f Thanks. •

With these words, I resume my seat.

,~hri Daj,i (Indore) : Mr. Speaker,
Sir, speaking after the general elec-
tions, we must all Q~ conscious that

• the next five years are going to be
crucial for our country. These years
Will determine the shape of demo-
cracy and the nature of development
that we want to achieve. Therefore,
all those who are interested in the
social and economic development of
the country must accept this challenge
and we must go forward to lay firm
foundations for a proper orientation of
the social development of our coun-
try. From this angle, I regret 'the
address lacks in determination, it is
complacent and commonplace,

Before I go over to the o.ther mat-
ters, Jet me first of all refer to 'a mat-
ter of great moment and request the
Government In the reply to this de-
bate itself to declare the recogntion of
t!l.e Government of Alger-ia, and" e~-
change of diplomatic rgpr~se~tgtiv~§
with the Government of Algeria. Re~
cognition of Algeria now brooks no
delay, not even a day's delay. '34.
countries including Pakistan have
recognised Algeria by now. Reccgni-
tion today would be a friendly act:
recognition tomorrow will be only
q diplomatic fait ci~compli. J3y ~~-
cognising Algeria today, we shall be
enhancing our own prestige in Africa.
In the Middle-east, people are Jooking'
to 115 for a lead; it' is our m:o;al res-
ponsibility when particular-ly-Fre~ch
colonies are fighting 'a last ditch bat-
tIe even nOWto turn the wheels of-
history. We expected that this Ad-
dress would contain a reference t~ it.
Even now' we request the Govern-
ment in the reply to this debate itself
tn announce our 'F.ecognitiOn.of the
Government of ~.eria~ . ,

On Address by the
Presj.d,e1lt

The President has pledged his GOY-
ernment in the Address to take effec-
tive measu-res to establish a demo-
cratic and socialist society. We wel-
come this. Here ~s common ground
between all he-nest Congressmen, who
want to work for socialism and demo-
cracy, and Us and many other forces
sitting opposite the Congress benches.
But the question is, people 'have got
tired with the precept preached by
the Congress. People want practice,
Tested on the touchstone of practice,
this determination and claim of byiJg-
ing a democratic and socialist society
miserably fall to the ground.

I want to put one heart-searching
question to the Members opposite.
Have you ever discussed and evaluat-
ed ....

Mr. -Speaker: That question also
must be put through the Chair.

Shri Daji: Yes, Sir. Has it occurred
tg. us why In this third General Elec-
tions, 15 years after independence, 15
years after you claimed that you
have abolished zamindari, jagirdari
and princedom, after 15 years of plan-
ned development, right reactionary
and communal forces have grown so
powerful that they have become a
major challenge to the Congress Gov-
ernment in at least five of the Stat.es?
I beg to say these are dangerous deve-
lopments. These forces£tand for the
very negation of socialism, planned
development and democracy and are
a danger to the orderly development
ot our country. .

Not only is this a question 9f in-
ternal reaction, but with the interpEll
reaction is aligned foreign reaction and
we cannot blind OUr eyes to it
Washington Post, writing 01} the elee-
tion results of North Bombay said,
"Krishna Menon won; all the rest 0-1
usIost". Who are the rest of us with
whom the' WashingtQn P!)St s-ymp9,t.'
thises? What right has W~hingtQ]l
Post got to bracket itself with any
persons' of Indian origin? Fo:reigp.re';"
actionaries take' this 'keen interest in
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dur elections and their friends in 
India ai*e not ashamed to emerge otft 
into the open and constitute a grow-
ing challenge to the forces of social-
ism end democracy.

This it  a m atter of concern to all 
Sections of our honest, democratic and 
socialist people. I t ought to be; I do 
not know whether it is or not. I, 
therefore, put this question. Why 
have these forces raised their head 
after 15 years of independence? The 
root cause lies in the socio-economic 
power which they still wield. Not a 
single prince has been defeated in 
this election. Whether he has stood 
on Congress or Swatantra ticket or as 
an independent, wherever a prince 
stood from his own area, he won.

Shri U. M. Trivedi: I defeated one.

3hri Da.fi: Not from his own area?

Shri D. M. Trivedi: From his own 
area.

Shri Daji: One exception may be 
there; the exception only proves the 
rule. Today a veteran leader of our 
national movement, Dr. Katju of 
Madhya Pradesh has been forced to 
go for adoption to the Raja of Nar- 
singarh for getting elected oncc again 
to the State Assembly. Can he not 
find any other constituency, but to 
get himself adopted from a young 
boy, fit to be his grandson? Without 
adoption from Narsingarh, he cannot 
seek election to the M.P. Assembly! 
Has the Congress come to this? Is 
it ii6t  a m atter for concern for all of 
us Who stand for democracy and 
socialism and for values of orderly 
plaitfied development in our country? 
If this reaction has risen today, the 
responsibility is also of the Govern-
ment. Ydu allowed them fat privy 
purses. You have allowed them social 
and economic power; you have allow-
ed them  prestige. With this prestige, 
the? tore how emerging out and try-
ing to  Ititertteite hi our national life.

Here is «ottiiBon ground. Let us 
Unite agi&Ut ttd i growing th rea t of 

r aacMon and communal forces.

My friend from Mandsaur said that 
ffttre has been progress of pieces, 
progress in unemployment and there 
has been progress in communal riots. 
I come from a State which has wit-
nessed so many riots in the last few 
years. Here is a copy of the judg-
ment of the Magistrate of Jabalpur. 
All persons charged with the riots 
have been acquitted and the police 
Case has been quashed. Here is a 
certified copy of the judgment. I want 
to know who Is responsible for the
12 lives lost in Jabalpur? Who is res-
ponsible for that firing? All these 
are matters which call for a reply 
and which call for a probe.

First of all, a Minorities Commis-
sion must be appointed in the Centre 
and in the States to protect and safe-
guard the interests and rights of mino-
rities. Yesterday my friend, Shri 
Mukerjee, referred to the demand of 
the Madras State to be called Tamil- 
nad. There is another small demand 
for the Sindhi language to be includ-
ed in the Eighth Schedule. You are 
not able to meet that. This is not the 
way of fighting right reaction and 
communal and fissiparous tendencies. 
This is not the way of emotional and 
national integration.

Another danger is the rapid growth 
of monopolies. Seven houses in our 
country control 35 per cent of the
corporate assets. One of the big
houses is spreading its tentacles in 
many States including Madhya Pra-
desh. I said it in the State Assembly 
and I repeat it here: the name of my 
State may be changed from Madhya 
Pradesh to Birla Pradesh. The son 
of the Chief Minister, the son of the 
Finance Minister, the son of the Chief 
Secretary, the brother-in-law of the
Chief Secretary, the brother of the
Secretary, are all his employees. They 
are not kept in any technical posts. 
They are PROs—Public Relations 
Officers, whose only work is to go 
about the Secretariat of Madhya P ra-
desh, pocketing licences and leases. 
When this is the state of affairs, eco-
nomic considerations entering politics 
and also playing inside the group 
politics of Congress, we are nearing 
our Doomsday.
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These are the roots of reaction. You 
cannot simply shout against the 
growth of right reaction, as the Prime 
Minister has been doing after the 
elections and yet continue to maintain 
these roots. If you are sincere)}' 
afraid of the growth of right reaction, 
make common cause with those who 
stand for socialism and fight these 
roots. Otherwise, there will be dan-
ger to us. Let us all unite; let us all, 
who stand for real socialism and will 
of the people, unite in time before 
we are altogether overtaken.

Then, Sir, complacency is so great 
that it is claimed in the Address that 
(the prices have been stabilised. If 
the prices have been stabilised, why 
the recent announcement increasing 
the D.A, of Central Government em-
ployees? This announcement itself 
shows th a t the prices have not been 
stabilised. A study made by the West 
Bengal Government shows that in 
March 1962 the price of rice rose by
15 per cent and the prices of fish and 
vegetables by 30 per cent. Day be-
fore yesterday’s papers carried the 
news that the Government have de-
cided to raise the coal price. In ad-
dition, we have the increase in pas-
senger fare and freight charges in the 
railways. There are the inflationary 
pressures of the budget and taxation 
proposals. These are not going to 
lead to price stabilisation.

Then, the Address speaks of produc-
tion having increased. We welcome 
i t  We are all very glad. But where 
has this increase in production gone? 
We were told more than a year back 
tuat 'i ^m m ittce has been appointed. 
May I suggo.'t that the House appoint; 
another committee to find out where 
that committee has gone? That com-
mittee has very admirably gone un-
derground with a  dexterity which 
would be the envy of any revolution. 
For 1& years that committee simply 
vanished. We do not know what it 
is doing. The result is that the growth 
e i  production w ith the growth of 
prices concomitantly has led to the 
growth of profits and a little, a  very

little change In the wage pattern  lead-
ing to the worsening of th£ life of 
the people.

Sir, the Government has obliged us 
with a very small handbook. The 
trends show tha t mining profits have 
gone up from 121 to 291, in ju te it 
has gone up from 150 to  506, in steel 
it has gone up from 157 to 318 .and 
in engineering i t  has gone up from 
110 to 398. And, the wages in textiles 
have gone up by 25 per cent, in jute 
from 6 to 10 per cent, in engineering 
by 16 per cent and the cost of living 
has gone up by 128 per cen t There-
fore, the conclusion arrived at by the 
Government’s own committee appoint-
ed to study the movement of wages in 
the Plan period is:

“I t appears from an analysis of 
awards and agreements that there 
was no significant movement in 
the total emoluments received by 
workers in most of the major 
industries.”

"Phis is the Government’s own con-
clusion, and this is a disturbing con-
clusion. On these foundations we 
cannot build socialism. You do not 
call it socialism, where I work and 
others rob me.

A recent study in the trend of 
national economy undertaken by an 
eminent economist Mr. H. F. Lydall, 
has shown that one per cent of the 
population in India pocket 11 per cent 
of the national income, 5 per cent 
pocket 23 per cent of the national 
Income, 10 per cent pocket 34 per cent 
of the national income and 50 per cent 
of the population are left to distri-
bute the remaining 25 per cent of the 
income. And, for finding out this, 
that committee on national income is 
still doing something. We do not 
know w hat it is doing.

Therefore, the total picture presents 
the danger of growth of production, 
growth of profits, growth of prices, 
fall in real wages and * worsening in 
the conditions of the people.
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Again,—I quote from the Govern-
ment's own Plan study—it is pointed 
unit th i t  incomes higher than Rs. 2 
lakhs have gone up between the 
tw o Plan periods by 371 per cent and 
th e  lower incomes, post-tax incomes in 
the lower brackets, have gone down 
by 3 per cen t This is said in the 
‘Government’s own Second Plan Study 
Report. If this is the trend, we do 
net build socialism on this. This is 
not what we call socialism bv any 
stretch of imagination—call it Indian 
socialism or call it world international 
socialism or call it by any name.

An Hon. Member: Congress social-
ism.

Shri Dajl: It may be Congress
socialism—I  do not know.

Then comes unemployment. Un-
employment is a danger that must be 
faced very squarely. The review re-
port published by the Director-Gene-
ral shows that in the first year of the 
Third Five Year Plan, actual employ-
ment in organised sector of industry 
covering more than 25 workers has 
gone down by 1‘37 lakhs. Therefore, 
in the first year of the Third Five Year 
Plan, instead of the employment 
position improving, we find the em-
ployment position deteriorating. This 
is just the beginning of the Third Five 
Year Plan. This is a dangerous situa-
tion and we must combat i t  1 sug-
gest that Government should have 
immediately announced at least some 
relief. To start with, le t them an-
nounce a pool of Rs. 50 crores as a 
relief to the unemployed. That shall 
be the minimum gesture that we shall 
be able to expect from the Govern-
ment, so tha t i t  serves the unemploy-
ed.

One word about the public sector. 
Public sector undertakings are the 
growing sinews of our new develop-
ing economy. They may not be equal 
to socialism, as rightly pointed out, 
but they are our hope. How are 
Public sector undertakings being run? 
They are manned by retired, doting 
officers. Officers found unfit for any

other department are supposed to be 
fit to be the managers in the public 
sector undertakings. And, these 
officers do a very bad job of i t  I may, 
Sir, with confidence and with res-
ponsibility, divulge to you that they 
do not even shirk from bamboozling 
the Prim e Minister himself. Some 
months back the Prime Minister came 
with great fanfare for inaugurating 
the launching of electric motors for 
Heavy Electricals, Bhopal. Not a 
component, not a part, not a nail was, 
actually speaking, manufactured at 
Bhopal. But the target date had to 
be shown. The officer concerned had 
to show that he had maintained the 
target date, as otherwise his job would 
go. So English-made motors were 
brought, merely got painted in Bhopal 
Heavy Electricals, labelled overnight 
as made in Bhopal and showed to the 
Prime Minister which he inaugurated 
the next day with great fanfare. He 
lectured to those very workers who 
painted it overnight saying that he 
was very proud that they manufactur-
ed it at Bhopal. The workers were 
laughing in their sleeves, laughing 
both at the Prime Minister and the 
officers. I am repeating this story 
with responsibility. I dare say that 
I challenge a probe into this so that 
the whole dirty thing gets off. It is 
not an easy matter to do such a tiling, 
to play such a bamboozling trick on 
the Prime Minister, and it should not 
be allowed to go lightly. I am giving 
this only as an example.

Sir, sometimes we find strike in 
Bhilai, lock-out in Rourkela, trouble 
In Heavy Electricals etc. Have we 
ever found out why it is so. We on 
this side are ready to run the public 
sector undertakings as the pride 
undertakings of the country. But the 
officers of the wooden-headed bureau-
cracy will not allow us. I am not 
here to complain again and again 
merely about strikes. May I report 
to you, Sir, and through you to the 
House, that after the last strike in the 
Heavy Electricals, Bhopal, the wor-
kers responding to the call of Pandit 
Nehru and Reddy observed a produc-
tion fortnight in which they have
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ti-elSled the normal production. Yet, 
the attitude of the bureaucrat* re- 
tttain what It is. Itfot otily that, dixe- 
rfent State Governments inter-meddle 
in the affairs of the public sector. 
Hfterefofe, we demand that the labour 
relations in the public sector be taken 
otyer by the Central Government uni-
formly throughout the country so that 
the workers get a fair share and by 
getting a fair share they can contri-
bute their own mite and thereby take 
increasing share in the production of 
the country.

A question was raised by mv hon. 
friend here. It is again and again 
said by the Government that the 
democratic opinion shall be respected. 
This was the advice given by the 
Home Minister in Punjab. I want to 
ask: “Will you not follow the same 
pattern, the same principle regarding 
the Marathi-speaking areas of Mysore? 
Shall we not merge them into Maha-
rashtra, since unequivocally every 
seat there has gone against the Con-
gress on this very specific issue of 
merger of the Marathi-speaking areas 
of Mysore into Maharashtra? Will 
you apply different standards in diffe-
rent territories? Are you not going 
to employ one principle uniformly?” 
These are, Sir, some of the questions 
which require elucidation.

Then I  come to the point about 
democracy. Sir, democracy is not 
only a mantram to be repeated ad 
nauseam. But the autocratic tenden-
cies of the police raj have to be com-
bated. The other day we heard the 
story about the firing in Andamans. 
We were given a story, a fantastic 
story as I was listening to it, that for 
two hours the police battled with 
the crowd with lathis and hose pipes, 
and the men could not control the 
fire. H ie crowd kept quiet for two 
hours, not a single policeman was 
injured, not a single constable was 
killed. For two tou rs the crowd 
battled with the police without the 
police getting even a scratch, and 
fa return  they fired and Wiled «be 
persons. Can you believe such a cock

and btlll A<#f7 WlMtt 4Mttt th *  
Allahatead firing, the torture* in the
lock-up tod  the tttti-CoinitnisMt 
Climate Which you ar* creating? Tftto- 
teachers in Wfcst Betrgal are iereetviA 
by police officers despite the aw ttf- 
ances of the Chief MWiJrter. la  
Kerala the man selected by the 
Public Service Commission la ttOt 
being appointed to a judicial post 
despite the protest of the jddiciafy 
and the PSC. Is this the way # e  
build democracy? I repeat, Sir, that 
it is not a question of this or that 
party. Today it may be the Com-
munist Party. Tomorrow it may be 
the other Opposition parties. May I 
remind you, Sir, that police tortures 
in police lock-up have not only been 
practised against the Communists? 
Even against the movement of Father 
Vadakkan, a known anti-Communist 
of Kerala, when he launched the 
agrarian agitation, even his followers 
were tortured in the lock-up. Once 
this process of autocracy starts, it 
does not stop here or there.

Lastly, may I point out to you the  
various circulars issued by the 
Madhya Pradesh Government to show 
to what extent they can go. In one 
circular addressed to all college prin-
cipals the Secretary of Education has 
written very clearly and unequivo-
cally not to encourage Communist 
speakers being invited by the schools. 
Circular No. (2) reads very 
obnoxiously. We take the Soviet 
help. The Soviet Government Is 
helping us to build at Ranchi, a t 
Bhilai and in the Machine Tools 
Factory. Here is the Government of 
Madhya Pradesh which says in & 
circular issued to all college lib raries

“Government have taken a deci-
sion that literature propagating 
Communist propaganda by maga-
zines such as Soviet Bhoom i or 
other documents published by the 
Soviet Embassy, New Delhi, 
should not be subscribed to  by 
Government college libraries."

This is a  Government circular sifne& 
by the Secretary of Bducatioo, seat ts
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all th« collages. TW* is witch-hunt- 
ftajf; tnl*”!* hot democracy. Shall we 
atop it  or not?

’iSrtsefttffe, 1 Aiibmit, the President 
ittM attiA that we want to build a 
dernderfttic Socialist society. Sere is 
(Sdfittfnon grOtiad between us. We are 
tfOtteern^kf With the growth of com- 
iHttftttl and the like reaction, and 
ttgk tly  SO. When these forces grow, 
tli&i planning, socialism and demo-
cracy fall over-board and everything 
that we cherished during our national 
movement go crver-board. So, how 
fio We go about building a  democratic 
socialist society? For building a 
democratic socialist society we have 
to place an inspiring ideal before the 
people and take energetic steps for 
building that unity between all the 
forces that stand for socialism in our 
country so that together we can 
march forward to that goal; as to-
gether we fought against imperialism, 
today we have to fight for socialism, 
fight for democracy, fight for planned 
progress, fight against poverty and 
backwardness of our country. That 
cannot be fought by Congress utilis-
ing the State machinery for personal 
or party purposes, merely utilising 
the machinery for strengthening its 
own party, trying to subvert demo-
cracy in the name of democracy. By 
forging unity with all the progressive 
forces we have to march forward. If 
that is the goal then you require a 
radical programme. The people have 
given you sufficient mandate so that 
you take a step forward. If you adopt 
a progressive orientated policy, you 
shall not And support lacking from 
various sections of the House and 
outside also. It is for you to do. 
Otherwise, all this ta ll ta lk  of demo-
cracy and socialism will only mean 
making a mockery of socialism, 
democracy and progress.

Shrl K. 1>. Mon  (Hatakanangle): 
Mr. Speaker, Sir, I am really grateful 
to  you for giving me this opportunity 
to express myself on the Motion of 
Thank* moved in this august House. 
I am really happy to associate myself 
w ith the kind sentiments expressed 
b y  m any of my friends here and I

also join them jn paying my tributes 
to our revered President for Ms very 
valuable address.

The President has given «s a very 
valuable document which will guide 
us all in future and he has awake Tied 
us to the duties that lie before us. Ill 
hy  address he ha* given a correct 
picture of everything that has been 
done and what is to be done in  futons. 
In para 3 of his address he has started:

“The country has made pro-
gress in many fields even during 
the short period between that 
occasion and now when I have 
the privilege to welcome you.”

So, we have a correct picture of the 
progress that has been made by the 
party and the Government represent-
ing that party. Many of the hon. 
Members from the opposite side have 
criticised the Government by saying 
that the progress is not adequate, the 
Government is not proceeding accor-
ding to the Plan programmes and that 
there is no satisfactory progress. I 
want to say that I have come fresh 
from my constituency, which is a 
rural constituency, and I am very 
happy to note that the electorate has 
given the verdict to prove that the 
Government is goltig on the right 
path for achieving the highest good 
tor the country.

Before I  deal with the other points, 
I would just like to mention one 
thing, and that is with regard to our 
revered President who had delivered 
this address. I find that we were 
very very glad when he gave us a 
very valuable advice. He said that 
it is through united endeavour in the 
service of our common motherland 
that we can progress and along with 
it he gave us inspiration when he said 
“This is the last occasion on which I 
shall address you as the President of 
the Republic” by saying:

"I now bi'1 you farewell and 
leave you to your labours . .

when we became very sad. I  pray 
that his valuable advice will be avail-
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able even thoujgi he is not w ith us as 

■ our President. Really, we cannot 
forget him and we will always be 
grateful for his valuable services to 
the nation.

I will now refer to some of the 
points mentioned in the Address. 
Before that, I  will just say that there 
is omission or no reference to the 
working of the safeguards provided 
in  the Constitution for the Scheduled 
Castes and Scheduled Tribes. P art 
XVI of the Constitution has clearly 
laid down th a t the interests of the 
Scheduled Castes and Scheduled 
Tribes should be watched vigilantly 
and protected. We would have been 
pleased had he made a reference to 
these weaker sections of th e popula-
tion. Of course, a short reference to 
them would have given inspiration to 
this class and would have had great 
effect on the nation as such, but we 
find that there is no reference to them 
in  the Address. Of course, I may add 
here that the Government has done a 
great deal towards the amelioration of 
the condition of the people belonging 
to  these classes.

17 hrs.

But we should not be complacent 
w ith regard to improving the lot of

these people. The Scheduled Castes 
and Scheduled Tribes have been 
given so many facilities but the pro* 
blem is so vast, the magnitude Of the 
problem is such that had there been 
any other Government it would not 
have done so much a* has been done 
by this Government. That we admit, 
but still, we should not be compla-
cent and we must go ahead. The Head 
of the State should give th e utmost 
priority to such questions.

Mr. Speaker: Would the hon.
Member like to finish today within 
the next two or three minutes or 
would he like to continue on the 
next day?

Shri K. L. More: I will like to
continue on the next day.

Mr. Speaker: Then he might
continue on Monday.

The House stands adjourned to 
meet again on Monday, the 30th April, 
1962, at 11 O’clock.

17.91 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday,

April 30, 1902|VaisaJeha 10, 1884 
(SaJca).
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•ORAL ANSWERS TO
QUESTIONS 1253—93
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No.

233 Central Institute for
drug checking 1253—55

234 Commonwealth Prime
Ministers’ Conference . 1255—59

235 Transistor radio 1259—61
236 Import of cotton 1261— 63
237 Grant of visas by

Pakistan 1263—65
238 Indo-Argentina Trade

Relations 1265-66
239 Recommendations of

Jute Wage Board 1266-67
241 Wage Board for Coal

Industry 1267-68
243 Central Housing Board 1269— 72
244 Export of salt to Japan 1272— 74
245 Boosting up of exports 1274— 76
246 Industrial relations in

Heavy Elcctricals Plant,
Bhopal 1277-78

247 Shri Phi20 1278— 82
248 Award in bank dispute 1282-83
249 Proposed closure of Tita-

gar Jute Mill 1283-84
250 “ Enemy Firms ’ and

1284— 86Enemy Property ”
251 Central Govrnment

Officials posted in
Dhanbad 1286-87

252 Fertilizer factories 1287— 91
253 Slavery in NEFA 1291—93

WRITTEN ANSWERS TO
QUESTIONS . . 1293— 1321

S.Q.
No.

240 Employees’ Provident
Fund Scheme . 1293

252 Hindustan Antibiotics
Ltd., Pimpri 1293-94

254 Indian Journalists expell-
ed from Nepal . 1294

25s Fund for the unem-
ployed 1294-95

256 Nuclear reactor 1295
257 Guarantee Scheme f*r

loans to small sole
industries . 1295— 9 7
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QUESTIONS—contd.

S.Q. Subject
No.

258 Recommendations of 
Textile Wage Board

259 Trade delegation to 
Latin American coun-
tries . . . .

260 Petro-Chemical Indus-
tries

261 Pak Daputy High Com-
missiner’s visit to Malda 
district . . 1299

262 Rehabilitation of re-
fugees in West Bengal 1299— 1300

263 Steel prices in U.S.A. 1300
264 Allocation of fund for

Manipur during Second 
Plan . . . . 1300-01

265 Border incidents 1301
266 Nepa mills 1302
267 Vocational education in

Nagaland 1302-03
268 Buffer stock Agency for

Jute . . . . 1303
U.S.Q.

No.
223 Cost of operation against

hostile Nagas 1303
224 Maldive Island 1304
225 Weaker sections of rural

society . . . 1304-05
226 Encountrer with Pakis-

tanis on West Pakitan 
border 1305

227 Central Board of film
censors 1305-06

228 Indians in Syria . 1306
229 Accidents in coal mines 1307-08
230 Indian immigrants to

U.K. . . . . 1308-0)
231 Corrugated paper ma-

nufacture 1309
232 Import of copra . 1309-10
*33 Textle mills in M.P. . 1310
*34 Textile industry in U.P. 1310-11
2J5 Quality control on ex-

portble goods 1311
236 Industrial Estate* fin

Kerala 1311
237 Assistance to fish ex-

porters . . 13H—13
238 Cottage industries for

S.C. and S.T. in Kerala 1313
239 Small Scale Industries 1313-14

C o l u m n s

1297

1297-98
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140 Marm&goa Harbour 1314

241 Technicians for Nagaland 1314-15

242 Tiruchhirapalli Radio
programme 1315-16

243 Cardamom industry • 1316-17

244 Loan to States for
industries 1317

245 Rehabilitation Indus
tries Corporation . £1317-1%

346 Export of tea to U. K. I3 i8 -t9

347 Tea exports from North
East India . 13x9

248 Indian and Eastern
News paper Society 1319-20

249 Handioom exports 1321

C A L L I N G  a t t e n t i o n  
T O  M A T T E R  O F  U R 
G E N T  P U B L IC  IM P O R T 
A N C E  1322— 25

Shri Shree Narayan Das 
called the attention of the 
Minister of Steel and 
Heavy Industries to the 
situation arising out fo the 
scarcity of cement in Bihar

The Minister of Steel and 
Heavy Industries (Shri C. 
Subramaniam) made a 
statement i n regard thereto

M35

PAPERS L A ID  O N  T H E
T A B L E  1325-26

(1) A  copy of the Cinema
tograph (Censorship)
Amendment Rules, 1962 
published in Notification 
No. G.S.R. 458, dated the 
7th April, 1962, under 
sub-section (3) of section

8 of the Cinematograph 
Act, 1952

(2) A  copy of the thiblic
Premises (Eviction of
Unauthorised Occupants)
Amendment Rules, 1961 
published in Notification 
No.G.S.R. 779, dated the 
ioth June, 1961, under 

sub-section (3) o f section 
13 o f the Public Premises 

(Eviction of Unautho
rised Occupants) Act, 1958.

PAPERS LAID ON THE
TABUS—contd.

t m
(3) A  c o #  o f the C H f e  

(Sfctttod Amendment)
Rules, 1962 publihed W 
Notification N o. Q 5 .R.
471 dated the 14th April,
1962, under sub-section

of s£ctilon 48 of the 
ifte Act, 194*-

(4) A  copy each of the 
following Notifications 
under section 10A of the 
Minimum Wages Act,
1948:—

(0) Th e Minimum Wage*
(Central) Third Amend
ment Rues, 1961 published 
in Notification No. GS.R.
1512, dated the 23rd 
December, 1961

(b) The minimum Wages 
(Central) Amendment 
Rules, 1962 published 
in Notification No. G.S.R.
213 dated the 17th Fcbro* 
ary, 1962.

(5) A  copy of the following 
Notifications under sub
section (2) of section 7 
of the Employees’ Provi
dent Funds Act, 1952:—

(a) The F.mployees’
Provident Fund (Second 
Amedment) Scheme,
1962 published in Noti
fication No. G-S.R. 4I7 j  
dated the 31st March,
1962 . . . .

(ft) Th e Employees’ Pro
vident Funds (Third
Amendment) Scheme,
1962, published in Noti
fication No. G.S.R. 460, 
dated the 7th April, 1962.

149*

E L E C T I O N  T O  C O M 
M IT T E E S  1327-38

(i) The Minister of Inter
national Trade in the 
Ministry of Commerce 
and Industry (Shri Manu- 
bhai Shah) moved to t  the 
selection of two members 
among the Members of 
Lok Sabha to be members 
o f the Rubber Board. The  
motion was adopted.

(n) Th e Minister o f Inttai- 
try i» the Ministy of Com
merce and Industy (Shri 
Kammgo) moved for the

[D a il y  B h m b t ]
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B L B C T IO N  T O  C O M M I T 
TEES—eontd. 

election o f four membere 
from among the Members 
o f Lo k Sab ha to be 
members o f the Central 
Silk Board. T h e motion 
was adopted.

M O T IO N  O F  T H A N K S  O N  
T H E  P R E S ID E N T ’ S 
A D D R E S S  1328— 76, 1385— 1432

Discussion on the Moton 
of Thanks on the Presi
dent’s Address moved by 
Shrl Harish Chandra 
Mathur on 26-4-62 and 
the amendments thereto 
continued . T h e discus
sion was not concluded.

P R IV A T E  M E M B E R S ’
BILLS INTRODUCED 1377— 84

(1) The Code of Criminal 
Procedure (Amendment)
Bill, 1962 (.Amendment of 
sections 142 and 562) by 
Shri MIL. Dwivcdi.

2) Th e Factories (Amend
ment) Bill, 1962 (Insertion 
o f nan section 9A) by Shri 
Satis Chandra Samanta.

(3) The Legislative Councils 
(Composition) Bill. 1962 
by Shri Shree Narayan 
Das.

(4 ) The Civil Aviation 
(Lioensing) Bill, 1962 by 
Shri J3 .S. Bist.

(J) Th e Indian Post Office 
(Amendment) Bill, 1962

P R IV A T E  M E M B E R S ’ 
B IL L S  IN T R O D U C E D —  
eontd.

(Amendment o f sections 66 
and 69) by Shri Satis 
Chandra Samanta

(6) Th e Public Employment
(Requirement as to Resi
dence) Amendment BUI, 
1962 (Amendment of
section 5) by Shri J.B.S. 
Bist.

(7) The Code of Civil Proce
dure (Amendment) Bill, 
1962 (Omission of section 
8jB )  by Shri M.L. Dwi- 
vedi.

(8) The Hoarding and Profit
eering Prevention Bill, 
1962 by Shri M .L. Dwived

(9) The Coir Industry 
Amendment) Bill, 1962 
Am endm ent o f  sections 10 ,

30,  3 1  and  26) by Shri 
Satis Chandra Samanta.

(10) The Film Industry Wor
kers (Improvement of 
Working Conditions) 
Bill, 1962 by Shri J.B.S. 
Bist.

( jj)  Th e Hindu Succession 
(Amendment) Bill, 1962 
(Insertion of new section 
23A) by Shri J.B.S. Bist.

A G E N D A  F O R  M O N D A Y ,
A P R IL  30, 1962 [VAISAKH A  

10, 1884 (Saka)
Further discussion on the 

Motion of Thanks on the 
President’s Address

CoLtnom
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